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@oNTEeL ADVINISTRATIVE “1 HIIAL
GUWABATI BENGH:
GADBOSHEGT
L, Uriginal Application No. | a:_h _/Qﬁoz
2, Hise Fetition Wo. ¥
3, Contempt ietition NO. !
4. Review application Mo, /.
.Applecent(S) Nb N VS Union of India & Irs
Advocate for the Applicant(S5) MK C» B avvwat
W M. hoqw
- ‘- v ’ QI (- -
Advocate for the Respondant(S) 0\0&&\3‘“”] U\NT)AQQ ~ Y-S ’
L .
T - Y r £ . PR *ounal
Hotes,of the Registry s Date Oraor of the Triwuna
& { 5
s b et P e — ——— A T ST St S O - ‘—
% §
X 6.2.07 Post the mater on 9.2.07.
This rrpiieati g | Q
; 1 4‘:% \,.'(\'n. ” A.! IOVm ﬁ
R filed LB, T .'.;. U,- }' X l/
e (i‘a'ff‘:j ,1 AT T S oo
;i-,.;.:...e‘.?&..‘f’t.‘.’.l.\“t%\ S Viee-Chaiman
Dated L AN T )
L 9.2.2007 Pursuant to the Employmen

¥ Notice No.1/2004 for ﬁllinéup, amongs
i others, the post of Appr. Junior Enginee
! Gr II (Bridge), the Applicant, being a
. ex-serviceman, applied for the same. H
’ passed in the written examination, bt
. was ﬁot selected. Being aggrievec
. Applicant filed O.A. No.289/2005 befor

this Tribunal and this Trbunal o
22.9.2006 has passed the following order

} Contd.P/2



Cohtd. -’
9..2.2007

“We, ther!efore, direct the
respondents toi te-consider ' the
 candidature of the applicant who
had applied agamst the wvacancy
reserved for Ex—Semceman in the
| . Employment Notlce No.01/2004
PR LR (enclosed Wltll the Original
Apphcauon) as  per the norms
. prescribed for the same and pass
appropriate order within a period
of two months from the date of
commumcatlon of this order. Till
~an ) ‘order s passed, . the
respondents shall not fill up the
vacancy ear-marked for the Ex- |
- Serviceman in the Employment
Notice No.01/ 2004 (supra) and .in
case it is already ﬁlled up, the same
shall be subject ito the order be
- passed as indicated above. In this

N ., case respondents - shall .issue
comgendum duly mcorporatmg
“the same.’

In furtherance ol' that' ordel: the )

( ’ . |

competent authontyf vmle order - dated

B} 12.2006 m-consr.dered the case o‘f the
,Apphcant re;ectmg hlS claim agamst '

which thlS O A llas been ﬁled

. ] [’ 7‘,

. (\ u C it

Heard Mr C B:aruah, leamed
counsel for the Apphcant. Mr. Baruah
submits that Wh:le re]ectmg the claim of
the Apphcant neither any new point nor
cogen_t . reason has 'I been  shown.

Dr].L. Sai:ker, learned Railway Standing

. Contd.P/3
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0.A.24/2007 |
Notes of the Registry Date Order of the Tribunal
Contd. ' | counsel, on the other hand, submmits
9.2.2007 _ -
that the Respondents cannot get over
| the rule and the impugned order has
Nof'ea x Ovele ~ Sent {‘Okb been passed with due application of
. . v y L O~ :
®/‘§¢dﬂ o S W Sg " mind.
")rQSV* neA- ;‘%?-4 ’/ %{W 4/
dig eyt RAD pest 00 L |
b ‘Considering e larger issue
Wm%i‘a“s‘”‘”’ﬂ—o Considering  the larges
e Avesd 4 mvolved in this case i.e. whether there
1 "1)//\/0» 2%9 240 can be reservation amongst the
ot SRR )
b 9/\ ol 2 & /z / o7 reservation category, I am of the view
' | that this O.A. has to be admitted. Hence
Q.. J»' 2ry VR
Nokies ducry £ the O.A. is admitted.
o fe gy 3
A - Issue notice to the Respondents.
=4l Six weeks time is granted to the
Respondents to file reply tatement. |
"N‘b w\é Mya k.r_ﬂh
INVZ Vice-Chairman
. /bbs | :
LTYPR | |
| 264342007 post on 26.4.2007 granting timea
’ | to the respcndents td file reply
Jol'ea W Se el Statement.
N R, - (i_.___ _
Vice~Cnairman
'%‘/7 bb -

No Wlhe kn}; Loem
\,‘\\M‘ ﬂ

T 2
| /;gsé/vo}
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l} 26.4.07

. C
N respondents has sought some more time to file -

0'6‘1‘#/07.

Dr. J‘. 1,. Sarkar learned counsel for the

;

written statement. Three weeks time is granted ,

to file written statement. Post the mattér on

No \»618\ b beons

bilool o

.

e C m

)gig-'©9 )

MR Sreds et Y
-99 o %':3,.& B AssSnoly . S
& o 0F *

)3

e L, -

No \'% vl \nlzﬂ/P

Q.'/ 'é‘m!

21.5.07

21.5.2007

/bb/

12.6.07.

Dr.J.L.Sarkar, learned Railway

Standing was represented and submitted’

that he is not keeping well. It appears from

the proceedings that four chances were

grénted to the Respondents to file reply
statement but the same is not forthcoming.
Therefore, another three weeks time is

granted to them as a matter of last chance.

It is made clear that no further apportunity

will be granted for the same.

Post the case on 12.06.2007 for

hearing.

k/_/

Vice-Chairman

time to fle rejoinder. Let 1t ber done. Post

the matter on 28.0.07.

Vice-Chairman

Counsel for the applicant wanted
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e 0.A. No. 24 of 2007 T <7
Notes of the Registry . Date O‘rder\ of the Tribunal |
r} Q(} ' 28.06.2007 Learned counsel for the Applicant
Ke n\QLGA, A/\ A d I submitted that rejoinder has been filéd. Let it
ﬁ'@ / be brought ‘on record if it is otherwise in
\ &@ < ‘&\’ VMQR/»M/\"VN &5‘ order. Let the case\l?e posted on 23.07.2007,
7{%&“ | %‘( G@‘\f) LAV | In the irr.leantlme'z Respc.mdents a're: at
: ‘liberty to take instruction or file reply, if any
| @6\ | : to the rejoinder. No further time shall be
o | | y _ grvanted thereafter
Whs amdl Feejoimelin
A leeS WTMPM%. | Vice-Chairman
— ’ /bb/
&)
) 23.7.07. Counsel for the applicant has
- b gubmitted that he has filed the rejoinder.
o Let, it be broug}‘JtA on record. Counsel for
fhe applicant is directed to furnish tha
4 M C Ay {a . ""é.\bpmy of the rejoinder to the counsel for the
MJQ’ 25y !?g,hﬁﬂ?%"?- L 1espondents Post the matter on 8.8.07. ~—
before Division Bench. ;
‘:\70'? o . _ Vice-Chairman
Lo .o - SRR S '
— . - 21.8.2007 Dr.J.LSarkar,  leamned Railway
Q:LTAN\ o ““’ R""(’(mh ’”Le’\ | « i Standing counsel submitted that he may
boAnd hy hn (L‘W’M ‘ ‘bé pérmitted to file reply to the rejoinder, if
| - necessary. However, he submitted that
@y— matter may be posted for hearing.
Post the matter before the next
' Division Bench for hearing. In  the
e Qese v MQ’OQQ—»‘ meantime Dr.Sarkar is at liberty to file reply
o \’\Q-W%e to the rejoinder, if any. /
7 _
STARICES -
Vice-Chairman
.fob/

S



_— 9—/}//\/1”,@924/)-02)7‘ r
b s
o —
L AL
) _. | ™
v 13.12.2007 . Mr C. Baruah, lesrned Counsel for
the Applicant and Dr J.l. Sarkar, learned
: Counsel ‘for the Respondents/Railways are
present. "
Dr J.1. Sarkar is to pmduce t‘he list of
She +m>&-
- mihtary permnsL for the Catenczry,—zlmseap
who—have secured more than 25 marks in ‘
5 the written test in questia.ﬁ] by the next
| L o date.
7 o i Lt | 4 | ' P
WS om A reedznmolen. Call this matter on 05.02.2008. .
N La e pecnbag, |
(G. Ray) ( M. R.‘%EEI:@ }
S iﬁﬂ_ Member (A) Vice-Chairman
[f Q. 02 nkm e ‘
e' 05.02.2008 Call this matter on 124 February, _;‘
R008. e
(Khushiram'
(M.R.Mohanty)
- Member{A) v -
05.02.2008 Call this matter on 124 February, 2008, -
. Member(a) !
// Mé
?cf/\ &”‘ﬁ ! '
i
{-
.
1.
;
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12.02.2008

X

Heard Mr C.Baruah, learnec
counsel a‘lppeaﬁng for the Applicant anc
Dr J.L.Sarkar, learned Railway stariding
counsel for the Respondents/Railways
and also perused the materials placed on
record. In course of arguments Dr Sarkar,
with instruction from the Railways,
intimated that the Appliéant was the sole
ex serviceman candidate who appeared in

the written test and secured only 25.33%.

of marks; whereas the qualifying marks

pg

for General/unreserved candidate was
40% and that the Applicant was neither
an SC, ST nor an OBC candidate and
therefore, he was only available to be
considered as an unreserved candidate.
Hearing concluded. _

The case stands dismissed for the

reasons recorded separately.

(M.R.Mohanty}
Member{A) Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 24/2007

DATE OF DECISION : 12-02-2008

Sri Manabendra Saikia

............................................................................... Applicant/s
Mr C. Baruah ‘ .
......Advocate for the
Applicant/s
-Versus -. .
Union of India & Ors. y
e S TR SRR RPPPRRRR esneane Respondent/s
Dr. J.L. Sarkar, Raﬂway Standing counsel ‘
se0setatetroteasaserseneestersersesrisisestarisrressrestenisarsastrenioenns .Advocate for the
Respondent/s

CORAM
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
* THE HON’'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
1 Whether reporters of local r;ewspapers may be allowed to see
the judgment ? - Yes/No
2.  Whether to be referred to the Reporter or not ? Yes/ No

3. Whether theif Lordships wish to see the fair copy of the
judgment ? _ , ~ Yes/No.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 24/2007.
Date of Order * This the 12th Day of February, 2008.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
Shri Manabendra Saikia
S/o Balen Ch. Saikia,
Vill. Raidangia, P.O. Aibheti ‘
P.S. Jajori, Dist. Nagaon, Assam. ... Applicant
By Advocate Mr C. Baruah
Versus —
1.  N.F.Railway represented by
General Manager,
Maligaon, Guwahati.
2. . The General Manager,
N.F Railway,
Maligaon, Guwahati.
3. The Chairman,
Railway Recruitment Board,
Station Road, Guwahati-1.
4.  The Chief Personnel Officer,
N.F.Railway, , '
- Maligaon, Guwahati. ....Respondents

" ByDrd .L.Sarkal_', Railway Standing counsel.

ORDER
KHUSHIRAM (MEMBER-A)

Railway Recruitment Board at Guwahati (Respondent
No.3) issued an advertisement (Employment Notice No.01 of 2004) for
filling up various posts; including the 15 posts of Appr. Junior Engineer

Gr. II (Bridge) out of which one was kept reserved for Ex-serviceman.

G
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Under para 5 of the said advertisement it was stated as under for the
Ex-serviceman;

5.1'This employment notice contains vacancies

reserved for ex-servicemsan irrespective of their

community. However ex-serviceman may also apply

against other vacancies for which they will be

granted age relaxation and fees exemption as

indicated in paras 4 and 7.”
2. The _Applicant, being an Ex-serviceman, applied for the said
post and got admit card foi written examination and took the written
eiamination. He was called for documents verification. .During
verification of the documents, the Applicant was told that he was not
eligible to be recruited under Ex-serviceman quota.
3. Since his candidature was not considered any further by
the Respondent No.3, the Applicant approached this Tribunal with the
earlier O.A.289/2005 and this Tribunal (vide order dated 22.9.2006)
disposed of the said matter with direction to the Respondents to
“consider the candidature of the Applicant, who had applied against the
vacancy reserved for Ex-serviceman in the employment Notice
No.01/2004 (enclosed with.the Original Application) as per the norms
prescribed for the same and pass appropriate order within a period of
two months” from the date of communication of the said order.
4. The Applicant, thereafter, filed a representation to
Respondent No.3, (the Chairman of Railway Recruitment Board,
Guwahati) who disposed of thg same stating that the Applicant “cannot
be empanelled since he failed to secure the minimum qualifying marks
in the Written Examination as specified for Ex-Serviceman (UR)

candidates.”

A
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5. Aggrieved by the above said decision of the Respondent
No.3 the Applicant has filed this Original Application under section 19
of the Administrative Tribunals Act, 1985 with the prayers to set aside
and quash the impugned orders dated 31.10.2006 passed by the
Chairman, Railway Recruitment Board and to issue clear direction to
the Respondents, (particularly to the said Réspondent No.3) to select
the Applicant to be appointed as Apprentice Junior Engineer Gr.II
(Bridge) in terms of Employment Notice01/2004.

6. The Respondents have filed written statement, wherein
they have stated that they followed the rules (in this regard)
meticulously and minimum qualifying marks for the written

examination for different categories are as under in terms of the

Railway Board letter No.99/E(RRB)/26/3 dated 29.10.20083.

i) Unreserved - 40%
i)  Scheduled Caste and OBC - 30%
iii)  Scheduled Tribe . 25%

Since the Applicant is neither SC, OBC nor an ST candidate and since
- he could not obtain the mmlmum qualifying marks (of 40%) meant for
unreserved candidates in the Written exainination, he had to go out of
this fray. Respondents also pointed out the fact that the Applicant was
called for veriﬁpation of his documents to assess his status and to find
out as to whether he belongs to Scheduled Tribe (ST) as because the
surname ‘Saikia’ is generally used by that community. That apart, the
minimum marks in the written test (for ST) has been fixed at 25%.
Under confusion, the Applicant was called for verification of his
testimonials. On verification, he was not found to be a candidate

belonging to ST category and his case could not be considered any
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fuﬁher as he failed to secure the minimum marks (of 40%) prescribed
for unreserved category as 40%.

7. We have heard Mr C.Baruah, learned counsel appearing for
the Applicant and Dr. J.L.Sarkar, learned Railway Standing counsel
for the Respondenm. We also perused the materials placed on record.
The learned counsel for the Applicant stressed the condition prescribed
in the Employment Notice No.01 of 2004 and argued that applicant
deserves to be considered against the lone vacancy reserved for the Ex-
serviceman irrespective of the fact whether he belongs to ST category
or unreserved category; because the advertisement did not give a clear
picture. The learned oounsél appearing for the Respondents argued
that the reservation for Ex-serviceman and physically handicapped
person are horizontal reservation, whereas those meant for STs, SCs
and OBCs as vertical reservation under Article 16 of the Constitution
and recruitment of persons as against “horizontal reservation” are
governed by DOPT/GOI Circular Instruction No. 36012/58/92-
Estt.(SCT) dated 01.12.1994 (based on the verdict of the Hon’ble Apex
Court of India — rendered in the case of Indira Sawhney) Dr Sarkar,
appearing for the Railways pointed out that,in absence of any contrary
Law, those executive instructions of GOI/DOPT dated 01.12.1994 are
statutory in character under Article 73 of the Constitution of India
and not only Railway but all concerned are bound\to follow them at any
recruitment stage. He invited our attention to Annexure-D (filed by the
Railways with the reply to the rejoinder) which is the letter from DOPT
bearing No.36012/58/92-Estt.(SCT) dated 01.12.1994, Para 2 and 3 of

which reads as under :

A
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“The Court has held that reservation for SC/ST/OBCs
made under article 16(4) of the Constitution may be
called vertical reservation and the reservation made
under Article 16(1) of the Constitution like the
reservation for physically handicapped persons as
horizontal reservation. Horizontal reservations cut
across vertical reservation (in what is called inter-
locking reservation) and the person selected against
these reservations has to be placed in the appropriate
category, that is to say, if he belongs to SC category
he will be placed in that quota by making necessary
adjustment and similarly if he belongs to open
competition (OC) category he will be placed in that
category by making necessary adjustment. Even after
providing for these horizontal reservations, the
percentage of reservation in favour of backward class
of citizens should remain the same.

In the light of the above said observations of
the Supreme Court, it has been decided that the
percentage of reservation for ex-servicemen selected
under the reservation provided for them should be
placed in the appropriate category viz.
SC/ST/OBC/General category depending upon the
category to which he belongs. For example, an ex-

serviceman who is a SC will be counted against the
SC reservation point, an ex-serviceman who is ST or
OBC will be counted against ST/OBC reservation
point and the ex-servicemen who belongs to General
category will be slotted in the General category

vacancy point in the respective reservation roster.”

8. During course of hearing Dr. Sarkar, appearing for the

Respondents, disclosed, with instructions from the Respondents that

the Applicant (who is not a SC, ST or OBC candidate) secured only

25.33% marks in the written test; he could not be taken in any of the

category, as he was required to obtain minimum 40% marks as he is an

un-reserved category candidate; although he was the sole ex-service

man candidate.

9. Now it is clear that (although the sole ex-serviceman, who

took the written test) the Applicant did not do well in the written test

(that was taken in course of the recruitment process) and secured only
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25.33% of mark; for which he could not be selected. Had he been
selected, he would have been placed among the General category of
candidates; for the reason of GOI/DOPT circulér dated 01.12.1994
(supra) and, therefore, he was required to secure minimum of 40% of
mark in the written test; which he did not secure. Had he been a SC or
OBC candidate, the Applicant would also not have been selected; as for
SC & OBC candidates minimum mark required to quaﬁfy was fixed at
30%. Of course, had he been a ST candidate, he would have been
selected/treated to have been qualified; as he secured 25.33% mark and
the qualifying mark for ST candidate was 25%. Thus, Isince heisnota
ST candidate and since he could not secure 40% marks in the written
test (which was the minimum qualifying mark for un-reserved caﬁegory
of candidates) the Applicant rightly could not be selected in the
recruitment in questiqn.

10. In view of the cleér position of fact and the law (prescribed
for ex-serviceman) this case of the Applicant is devoid of any merit and,

therefore, the same is hereby dismissed. No costs.

-

(KHUSHIRAM) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
o ~ BENCH AT GUWAHATI

, 7 qITETEt Fareas . _ N
(An applicationUndex:SecHon 19}01’ the Administrative Tribunal Ct., 1985)

i

O. A No. QW of2007

Shri Manabendra Saikia ......... [ ... Applicant.
_ --Vrs.—
{.F. Railway and others................... Respoﬂdents.
SYNOPSIS
FACT OF THE CASE:- |

The applicant 1s an Ex-serviceman retired from Indian Air Force.

The Respondent No.3, the Chairman, Ralway Recruitment Board,
Guwahati had published an advertisement vide Employment Notice No. 01
of 2004 for filling up various posts including the post of Appr. Junior
Engueer Gr. II (Bn'dgé), for total 15 vacancies out of which one is kept
reserved for Ex-serviceman. And accordingly the applicant had applied for
the said post as an Ex-serviceman and got admit card for appearing in the
written examination. Thereafter he was called for documents verification
vide letter No. 8805 by the Chairman RRB, Guwahati. |

During document vériﬁcation the Chairman has told the applicant that
the applicant is not eligible under Ex-serviceman quota as he does not
belong to ST, SC or OBC, though the applicant had qualified as Ex-
serviceman being the General Caste he is not eligible for the post and if the
applicant would have been ST, SC he would have been eligible for
appointment as Ex—ser\/iéeman for the reserved post of Ex-serviceman.

It is submitted that there is no sub-categorization of ex-serviceman
and there is no qﬁestion of caste, community etc. in-case of ex-serviceman
which is specially mentioned in column No. 5.1 of the advertisement notice.

The applicant earlier filed application being O.A. No. 289/05 before
this Tribunal and Railway had filed their WS and after hearing the parities,

perusing the records, this Hon’ble Tribunal had delivered the judgment and

order dtd. on 22/9/06 with a direction to the Respondents to re-consider the
candidature of the applicant who had applied against the vacancy reserved

for ex-serviceman in the Employment Notice 01/04 (enclosed with the
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original application) as per the norms prescribed for the same and pass R
appropriaie order within a period of two months from the date of
communication of this order. Till -and order is passed, the Respondents shail
not fill up the vacancy earmarked for the ex-serviceman in the Employment
Notice No. 01/04 (Supra) and in case it is already filled up, the same shall
be subject to the order to be passed as indicated above. In this case,
Respondents shall issue corrigendum duly incorporating the same.

The applicant had submitted the aforesaid judgment and order
alongwith  representation dtd. 22/9/06 before the Chairman, RRB for
consideration of his appointment in terms of judgment and order of this
Hon’ble Court. |

But the Chairman, RRB had again declined to consider his

appointment and dispose of the representation did. 22/5/06 of the applicant
as follows:-
“In honoring the Cat/Ghy’s order dtd. 22/9/06 and the appeal preferred by
Shri Manabendra Saikia, 1 have gone through his appeal : the undersigned
considers that Shn Manabendra Saikia cannot be empanelled since he failed
to secure the minimum qualifying marks in the wriften examination as
specified for ex-serviceman (UR) candidates.”

Hence being helpless again the applicant has been preferring this
application seeking justice from this Hon’ble Tribunal.

PRAYER:-

(i) To set aside and quash the impugned letter No.
E/RRB/G/OA/289/05 (MS) dtd. 31st Oct, 2006 issued by the
Chairman, RRB.

(1) To issue clear direction to the Respondents more particularly
Respondent NO. 3, Chairman RRB to appoint the applicant for the
post  Appr. Junior Enginer Grade-II (Bridge) ear-marked for Ex-
serviceman in terms of Employment Notice 01/04.

INTERIM PRAYER:-

During pendency of this application Respondent are to be directed not to fill
up the vacancy ear-marked for ex-serviceman in the Employment Notice

01/04 for the post of Appr. Junior Engineer Grade -II (Bridge).



LIST OF DATES AND ANNEXURES:

Annexure | Annexure About Annexure
No. dtd.
Amx-1& | ----- A copy of discharge book and Ex-
2 serviceman Identity card issued by
Zila Sainik Welfare Office
Annx-3 | 12-18" June, | Copy of Employment Notice No. 1
04 of 2004 1.e. Advtg. for various post
by RRB.
Amnx-4 | -eemeeee The copy of counterfoil in Admit
card.
ANNX-5 | -meeemememee Copy of result sheet of written
exarmination.
Annx-6 | 08/08/05 1A copy of call letter
(-7 31/08/05 Letter submitted by the applicant to
the Director, Sainik Welfare.
Annx-8 | 31/08/05 Letter sent by Director, SWA to
Chairman of RRB
Annx-9 & | 07/10/05 A Copy of postal receipt and
oA envelope
Annx-10 | - A copy of OA 289/05
Amnx-11 | - Copy of written statement
Amnx-12 | --- Copy of re-joinder
Amx-13 | 22/9/06 Judgment and order in OA 289/05
Amnx-14 | 22/9/06 Copy of representation
Annx-15 | 31/10/06 Impugned letter of Chairman, RRB

Filed by

(Chdloer

Advocate

5



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI

BENCH, GUWAHATL
{An application under sec. 19 of the tribunal act, 1985)

O.A. No. ... A......12007

Sri Manabendra Saikia

L/o Balen Ch. Saikia

Vill: Raidangia, P.O: Aibheti

P.S: Jajori, Dist: Nagaon, Assam .................... Applicant

-VIS- |

1) NF Railway, represented by General Manager,
Maligaon, Assam

2) The General Manager
NF Railway, Maligaon

3) The Chairman, Railway Recruitment Board,
Guwahati, Station Road, Guwahati-1.

4) The Chief Personal Officer, NF Raiiway, Maligaon,
Guwahati.

<ev...... Respondents.

DETAILS OF APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THIS

APPLICATION HAS BEEN MADE.

1) (a) That this application has been filed for setting aside and quashing
the order did. 31/10/06 issued by Chairman RRB, Guwahaii by

which the application of the applicant is regard of judgment and
order dtd. 22/9/06 passed in OA 285/05 has been disposed of

denying the entitlement of the applicant for consideration of this

appointment in the post of APPR Junior Engineer Grade —I1 (Bridge)

in terms of Emplovment Notice No. 01/04

(b) Issue clear direction to consider the appointment of the

applicant as he is duly selected as ex-serviceman for the post

earmarked for ex-serviceman the post of Appr. Jumior Engineer

Grade-II (Bridge) in Employment Notice 01/04.
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2) JURISDICTION
The applicants herein declare that this Hon’ble Tribulan has got the

jurisdiction to adjudicate the mater in regards to which the

application is made.

3) LIMITATION.

The applicants funther declare that this application 1s well within the
period of limitation prescribed Under Section 21 of the
Administrative Tribunal Act 1985.

4) FACTS OF THE CASE

4.1.) That, the applicant is an ex-servicemen retired from Indian Air
Force.on 31-01-05 after completion of initial engagement.
A copy of discharge book and Ex-
servicemen identity card issued by Zila
Saimk Welfare office are annexed as
Annexure NO. 1 & 2.

4.2y That the Railway Recruitmentﬂ Board, Guwahati had published an
advertisement vide employment notice no. 01 of 2004 published in the
employment news dated 12 — 16 June, 2004, 2004 for filling of various
posts in the North East Frontier Railway and separate applications were
invited for total number of category 1 to 55. And in the aforesaid
advertisement i is clearly mentioned that the envelope containing the
application should be clearly super — scribed in RED INK “Application for
thepostof ............. |

Category No. ...................... Community, ie.
SC/ST/OBC/UR/ESM.” . And out of the aforesaid 55 category of posts
mentioned in advertisement, caiegory 29 is for the post of Appr. Junior
Enginer Gr. II (Bridge) , and total number of vacancies were shown 15,
and aforesaid 15 posts were/are to be appointed among various community

as mentioned below -

e

-~
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SC (Schedule Caste) ... 3
ST (Schedule Tribe} T
OBC (Other Backward Classes) .... 3
ESM (Ex - Servicemen) UV |
UR (Un Reserved) Cerieereens 7
Total SR 15

A copy of Employment Notice no. 1 of
2004 1.e. advertisement for various posts

by RRB, Guwahati is annexed as

Anneﬁure No. 3.

4.3) That the applicant being the eligible candidaie in regard of
qualification as well as other terms and condition as an Ex-Servicemen
under advertisement had applied for the post of category no. 29 i.e.; the
appr. Jumior Engineer GR. II (Bridge) under the community of ex-

- servicemen, as-the applicant is eligible for ex-servicemen quota. And while

submitting the application, the envelop containing the application was
clearly super scribed in RED INK “ application for the post of Appr. Junior

Engineer Gr. II (bridge), category no. 29 and community was shown as -

ESM i.e. Ex-Servicemen .

44) The railway recruitment board had duly receivéd the
application of the petitioner and afier due écrutiny and verification of the
application it was found correct and accordingly they have issued an admit
card bearing roll no. 52900006 of the applicant and date of examination
was 20-03-05. )

And accordingly the petitioner had appeared in writien examination.
The examination procedure was corhputerized procedure and on the back
side of the counterfoil of the admit card had clearly instructed showing

sample method of marking for Roll No. , question booklet series, question

booklet no. , reservation code and category no. wherein reservation code

can be marked only one block and accordingly the applicant has marked as
ESM. |



The copy of counterfoil in admit

card is annexed as Annexure No.4.

4.5) That the Railway Recruitment Board Guwahati had published the
result of written examination for various categories of employment notice
no. 1/2004 in employmient news in its issue dated 20-26 august, 2005,
wherein it is mentioned that on the basis of their performance in the written
examination, candidates bearing roll numbers as mentioned below, are
provisionally found eligible to be called for verification of documents
and/or viva-voice.

In aforesaid result sheet category No. 29 of Employment Notice
No.1/2004 was published and in said result sheet the applicant bearing Roll
No. 52900006 found eligible to be called for verification of Documents
and date of Document verification was fixed on 26-8-2005 (Friday).

A copy of result sheet of written

. examination for various categories
including category No. 29 of Employment
Notice NO. 1/2004 is amnexed as
Annexure NO. 3.

4.6.) That, thereafter the Secretary for Chairman RRB, Guwahati had
sent a letter NO. RRB/G/41/10 dtd. 28/8/2005 to the Applicant to attend the
office of Railway Recruitment Board Guwahati on 26/8/2005 at 9.30 Hrs.
for verification of oﬁginél certificates, Testimonials etc.
A copy of call letter dtd. 8-8-2005 to the
appﬁc@t for Document verification for the
post of Appr. Jumior Engineer Gr.-II

'(Bridge) is annexed as Annexure No. 6.

4.7) That in pursuance of aforesaid call letter dtd. 8-8-2005 the
applicant appeared before the Chairman RRB Guwahati on 26-8-2005 for
Document verification and submitted all the necessary educational

Testimonials as well as document in support of Ex-Servicemarn.



But during document verification the Chairman RRB Guwahati had
mntimated the applicant that though he is selected as Ex-Serviceman for the
post reserved for Ex-serviceman .And he had shown a whimsy reason that
the job could have been assured if the applicant being ex-serviceman
belongs to lower caste/community i.e. SC, ST, OBC for which qualifying
mark is 25%. But m the case of general caste candidate qualifying marks is
35%. So the applicant being the general is not entitled for the job though he
is an ex-serviceman as he has obtained marks less than 35%.

But the applicant had clearly expressed his view before the
Chairman RRB Guwahati ag he had applied i the community of ex-
servicemarn theré 18 no question of applicant’s caste i.e. ST, SC, OBC or
general and once he was found eligible in written test and called for
document verification made ex-serviceman quota n;:aw chairman cannot
deny the applicant from empancement in final select list. But the Chairman
RRB Guwahati declined to accept the view of the applicant:

4.8) That it is stated herein that after verification of documents the
chairman RRB is supposed to published final results of all the candidates
who are called for do'cmnent verification and in final result it is to be
clearly mentioned if any candidate is found ineligible showing proper
reasons and final result té be pubh’shed in employment news but in presernt
case no final results are published so far. But the petitioner has come to
know from the reliable sources that the Chairman RRB Guwahati had
already approved panel without approving the name of the applicant under
ex-serviceman and so far no name is empanelled for ex-serviceman quota
and moreover only t%he applicant become qualified as ex-serviceman for

the single post.

4.9) That when the name of the applicant is not empanelled in ﬁnal
result as ex- servn,eman the apphcant being ex-serviceman had written a

lettex to the Director Of Sainik Welfare Assam on 31-8- 2005 in forming his

<3
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grievances that once he is been selected as ex-serviceman there is no

question where he belongs to ST, SC, OBC or General, etc. and after



receiving the letter of the applicant the Director Of Sainik Welfare Assam
had written a letter no. DSW/22/23, dated 31" Aug. 2005, to the chairman
mforming him that as the applicant had applied and provisionally selected
under ex-serviceman quota so his case may be considered as ex-
servicemar.
And in reply to the letter dated 31-8-2005 of the Director of Saimk Welfare
Assam the Chairman had informed the Director, Sainik Welfare though the
petitioner called for the verification of document but hé is below merit as
such he is not recommended for empanelment. And the same was informed
to the applicant verbally by the director.
| A copy of letter dated 31-8-2005 submitted by the
applicant to the director Sainik Welfare Assam is
annexed as Annexure No.7

A '-copy of letter dated 31-8-2005 sent by the

director SWA to the chairman RRB is annexed as

Annexure No. 8.

4.10) That when the applicant’s case is not considered by the
Chairman RRB, Guwahati the applicant had again sent a representation
dated 6-10-2005 to the Chairman RRB Guwahati vide Redg. Post
requesting him to empanel his name under ex-serviceman quota as he was
duly selected. But the Chairman refused to accept the registered letter of
the apphcant and as such same was refturned to the applicant by the postal
department. The reason of refusing to accept the Regd. letter of the
aﬁp}icant 18 best known to the chairman only.

A copy of postal receipt dated 7-10-2005

and envelope rtefusing to accept are

annexed as Annexure No. 9 & 9A.

4.11) That it is submitted respectfully that once the applicant applied as
ex-serviceman for the reserved quota of ex-serviceman and also qualified
and provisionally found eligible in written test and was called for

verification of documents now the Chairman RRB Guwahati cannot say



that the applicant is not entitled for empanelment under ex-serviceman

quota, as he does not belong t ST, SC, OBC for which qualifying mark is

25% but in case of general caste candidate the qualifying marks is 35% and

the petitioner has got less mark than general candidate i.e. 35% . the said

view of the chairman is totally wrong and taken in malafide and his vested

imterest 18 not fulfilied.

4.12) That the term “ex-serviceman candidates” specifically described in

column no. 5 of employment notice as 1/2004 as follows:

EX-SERVCICEMAN CANDIDATES:

®

(it)

That Employment Notice contains vacancies reserved for ex-

servicemarn iﬂ'espetﬁve of their community. However ex-

serviceman may also apply against other vacancies for which

they will be granted age relaxation and fees exemption as

indicated in paras 4 and 7. |

The term ex-serviceman means a person, who has served in

any rank {whether as a combatant or non-combatant) n the

regular army, Navy or Air Force of the Indian Union but does

not include a person who has served in the Defence Security

Corps, the General Reserve Engineering Force, the Lok

Sanayak Sena and the Para Military Forces, and

(a) Who has retired from such service after earning his/her
pension or

(b) Who has been released from such service on medical
grounds attributable to mulitary service or circomstances
bevond his and awarded medical or other disability person
or

(c) Who has been released otherwise than on his own request
as a result of reduction in such establishment or

(d) Who has been released from such service after completing
the specific period of engagement otherwise than on his
own request or by way of dismissal of discharge on

account of misconduct or inefficiency and has been given

WWM%M%



‘a gratuity and includes persons of the Territorial Army of
the following categories:
(i)  Pension holders for continuous embodies service
(i)  Pensions with disabilities attributable to mulitary
service and
(i)  Gallantry award winners.
EXPLANATION: The persons serving in the Armed Forces of the Union,
who on retirement from service would come under the category of Ex-
serviceman, may be permitted to apply for re-employment one year before
the completion of the specific terms of engagement and avail themselves of
all concessions available to ex-serviceman but shall not be permitted to
leave the unit until they complete the specific terms of engagement in the
Armed Forces of the Union. Service personal who are to be discharged
from military service on or before 12/7/2004 are eligible to apply agamnst
this advertisement.

e) Ex-servicemen who have already secured employment
under Central Government in Group “C/D” will be perm'itted
the benefit of age relaxation as prescribed for ex-serviceman
for securing another employment in a higher grade of cadre in
Group “C/D” under Central Government. However, such
candidates will be eligible for the benefit of Ex-Servicemen in

‘the Central Govt. jobs.

4.13) Thai, being aggrieved the applicant had preferred an
application Under section 19 of the Administraiive Tribunal Act, 1985
before this Hon’ble Tribunal vide OA NO. 289/05.
A copy of OA NO. 289/05 is annexed as
Annexure NO.10.

And thereafter Respondents appeared and Chairman RRB had
filed written statement (WS) on behalf of all the Respondents wherein he
has stated that as per Railway Board’s letter dtd. 29/10/03 the applicant is

unable to obtain qualifying marks and as per his statement, the minimum



qualifying marks in the written examination conducted by Railway Boards

for various categories of posts are as follows:-

1. Unreserved- 40%
2. Scheduled caste and OBC- 30%
3. Scheduled Tribes- - 25%

A copy of written statement filed by
- Chairman, RRB, is annexed as

Annexure No. 11.

4. 14)' That after receiving WS the applicant had also filed his re- .

joiner.
‘A copy of rejoinder filed by applicant is

annexed as Annexure NO. 12.

4.15) That, thereafter the case was finally heard by Division Bench
of this Hon’ble Tribunal and after perusing application, written statement,
rejoinder and records this Hon’ble Tribunal was pleased to dispose of this

petition vide its judgmerit and order dtd. 22/9/06. In aforesaid judgment

contention of the parties were fully discussed. This Hon’ble Tribunal had
directed the Respondents to reconsider the candidature of the applicant who
had applied against the wvacancy reserved for ex-serviceman in the
employment notice 01/04 as per the norms prescribed for the same and
pass appropriate order within a period of 2 months from the date of
communication of this order till and order is paséed the Respondents shall
not fil up the vacancy ear-marked for the ex-serviceman in the
employment notice no. 01/04 and in case it is ‘already ﬁ]led up, the same
shall be subject to the order to be passed as indicated above. In this case
Respondent shall issue cornigendum duly incorporating the same.

A copy of judgment and order dtd. 22/9/06

passed in OA 289/05 is annexed as

Annexure No. 13.
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4.16). That, thereafter the applicant had submitted an application D%
along aforesaid judgment and order before the Chairman, RRB for
compliance of the order of the Hon’ble CAT which was duly received by
them. | ‘

A copy of application dated 26/9/06 is

ammexed as Annexure No. 14.

4.17) That, after receiving aforesaid representation dtd. 26/9/06

the Chairman has disposed of thé same as follows:-

RAILWAY RECRUITMENT BOARD::GUWAHATI
Station Road, Panbazar, Guwahati-781001

‘No. ERRB/G/OA/289/05(MS) . Dated: 31st Oct, 2006,
To, | 4
Shri Manabendra Saikia
C/o Balen Ch. Saikia
~ Vill: Raidangia,
- P.O: Aibhet |

P.S: Jajori, Dist: Nagaon
Assam , ,
Sub:- Disposal of your representation dtd. 26/9/06 in the light
of Hon’ble CAT’s order dtd. 22/09/06 in OA No. 285/06

The competent anthority 1i.e. Chainﬁan, Railway Recruitment

Board, AGuwahati has gone through the Judgment/order dtd. 22/09/06 in OA
No. 289/06 and after reconsidering the candidature of applicant passed the
following order in compliance of Hon,ble Tribunals order :-
“Notwithstanding what is cortained in the Cat’s order dtd. 22/9/06 in
pursuance to OA No. 289 of 2005, my speaking orders are as follows:-

¢} Shri Manabendra Saikia, S/o Shri Balen Chandra Saikia, Vill:

Raidangia, P.O. Aibheti, P.S. Jajari, Dist: Nagaon had apphed for the

post of JE/II/Bndge agamst ESM quota .
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(2) The selection for empanelment against any post/category
notified by RRB are always being done on the basis of performance in
the written examination (purely on merit all India basis) subject to
fulfillment of all the eligibility conditions as per notifications. However,
in case of any discrepancy/mis-statement given by the candidate, his/her
candidature may be rejected at the time of vernification of original
documents even after appointment or at any stage
(3) In terms of Rly. Board’s letter No. 99/E(RRB)/26/3 dtd.
29/10/03 the qualifying marks in the written Test are as under
UR- 40%
SC- 30%
OBC- 30%
ST-  25%
Since Shri Manabendra Saikia on verification of documents it was
ascertained that he belonged to Unreserved Community against Ex-
servicemen quota. As such, minimum-qualifying marks to an
unreserved candidate is 40% and we cannot go lower down of the
40% qualifying marks as laid down by Rly. | Board’s above
mentioned circular.
4y Vide para 2 of this office call letter for document verification
No. RRB/(¥/41/10 dtd. 8/8/05 it is stated that since Shri Manabendra
Saikia could only secure 25.33% out of 100 (hundred) marks in the
written examination for the post of JE/II/Bridge does not himself
qualify as Ex-servicemen (UR) candidate. As such, he has got no right
to claim for empanelment as Ex-servicemen (UR) candidate for which
he had applied for in response to Category No. 29 for the post of
JE/11/Bridge of Empanelment Notice No. 1 of 2004
(5) The reason for calling in the verification of original
documents had already been indicated vide para 5 (facts of the case) in
our PWC letter dtd. 9/01/2006. However, on verification of documents
it is found that Shri Manabendra Saikia belonged to Ex-servicemen UR

Commiunity. As such, he could not be empanelment to a final candidate
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in the written examination whatever he/she belongs to any community

including Ex-service Man.

4.18)

In honouring the Cat/GHY’s order dtd. 22/9/06 and the

appeal preferred by Shri Manabendra Saikia. I have gone through his
appeal : the undersigned considers that Shri Manabendra Saikia
cannot be empanelled since he failed to secure the minimum
qualifying marks in the Written Examination as specified for Ex-

service man (UR) candidate ”

This is for your information please.
A copy of impugned letter dtd. 31/10/06 is

annexed as Annexure No. 15.

That, it is submitted respectfully that the Chairman, RRB has

failed to comply the order of the Hon’ble Tribunal rather he has wrongly

interpreted the judgment. Hence this application is being preferred for

setting, aside and quashing the impugned letter dtd. 31/10/06 and to pass

necessary order on the following grounds:-

@)

GROUNDS FOR RELIEF:-
For that Chairman RRB has totally failed to understand that once
the original application 289/05 was disposed of by the Hon’ble

Tribunal perusing application of the applicant, grounds taken in
WS filed by the Chairman RRB, rejoinder filed by the applicént,

perusing records and submission advanced by the paﬁies. Now

the Chairman RB who is directed to comply the judgment and
order of the Tribunal cannot reject/disobey the judgment and
order of the Tribunal at his suit will taking same grounds which
are taken in W.S. as becaunse the Hon’ble Tribunal had passed its
judgment clearly discussing about the minimum qualifying marks
required for ex-serviceman. Thereby the Chairman has committed
irregularity and illegality in passing the impugned order dtd.
31/10/06, which diseases to be set aside and quashed by this
Hon’ble Tribunal.



13

(i) For that, the Chairman RRB Guwahati failed to understand that
the Railway Board’s letter dtd. 29/10/03 doesnot discuss about
the minimum qualifying marks in written examination for ex-
serviceman. In said letter it is clearly mention as follows:-
unreserved —  40%

SC and OBC — 30% -

ST- 25%

And nothing has been mentioned about ex-serviceman but the
Chairman intentionally showing this letter only to mislead this
Hon’ble Tribunal.

(i) For that, the Chairman RRB Guwahati failed to understand that
when an ex-serviceman applies against vacancy reserved for ex-
serviceman, he has to be selected first under the reservation
provided for the same and thereafter only placed in appropriate
caste i.e. ST, SC, OBC/General Category if required.

(ivj For that, Chairman RRB has failed to understand that once post 1s
reserved for ex-serviceman it means for the all eligible ex-
serviceman and there cannot be further caste like OBC, ST, SC
etc. In the reserved quota for ex-serviceman.

(v) For that, the Chairman has intentionally and deliberately violated
the order interpreting the judgment like appellate court which
cannot be allowed. Thereby the impugned letter 31/10/06 is liable

to be set aside and quashed.

5. DETAILS OF REMEDIES EXHAUSTED

The applicant begs to state that he had exhausted all the remedies and there
1s nio other alternative remedy other than to approach this Hon’ble Tribunal

by way of filing this application.

AL

W%k



iq

7. THIS MATTER IS NOT PREVIQUSLY FILED OR PENDING
BEFORE ANY OTHER COURT: v v{)\/

The applicant begs to state that the apphcant has neither
preferred and filed any application in this regard before this Hon’ble
Tribunal for pending similar mater any other court.

8. : RELIEF SOUGHT FOR:

Under the above fact and circumstances the applicant prays
 that this application may kindly be admitted, records may be called for and

after hearing the parties, perusing records, show cause if any the following

relief may kindly be granted to the applicant.

81. To set waside and quash the impugned letter No.
EJRB/’G;’OA;’289/’O5(MS) dtd. 31st Oct, 2006 issued by the Chairman RRB
Guwahati whereby he stated that “in honouring the Cat/Ghy’s order dtd.
22/9/06 and the appeal preferred by Shri Manabendra Saikia, I have gone
through his appeal : the undersigned considers that Shri Manabendra Saikia
cannot be empanelled since he failed to secure the minimum qualifying
marks in the written examination as specified for ex-servicemén (UR)

candidate.”

8.2. To issue clear direction to the Chairman RRB to appoint the
petitioner in the post’ of Appr. Junior Engineer Grade-TI {Bridge) applied
against the vacancy reserved for ex-serviceman in the Employment Notice
of 01/04. |

8.3. | Any other relief/relieves to which the applicant is entitled to under
the above facts and circumstances of the case and deem fit and proper by

this Hon’ ble Court.

9. INTERIM ORDER PRAYED FOR:
Pending disposal of this application your lordship may be pleased to direct

the Respondents more particularly Respondent NO. 3, Chairman RB not to
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fill up the vacancy earmarked for the ex-serviceman in the Employment Y

notice NO. 01/04 and in case it is filed, it is to be subject to the result of

—

~ this application.

10.  PARTICULARS:
I IP.O.no. Z2%G 99196
. Datelssue 3| jwm . 07
III.  Issued from GPO, Guwahati
IV. Payable at CAT, Guwahati

VERIFICATION

I, Shri Manabendra Saikia, S/o Shri Baien Ch. Saikia, aged about 41
years, resident of village- Raidongia, P.O: Aibheti, PS: Jajdﬂ', Dist:-
Nagaon, Assam do hereby state and verify as follows:-

(1) That, I am the applicant and fully aware about the facts and
circumstarices of this case as suit I am fully competent to sign this
verification.

(2) That the statements made in para [:2.: 273,90 .96, 2, 6
Are true to my knowledge and those made in para
g e Y, 005 4L 0 7oy, dha trae Yo informetion as
derived from records and rests are humble sﬁbmission.

I sign this verification on this ..... D15t~ day of

7 2o 2007 at Guwahati.

Signature
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RAILWAY RECRUITMENT BOARD, GUWAHATL - 781 01

Please tear off along this fine and retain for your secord

Namo of the Candightn & Aduress | Catg Mo. & EN. Mo. RO | Dalo of Examination
MANABENDRA SAIKIA 29 of 1/2004 ‘ / 52900006 ) 20 - 03 - 2005
- VIL RAIDONGIA 2 ‘
vy - POAIBHETI - ) ' ‘(Q&ll\iﬂ | Expuxrrilion Cenlre
. DIST NAGAON ' | Gauhali Gommarco Collogo
ASSAM ‘ PIN - 702002 X Guwaholl - 701021

Please read and lollow the “Inslruction” Overlcal.

i
, NOTE : CANDIDATES WHO TICK MABK ANSWERS ON S P .
THE QUESTION BOOKLET WILL BE DISQUALIFIED. weTaw ufas / Assi. Secy.
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. This pass Is availabla uplta

GUWAHATI

Sin. 1o

Nol Applicable - ;

FOR SC/ST CANDIDATES ONLY : On production of this lelter yoli are enlitied lo free traves by railway in second class only

Nol Applicable

Sin. and back

{(Authority ; Flnllwhy Board's lalter No. € (NG) 11-84/RSC/ 122 did. 23-iu-n.1)
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: IGOVERNNENT
CRUITMENT BOARD : GUWAHATI

STATION ROAD, GUWAHATI-781 001

Applications aro Invited In the proscribed format onclosed 1o bo neatly typod on good quality A-4 / foolscap size
following Posts, In the North East Frontler Rallway. Applications complote In all respec
RECRUITMENT 80ARD, STATION ROAD, GUWAHATI-781001, ASSAM, by ordinary past only,
droppod in the Application Box kopt In tho RRB offlco up to 16:00 hours of 12.07.2004.

IMPORTANT: (1) The envelope contalning the application should be cloarly super-scribed in RED INK

& Commualty, l.¢., SC/STIOBCIUR/ESM.”

{2} Each candidato should send anly one application for a Post. if & candidato submits more th

(3} Candlidates must fifl In tho application form In tholr own handwriting and must sign themse

{4) Applications sant by registarad post/courior or apoed post wiil not bo acknowlodged.
t

ts along with required enclosures should be sont t
‘80 as to roach the Board's offico on or bofore 12.07.2004. Tho applications can algo be
“Appilcation for the Post of Category No,

an ono application for tho sanso past, hisiher
ives. Otherwiso thelr @ will bo ca:icoll i dot. d at any stage.

p istands will bo 27.07.2004.

{6} Last dato of aub o for roslding in And

;12 - 06 - 2004

DATE OF PUBLICATION ‘
t 12~07~ 2001

DATE OF CLOSING

paper using one side only} from eligible Indlan Natlonals 16! the

0 the ASSISTANT SECRETARY, RAILWAY

did, e will bo

M Educational /T ical Q

Cat. Name of Post Scale of Age as on
“f No. - Pay (RSRP) | 01.07.04

SEPARATE APPLICATIONS TO BE SUBHITTED FOR CATEGORY No. { 7029

Madical
Stundard

ScSt JoucfEswlur TG

Exam.
003 (Ks.)

1| Law Assfstant ‘ 6500 - 10500{ 18-37 | ¢ |2

60

also apply.

“A University Degree in Law wilh 3-years standing as a plead
al Bar. Serving employeé who are law graduales are al
eligible lo apply provided they have served for at least 5 yeal
in any Branch of the~ Railway Adminisiration. Railw:
Magistrale full filling the above-prescribed qualification m;

<488

2 Health-& Malaria Inspector Gr. tit 5500 ~9000 | 18-33 cn 0

60

B. Sc. with Chemislry with 1 year Diptoma in Health/Sanitaly
Inspector from a recognized Inslitute. 3

3 Extension Educalor 5500 - 9000 { 22-35 cn 0

60

Post  Graduate in Sociology/ Social work/ Gommunik
Educalion or allled subject with similar course contents
Graduation in the above discipline with 2 years Diploma
Health Education from a recognized Universily.

<

E]

3
» ¥

Labomlory'Supann(endenl Gr. il $000 ~ 8000 18-~33 B 0

60

8.Sc. wilh Bio-Chemistry/ Micro-Biology! Life-Science
equivalent + Diploma in Modical | T 0
(DMLT) two yems cowse or oquivatent or B.Sc. in Medical

Technology (Laboratory) (ram-a recognized institute. !

<7S

§ Radiographier Gr. Il 4500-7000 | 18-233 B/ 0

G0

lography/ X-Ray, T ian/ Radio diag T g
{2 years course) from a recognized Inslitvte} or B.Sc. wit
diploma in Radiography/ X-Ray Technician/ Radio diagnosii
Technology (2 years course). |

10 + 2 with Physics and Chemistry and Diploma ip
R ol

M 4

g

B

6 Warden Female 4500-7000 | 18-33 cn o

60

H.S.L.C: passed. A Nursa preleiably with preparation in Home
Soclal Science and/or exporience in-a administrative post in
Fospital or Training lnstitute OR a persen with 8 Diptoma of,
Certificalo n Home or Social Science of Catering preferably
with some experience in Hoste! or Hotet Management.

7 Primary Teacher {Bengali Medium) 4500 - 7000 | 20 - 40 cr2 0

[}

22

60

(1) Higher Secondary wih 2 years JBT or its equivalent or
Intermediate with 1 year JBT or its equivalent or Senior
S ary (plus ‘2j inati with 1 year JBT or its
equivalont, {2) Compolence to teach through Bengall medium
fivently, :

8 Primary Teacher (Hindi Medium) 4500~7000 | 20-40 cr 0

60

(1) Higher Secondary with 2 years JBT or its equivatent or
Intermediate with 1 year JBT or ils equivalent or Seniof
Secondary (plus 2) examination with 1 year JBT or its
equivalent. (2) Competeice 1o laach through Hindi medium
fuently.

9 Primary Teacher (Telegu Medium) 45007000 | 20-40 c/2 ]

60

(1) Higher Gecondary with 2 years JBT or s equivatent or
Intermediate with 1 year JBT or ils equivalent or Senior
S Yy (plus 2) i wilh 1 year JBT or its
equivalent. (2) Competence 1o leach through Telegu modium
fluenlly, .

1071 Primary Teacher {English Medium) 4500 - 7000 | 20 - 40 cr2 1

60

(1) -Higher Secondary wilh 2 years JBT or iis equivalent or
Inlermediate with 1 year JBT or its equivalent or Senior
Secondary (plus 2) examination with 1 year JBT or its
equivatent. (2) Compelence to teach through English medium
fluontly,
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i1 | “Primary Teacher {Assamese Medium) 4500 - 7000 | 20 - 40 cr |1

60

ndary wilh 2 years JBT or its equivatent of
Intermediate with 1 yoar JBT or its equivalent or Senior
Secondary (plus 2) examinalicn with 1 year JBT or its
equivalenl. (2) Compelence to teach Ihrough  Assamese
medium fluently. ‘

12 § PGT (Education) " | 6500 - 10500 2040 crz 0

60

[§)] 2™ Class Masler Degree in Education, (2} University
Degrect Diptoma in Educalion/ Teaching or 2 years Integrated
Post G Course of Reqi College of Education of
NCERT (3) Compatonc loteach through English medium.

13 | TGT (Bio Science « English Medium) 55009000 | 20-40 |- Cr2 0

&0

(1) 2™ Class Bachelor's iJegrea in Science (or 45% of marks
con be considored equivelent lo 2™ Class whare there is no
demarcalion of class In Bachelor's Decgree) with Botany,
Zoology and one subject oul of Physlcs/ Chemislry. '(2)
University Degree/ Diplotna in Education/ Teaching or 4 years
Integraled Degree Course of Regiunal College of Education of
NCERT (3) Compels to teach tivough English medium. |

14 | TGT (Pure Science - English Medium) 5500 -9000 | 20.-40 Ccr2 [

60

(1) 2% Class Bachelors Degree in Science (or 45% of marks
can be considered equivalent 1o 2™ Class where there Is no
demarcalion of class in Bachelor's Degree) with Physics,
Chemisliy and Mathematics. (2) University Degree/ Diploma in
Education/ Teaching or 4 years Inlegrated Degree Course of
Regional College of Education of NCERT (3) Competence to
teach lrough Assaniese niedium.

3
i

S
13

-
Oy

SIS

16 | TGT (Pure Science.~ Assamese Medium)| 5500 - 9000 | .20 - 40 cr2 1

60

(1) 2" Class Bachelors Degree in Science {or 45% of marks
can be considered equivalent to 2' ' Class wherg there is no
demarcation of class in Bachelor's Dogree) with Physics,

y and M, () L y {degree/ Dipioma in
Education/-Taaching cr4ynus ntegrated Degree Course of
Regional College of Education of NCERT {3) Competence to

16 | TGT (Pure Science - Bengah Medium) 5500 -8000 | 20 - 40 cr2 1

17 { TGT (Hindi — Bengali Medium) 5500 ~ 9000 20 - 40 cr o]

60

60

feach through Assanr [
%)) Z1.Cia 3] nce {or 45% of mmks
can be considored eiptivaden ™ Class where therg is no
demaication of class in Hachelor's Degreo) with Physics,
Chenustry and Mathematics. (2} University Degree/ Diploma in
Educalién/ Teaching or 4 years nlegrated Degree Course of
f Educalion of NCERT (3) Competence to
MOse medium,

Reglonat College

=

7

S e g

epee (i 45% of marks can be
™ Class where there is no
demarcation of class In Bachelor's Dugree) in Hindi fiterature,
{2) University Dagrec Diploms in Education/ Taaching or 4
yeus Integiated Degree Cowrse of Regional ' College of
Education of NCERT (3) Competence lo teach through Bengatl
medium.
Continuea
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. gAY - (1)2"‘ cnm Bachelors Degree (or 43% 01 marks can be
T, S(C'u— \,[l‘," ;/ L,‘ (S‘“‘ " (-\'1‘ 1‘,&" considered oquivalent to 2 Class where thers BIs no
. demarcalion of class In Bachelors Oocgres) in Bengall
: Ml 1l Medi 5500 - 8000 | 2040 cn ofof 1 0t 2 60 lilatature. (2) Univarslty Degree/ Olptoma In Education/
3 vl 18 | TGT (MIL - Bangall Medlum) i Teaching or 4 years Integrated Dagree Caurse of Reglona!
A . Colinge of Educalion of NCERT (3) Compstonce to tench
L ’ txougn Bengoll med
) - J—/‘/(’ . .8 'Umyigrsllyd _l__gre'e :[:ler 29 i '; ‘d(r&m a nH.
R - - > . nivarsity. Diploma In Rail Tradsport and Management from
e -, 70 " Trainee Assistant Statlon Master' [ - | 45007000 | 18-33 | A2 11117126 | 8 31| €3 60 the Insiiiute of Rall Transport will be an additionel desirabl
) AN : uslification.
N \‘ - A b - ; ___Z Uniyerslly  Degres_or_lls_equivalent_from & gnized
) oLy Enauiny Cum Reservation Clark 4500-7000 | 18-33 1 cn 1|2 ¢ |1 p2] 7 60 Universiiy, e
? ’ . M'W“, o T T Malicudation paas pius (1) 1T In spacified lrades/Act
N "21 | Appr. Diosel Assisiant Drlver 3050 - 4300 [ 1632 A1 128 113] a8 | 1T j6T ] 107 40 Apprantiesship in i trade: | :
v / ' I Fliter :
¥ , U] i
F . i) Elactriclan [
FN (i) Instrument Mechanic !
> vy Mill Wright /Malntenance Mechanic
.- v) Machanic (Radio and TV) |
N ) Eluctronics Mechanic |
o , (vif) Mechanic Molor Vahicle
i
v (il Wireman
Sy . () Tractar Mechanic
. ¢ 'r ' (x) Armature and Coll winder
5 i (xl) Machanic Diesel
Lo ; (xil) Hoat Engina
B S on @ Digloma In Mechanicall Elecificall Etectronica
5’_ . Engt recognized by AICTE In lleu of ITL.
N () Pass in 1st year of B.Sc. (Physics) OR {b) Pass in 10 + 2
Y N _ | slage in Migher Secondary In Sclence with Mathematics/
¢ 22 | Elactrical Signal Malntainer Gr. (I 4000-6000} 18-33 en 1] 1 1|1 [ 60 Physlcs or aquivatont and as cosusl ESM foy 2 years in S & T
b1 .
¢ L o
— - agleo In Metatturgy/ Chemical Englneering recognized by
. ;r‘ 23 | Chemical & Metallurgical Asstt. Gr. | 5500 - 8000 { 22 -35 B t{sl 2]o0fs3 7 60 AICTE or 15c. Degros in Ghemistry! onlo Ehamitry.
. - N < Oiploma in Eng 9 I by AICTE.
. ;6 P \_ vt c4  Appr. Draftsman (Mechamcal) 5000 - 8000 | 18 -33 [o/}] 1]o0f 2 9. 1] 3 60 Holders of Drall p from gnlzed Wniversity are also
’ f : K fshslma Ill‘;\n;]p_yl d A Civil Eny Diph
o R _ C. wi hyslics Bn: i vil Englnsert ploma
;3 N I 25 l Appr. Supervisor (P. Way) 4500-7000 | 16-33 M 2|1 4 2 ! 16 80 holdors, racognized by AICTE are also ellglble
: ool ~ 2? - ’ Oiptoma tn Produgtiony A
oo . /.,; e —ﬂp‘lr‘JumcfEngineelGr‘ H(TM) 5000 - 8000 | 18-33 A3 110 i il2 5 60 Instrumentation En neadn racoqnized by AJCTE.
’ o l]‘ Agppr. Sectlon Engineer (Electrical 6500 — 10500| 20 -35 B2 110 1 Q 1 3 60 Degree In Electrical Eng eerlng reco nlzed y AICTE.
I/ / : Diptoma i Efo 9 [3
' . - = - - ptoma in 9 9 y
,(‘;,., / prn!ov Englngor Qr. (i (Electcal) 8000 - 6000 | 18-23) 31 111 2 ’|\ 4 L] a0 AICTE.
- ﬁé Diploma in Civil / Mochamcal Enginesring recognized by
(O r. Junior Engineer Gr. Il (Bridge) 5000-8000 | 18-33 A 3|13 t Y1) 15 60 - AICTE 10 posts for Civil Engineering & 5 pasts for Mechanlcal
RP! ng! ] >
}.“. " \ q} — Lt - — Englneering.
. ; “ SINGLE APPLICA’TIONS TO BE SUBMITTED FOR CATEGORY No. 30 TO 33 !
0 . e il E N
?’l\‘ Appr. Section Enginaar (Bridge) 8500 - 10500] 20-35 as ool 1 |of2] 3 80 Degree in Clvil Englneering recognized by AICTE
e TR e T - THRT
,;"s 31 | Appr. Section Enginger (Drawing) || 600 - 10s00| 2035 en faf1l a4 n 80 Degrae In Civil Engieering racognized by AICTE.
<A —
- 32 | Appr. Sectlon Engineer (Works) 8500~ 10500 20-35 a3 l2|tfa| s 1 60 Degree in Civil Engineering recognized by AICTE.
= :
> ~ 3
Sy 33 | Appr. Section Engineer (P. Way] + 6500-10500| 2035 | aa |a|1| 4| 2]6]| 18 80 Degroa in Civil Engineering racognizod by AICTE.-
e SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 34 TO 36 i
Y 34 | Appr. Junior Engineer Gr. !l (Works) 5000 - 8000 [ 18-33 ~N3 Jaf2] 8| 3|1 28 60 Diptoma -n Civil Engineering recognized by AICTE.
“. -
)E 35 | Appr. Junior Enginer Gr. tl (Drawing) | 5000 - 8000 | 16-33 cn [sial e | a|re] 2 60 Diploma in Civil Englrioeting recognized by AICTE.
-4 36 | Appr. Junior Enginear Gr. I (P. Way) 5000 - 8000 | 1893 cn jalr]| «]2]e| 186 0 Diploma In Civil Engincering recognized by AICTE.
“' .: . B -~ R k,\/\, -
§7 SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 37 T0 39 ) .
“
¢ : : - _ Ongrea In ical  Elactrical/ El lce Engingering
P 37 | Appr. Section Engineer {Diesel/Electrical) { 6500 ~ 10500 20 - 35 <] olof 0 2 80 recognizad by AICTE.
M Appr. Seclion Engincer (Diesel/ Degree in A V Eloctricall El ics Engh ing
¥ 38 | Mechanical) e | 0800 7 10500 _.?9~?5 A A I I e & — tacogitznd by AICT!
P H
' 30 | Appr. St Soction Englnans (Woikshop) | 6500 ~ 10500 | 20 - 15 i ol 2] 0]a 7 () Dogran n by AICIE,
: f Y SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 40 TO 43 ,
b L, 1 . - Diptoma T R Elacinicall i oy
B T I , " Appe. Jr. EngineecGr. Il (C&W) 5000 -8000 | 18-33 an 7|a 13| a |27] 55 60 AICTE. Minimum 50% of lhe total pos\a will be from
. I — mechanical Englneering discipline.
W I ) . Diploma In Mechanical/ Elactri El ics Engh ]
A% I 41 | App. sech unle (Dinsel/Mechdnical) 50000000 [ 18-33 n 210} 3 2|4 1" 60 tacogrized by AICTE. Mlnlmum 60% of the tolol ponu will be
‘ ! | . - N " __trom maghantcal Engh 3 disclpline.
e T SR | Oiplama I Mechanical/ E!uculcall Elgclronics Englnooring
H . - 42 | Appr. MochapicyDiesoVEloctiical 5000 - 8000 | 18-32 on 210 4 2 |13 11 o rucoghized by AICTE. Minlmum 80% of the total posts wilf be
\ ppr, nicy ) .
‘. . | . ol from muchanical Enginoerlng disciptine.
T~ . [ Diplomn In Mschanical/ Elactrical/ Electronics Englneering
4 . 43 | Appr. Jr. Engineer Gr. li (Workshop) 5000 ~ 8000 | 18-33 BN ol o 0|7 10 60 recognlzed by AICTE. Minimum 50% of the total posts will be
ppi gin ( P
"5 a . ' M from machanical Znginoering discipling.
‘/:‘ SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 44 TO 45 '{-
)
I Y4 | Degree  in  Eleclronics/ €l Tel
/) 44 | Appr. Section Enginesr (Signal) 6500 -~ 10500} 20 - 35 A3 111] 4 115 12 60 Engincaring recognized by AICTE.
";( Degree In  El Ics/  El T icatl
‘ 45 | Appr. Secilon Englneer (Telecom) 6500 - 10500 | 20 - 35. N3 210 1 113 7 80 recogrizad by AICTE or M.Sc. (Elncvonlcs)
“
[
,' SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 46 TO 47
o Lo - - s AR ek okl mERT ICLN RUIRE Wit sty “in T icol T EN T
5{ 46 | Appr Junlor Enginoor Gr. 1 (lnlncani‘ 59(31— 8000 | 10 —-JJ_ __/\f.l—_ __I 212 1 |_ 7 [:[] in opnized by AICTE. O/ M.Sc. Elcc"an!cn
v - T eonn - & Diptanss " in € lcs/ El
l_( :7 Agpr. Junior Englnger Gr 11 (Signal) 5000 - 8000 [ 18-33 N3 1(0] 2 1] 4 8 80 Engincoring frecognizod by AICTE.
.3 i
i : SINGLE APPLICATIONS TO BE SUBMITTED.FOR CATEGORY No. 48 TO 49
v {a) Matriculnlion (10th class pass) and (T) cerlificate in
‘v - Eloculclan  Electlcal fitter/ Wiraman Trade ond 1 year
v esperionce a5 casual ESM In 8 & T Department OR (b) Mull
: 48 | Eloctric Signal Maintainar Gr. Il 3050 - 4500 | 18--33 Bl 64| 10 5 [25] 50 40 ba n Casual ESM/Eloctrical Fliler for 3 years In S & T
L Onpartmont OR {c) Pasa In + 2 Stago In Higher Secondary with
j. s f'hysn's & M1lhamnlu.s or lIs aquivetent.
: T T (a) Pase m v 2 slaga in Higher Secondary with Mathemalics
and Physlcw or equivalent OR (b) Malrlculullon and (i} ITI
— X In i Radlo/ Wi
: oo 49 | Apgr. Telecommunication Maintaingr Gr (I} 3050 - 4590 18 - 3) “n glo| n 5 |12 k2 40 TV Trade and | yedr experience as cauunl TCMWMIn S & T
oo . Departmant OR (¢) Must bo a casual TCM/WM for 3 years in S
¢ & 1 Departinen. cOn“qudJ

RN
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A_\)niversity Dagres or Hs équlvnlanl from 8 recognized
erslty

&

% V,‘ Q ¢ . .
6 ) £500-90000 { 18-33 N2 1348 4 (18] 36 60

.;YI Sommerclal Apprentice

SINGLE.APPLICATIONS TO BE SUBMITTED FOR CATE,, QSX\NO:’EC TO 61

’ =T "Univeisity. Diploma In Ralt Trénsport and Management from

the Institute ‘of Rall Transport-wlll be an additional desirable:

qualification.

| | Dagrea from  recognized Univarsity or lts qui

6500~ 9000 | 18-33 cn |1|3lej2je| 21. 60 in Rall Transport and ment form the |
- Transport will be an additional desirable qualification.

 TXINY

lent. Diploma
itute of Rall

L‘Tlamc Apprentice

(1) MA Degree in Drawing and Painting/ Fine Are- from a

SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 6270 83
recognized University or BA (Hons.) in Ad and Art Education or,

2™ Class Bachelors Degree with Drawing and Painling/ Fine
Ars with minimum 2 years full-ime Diploma from a racognized
Instilute or Higher Secondary/ Intermediate with minimum 4
years full ime Diploma v Painting/ Fine Arte or part time
Diploma of not less than 3 years duration. (2) Competence tof
teach through Bengall medium. (3) Desirable al least 2 years
1eschors lralning course from e.recognized instituta or 2 yoars|
hif { ins ized Institute.

¢

(2 TGT (Drawing = Bongali Medium) 5500 ~ 0000 { 20-40 cn2 0

~

~
9 OXp

(1) MA Degree In Orawing -and Palnling/ Fine Ads from g

recognized University or BA (Hons.) In Art and Art Education o |
2™ Class Bachelor's Degree with Orawing and Palnting/ Fing
Atls wilh minimum 2 years (ull time Diploma from a recognized:
Institute or Higher y/ Inlermediate wilth mint 4
01 0|1 1 60 - years full time Diploma In Painting/ Fine Ans or part img
Diploma of not less than 5 years duration. (2) Competence: tq
i . teach through English medium. (3) Desirable at least 2 yaarg
. {eachers lralning course from a recognized Institute or 2 yearq

teaching experience In a recognized inslilute.

53 | TGT (Drawing - English Medium) 55009000 | 20-40 | C2 |00

SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 64 7O 5§
(1) Graduate from 8 recognized Unlversity with Diploma in

Physical Training from a recognized Institute or B.P.Ed. from 3
gnized University and Higher S dary. {2) Comp

to teach lhrough English medium. i

(1} Graduate from a recognized Unlversity with Diploma |

54 | PTI{English Medium) 5500 ~ 6000 | 20 - 40 cn2 0

0 02 2 80 racognized University and Higher Secondary. (2) Competence
to teach through Bengall medium: :

Physical Training from a recognized inslilute o B.P.Ed. from

‘5500 - 9000 |. 20 - 40 cr 040

55 | PTI (Bengali Medium)

o

1. *GENERAL INSTRUCTIONS i

1.4 ABBREVIATIONS USED: SC = Scheduled Caste ST = Scheduled Tribe OBC = Other Backward Classes  ESM = Ex Servicemen  UR = Un d  PH = Physlcatly Har
RR8 = Railway Recrullment Board  RSRP = Rallway Services Revised Pay :

Appr. = Apprenlice PO = Indtan'Postal Order

1.2 Tna.pons are temporary and likely to be made permanent.
pplicable. will be on the minimum of the scale of pay plus DA as 2dmissible from time ic time. in-addltion employee, wifl
on the place of posting. New Pension System Introduced from 01.04.2004 will be appiicabl isaging pulgory
and matching contribution by Government woiild be deposited in a non-withdrawable pension account. During training period pnly

1.3 The hiy i Is on 5L ful plelion of training. wherever a
get House Rent Allowance and City C y Allowani pendi
contribution @10% of Basic Pay & DA by Railway employzes
slipend wiil be paid.as licable. The selected didates are liable to be posied any where on Northeast Fi

Bond wherever necessary.

t Notice. General Manager {P), Nariheast Frontler Railway, will flil in the quota raserved tor persons with disablijties

- !
rot liable to compensate the applicant forjany
i !

1.4 There Is no reservalion for persons with flities in this ploy

separately.
1.5 . Tha vacancies shown above are provisional and liable to vary. in case the vacancy positlon, for ary category is reduced oreven made nil, RR8 Is

!

consequentlal damage/loss. )
‘O/Vacancleh of Ex-Serviceman given In the table are not separate but Included in the lotal number of vacancies. - - o
. ~ L [ [ .
\}/Apm from signing on pholograph, (he candidate is required to sign below pholograph al the place In Apy ication Form. The sig es on Appl Form, Ansvies Sheel, Question Boaklet and
other places should be Identical. Signatures at the time of app lon, written inatlon, interview or d 1t v 1 In different style may result in cancsllation of candidature. .
. - 1.8 Before applying for the post the candidales should ensure that he/she fulfils the etigibility norms. The digate should have the requisite Educati "ochnlcr;l qua 18 from gnized
University/Institute as on tha dale of submission of the application and should e wilh Lheir app ) coples by g d officer, certifi , mari shaets in support of having the
r requisite qualification. The candidate must enclose the proof of qualification. Those awalling resuils of Ihe final examinalions need not apply. X
. 1.9 Suparaig-pppucauona are 1o be fllled for Cal. No. 1 lo 29 (one application for each category). A single application Is to be filled for calegorles 30 to 33, 33,(0 38, 3710 39, 40 10 43, 44 10 45, 46
to 47, 48 lo 48, 50 to 51, 52 1o 63 and 54 to §5. .
/ 1.10 Serving Defence P | likely to be d within one yoar of lhe closlng dato can aiso apply agains ESM Quola.
.
1.11 The candidales who have been debarred from all RRB examinalions or the perlod of debarring such candidale is not completed, need not apply. Their applications will be rejected, wh
detecled. ’ .
1.12  Any subsaqueat changes In the terms and congitions of this Employment Nolice 8s per extant rules will stand good.
1,13 While all didates lrrespective of /group will be ed agalnsl UR vacancles, agalnsl community/group quola vacancles only ging to that group wilt
be considered. For this purpose, SC/ST/OBC candidales shoufd furnish Casle Cerlificate from compelent authorities. In casé of OBC, the certificate should specially ind! that the did:
rtment of Personnel and Training O.M. no. 36033/3/2004-Estt.

does nat belong to the Persons/Sections (creamy layer) menlioned In Col. 3 of Ihe Schedule of lhe G it of India, Dep

{Res) dated 08.03.2004 and the certificale should be in the prescribed form circulated by Minislry of Personat and Tralning, Public Grievances and Pensions, Department of Personnel and
Training, Government of India. The candldates belonging to SC/ST/OBC should clearly Indlcate the same in the application (even when applying for UR vacancy) and should atlach proof of the
same In the specified format failing which they will be treated as unreserved and subsequent representations for change of community status will not be entertained. .
didates any right of appoint { In Raliway.

are checked thoroughly later on. If 8 candidale does nol fulfill any condition given In this Employment Notice, his/her candidalure will

1.14 Seleclion/Recommendation by RRB daes nol conler upon

1.15 The entrance in ion is provisional as
be cancelled at any stage whenever the discrepancy is noticed.
A8 Thumb Impression must be clear and plete in Apphi Form (specially middle portion). Ridges must be saen clearly.

ointed are liable for ‘aclive service in Railway Engineer's Unit of Tersitorial Army.

1.17 Selected male candidales who are finally app
nd wobsilo hitp iwww.raliwayrocrultmant.org. Call leitars for wrilten examinalion ara sent 1o .

1.18 Dale of ination and result of lon are published in Employment News. local dailles a
applicants post (under cerlificata of posting). RRB will not be responsible for postal delay or wrong delivery RRB does nol.send reply 1o candldates who are not selected in.written
1.19 Free second class Railway Pass as and when admisgibio will be Issued lo Ine i ging to SC/ST iles when thoy are called for written examination or interview prﬁvldad
f i the examinations at thalr own cost.

they submit valid casle certificate. All olher candidales aro required (0 appes

1.20 Selecied candidales will have 1o undergo training wherever required for lheir category.
s in nature and called for working in shifts al odd hours and at road side stations

Ladies are also eligibla. Howaver it may be noled that most of the vacancles involves dulies which are arduou

1.21
also. away from head quarter.

kS '
1.22 . .Candidata should fill apokcalion form in hisfher oven Handwilting. If itis found that somubody elso has fiitad tha samo, (ho candidature will o Sincelled. . . .

123 CAVTION;

oriala supprossion of facts or submitting forgo cortificato/casto cortificato by a cnndidato tor macuring oligibllity and/or

i bo Hablo to not only for rejection of histher candidaturo (or tho partlculas rocrultinant for which he/sho has appliod, but ho/sho will also be
the country for a perlod of 2 years and legal actlon whorever warrantod.

Inli pd»}linnu ludi frae travel for

1.23.1 Any mat
appearing in the oxamination shal
dabarrad from all oxamlnations conductod by all RRBs all ovor

obarrad from alt tho RIREs for lifetime. 3uch candidates will also be

1.23.2 Any candldata found using unfair means In the examinatlon or depullng some one olse in histhar ptaca will bo d
prosacutod by lodging FIR. .
Lmitl il licati for tho sama catogory wilt nof

1.23.3 Candldat g §
appolntment Iator on and Isr oven lI.‘u!;Io to bo dobarrod from ali RRB examinatlons for a poriod of lwo yoars.

1.23.4 CANDIDATES TRYING TO USE INFLUENCE OR UNFAIR MEANS WOULD BE DISQUALIFIED FROM SELECTION.

¢ bo consldsrod. Even il such & candldato gots soloctod Inadvertontly, he/she will not bo offared

Continugd

rontier Railway. Candidates will have to give security deposil and executs Indemnity, . 9 4
. . 3 "a‘
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The selection will be made strictly as per merit, on the Lasis of wrilien examinati

bl

on. In addition, Ap\iiudeiskill testlintarview will also be jucted whorever app

IATHEI PN

The Railway Recruitment Board at its dist‘:velmn may hold ddditional written tesi(s)/skill tesl(s) andfor interview it considered necessary, for all of _a limitad number of candidates including”
absentees as may be deemed fil by Rallway Recrultment B8aard. :

The syltabus (or he written examination will be generally in conformity with the educalional slandards andfor lechnical.qualifications piescribed for lh'e'posls. The questions will be of abjecl_lvu nature }
on General Knowledge, General English, General A el ylical and guantitati skills and knowiedge in the subjacts covered as part of minimum educational/tochnicat gualification for the
posts, subject to minor varialions. The written examinalion shall consist of one silling of about 90 minutes duration. .

v ainty to test perceplion. anatylical and reasoning powes of the c_and!dalol refevant to the safety caleﬁovles.

The questians for the Aptitude Test (only for Trainee ASM and Apprentice DAD) will be m

ill be In duplicaté using catbontess paper and evaluation Is compulerized. The Question Booklot and the Answar Sheels are to b returned back in the examination hall

Tne Answar Sheats (OMR) w 0
arks deducted for @ach wrong answer @ 1/3 of ihe allotted marks for sach quostion.

without fail by the candidales for evaluation. There shall be negativo m

The date and venue of the writlen examination and Aptitude/skill \estinterview will be fixed by the'RRB.and will be intimated to the eligible candldates In due course. Requesl (ar pastponemant of the

examinationV Interviow and chango of center/venua will not be entertained.
lion and interview, wherever provided, plus clearing Aptltude/ skill test/ vision los} elc. as requirpd.

Final semctldn will be based on the total marks obtained in the writien examinal

d didate Is subject to his passing requisite Medlcal Fliness Test conducied by the Railway Administration.

The appo { of §

{MEDICAL:FITNESS TE

ded for i twill have to pass requisite medical fitness test(s) d by the Rail Administration to ensure that the candidate 8 are medically fit to carry out the
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PP s
duties connected with the post. Visual Acquily Standard is one ol lhe import C
medical examination conducled by the Rallways before appointment. for any reason. The medical slan

The lower and upper age limil indicaled will be reckoned as on 01/07/2004. The upper age limit is relaxable as under subject to submission of requisite certificate. k‘» -
\ R ———e R

}1//( amployment nolice contains vacancles resarvod for ox-servicomen iospactiva of ihoir communty
granted age relaxalion and lees exomplion as Indicated In paras 4and7 N
. R i

EXPLANATION: Tho parsons serving in the Armod Forces of the Union, who on retirement from sesvice would come under the category of Ex-Sarvicemen, may be permitted to apply for re-employment
one year before tho completion of Iha spacific tarms of engagement and avanl hems 2| ol all i [}
compluta the spacifiad taans of angugamant In the Armed Forces of he Liion,

Service personal wha are la be discharged. from milltary service on of betore 12/07/2004 aru oligibla to apply againel Lhis advertisement.

didat m ! uro
it s of railway slalf. éandidalns are nol eligible for any slternative appointment if they tall in the final

ant criteria of medical fithes: €
dards for dilferent calegorics are outlined below:

il respects. Visual Standards - Distance Vision: 6/6, 6/6 withoul glasses. Near Vision: Sn. 0.6, 0.8 without glasses (must clesr Fogging Test). Colour Vision, *

Aty Physically fitin a ;
7 Binogular Vision, Field of vision & Night Vision must be present. : 5
A-2 Physically (it in all respocts. Visuat Standards - Distanca Vision. 6/9. 6/9 withoul glasses. Near Vislon: S11:.0.6, 0.8 without glasses. Colour Vision, Binoculag Vision, Flald of Viston & {

Night Vision must be present.

A=~3 Physically fit in all respects. visual Standards ~ Distance Vision: 6/9. 6/9 with or without glasses. Near Vision: Si: 0.6, 0.6 with or withoul glaésas. Cotour [Vision, Binocular Visien,

Field of Vislon & Night Vislon must be presenl.

. B-1 Physically it in all respects. visual Standards - Distanca Vision: 6/9. 6/12 with or withoul glasses (pawar not 10 excooed +/- 42). Near Vision: Sn. 0.6, 0.8 with or without glasses -
when ceading or ctose work is required. Colour Vision, Binocular Vision and Night Vision must be present.
B-2: - Similar as above - . .
Cc-1 Physically fit in all respecls. Visual Standards - Distance Vision. 6/12, 6/18 wilh or without glasses. Near Vision: Sn: 0.6, 0.6 with or without glasses wheq reading or close work is
required. .
c-2: Physically fitin all respects. visual Slandards - Distance Vision: 6/12. Nil with or without glasses. Near Vision: Sn: 0.6 combined with or without glasses when reading or close work
Is required. . - 5 . ;
(8). The sbove medical standards (criteria) are indicalive and not exhaustive and apply 1o candidates in general.
(o) For Ex-Servi , dilferent dards apply

{c) Candidales applylng for the posl of Tralngo ASM and Apprantica DAD should enclose medical centificate from a Registered &ye Specialist as per prescribed ‘format.(Annexure = 3).

a) By 5 years lor SCISY candidates. . ?

b) By 3 yoara for OBC condidalos.

c) By 5 years for lida displaced Goldsmilt . Pt
d) By 10 years for physlcally handicapped.

By 5 years for ‘persons who ordinarily domiciled the Kashmir Division of the stale of Jammu and Kashmir from 01/01/1840 10, 31/12/1989.

€)
)] For Ex Servicemen up 10 the extent of service rendered in defense plus 3 years provided they have put In mare than 8 months.service after attestation and up to the age of 40 years
. for reservists not employed in government service.

g) Up to the extent of service rendered by Group 'C' and Group "D’ Railway Stalf and casual |abours/subslilutes. provided that they have put in minimum of 3 years of service
(continuaus or broken) subject 1o upper age fimit of 40 years for General candidales, 45 years for SC/ST candidales and. 43 years for OBC candidates. For working in Quas!-
Administrative offices of the Rallway organization such as Railway Canlcens, Co-operative Societies and Institutes up o 5 yoars service derad in such org subject lo
upper age limit of 35 years. '

h) Upper age limit in'case of widows, divorced women and women judicially separated from their husband bul not rematiled shalt be relaxed up 1o 35 years for General and 40 years

fme

for SCIST candlidates.

SERVICEMEN. CANDIDATES t-

ity. Howaver ex-servicamon may also apply against other vacancles for which they will be -~ -

The term Ex-servicemen means a parson, who has served in any rank (whether as a combatant or non-combatant) in the regutar army, Navy or Alr force of the Indian Union but does not include
a person who has served in the Défence Security Corps, Ihe General Roserve Engineering Force, lhe Lok Sahayak Sena and the Para Military Fortes. and :

a) Who has retited from such service after earning hisfhar pension or

b) Who has been relensed from such service on medical grounds atlributable to military service or circumstances beyond his control and ded ical or other ity p: or, .
c) Who has boen releascd otherwisa than on his own request as a result of lon in such or . . o . '
) Who has been refzased [rom such service alter compleling the specific period of engagement otharwisa than on his own request or by way of dismiasa) or dlacharge an account of

misconduct or inefficiency and has been given a graluily and includes persons of the Territorlal Army of the following Categorias:

i) pension holdors for conlinuous embodied servico
iy Penslons with disabilities stuibutable to mibtary sesvice and
Hily Gallantry award winners

blo to Ex-Sarvicaman bul shall not be permitied 1o teave the Uniform unlil they

Ex-Servicemen who have alteady secured employinent under Central Goverminent in Group "'C7'D" will bo permitied the benel:i of age as pr Ibed for E_x-s.;. I for .
securing another employment in a higher grade or cadre in Group 'C'1'D’ under Cenlral Government. However, such candidales will not be eligible for the benefit of Ex-Servicemen *

in the Cenlral Govt. jobs.

e)

'SERVING EMPLOYEES - : ’

hreagh arotg-¢ Lhaanel or should apply directly to FgR_B_.'Guwahall with NO : !
3 trangmiiilaghe spplication by

.Candidates serving m any Governmer: deparimont i Fublic Seciar Gnduitahing Inctuding Raltway should apply 1
SECTIQM D OTFICATE tam. the amalayerto 1ate of receipl of applications in this office wili 1ot be ex

o X
_concemed office. No advance ccpy oi'the appl g ApplicationsTecs veuahercicsing dutafhour Wi 0o’

P
folt2
the

EXAMINATION FEES 1

For SCIST/IESM: No examination fees. .-
For GeneralfORC candidalos’ Examination fees have been indicitad against each post )

The examinalion fees/Postal charges are non-refundable. It should be paitt in the form of a crossed Domand Draft of any Nationalized Bank or Crossed Indlan Postai Order (mada on or after the
date of publication-of this nolification buf balore the closing dato of reccipt of applicalion) drawn in favour of "RAILWAY RECRUITMENT BOARD, GUWAHAT!, The Bank Draft 'should be *!
payable nl "GUWAHATI® and PO should be payable at "GPO. GUWAHAI™ IPO/DD oblained earlier to Ihe date of publication of the Ermployment Notlce or after the closing date wiil not be -

acceptod. .
. Continued
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‘4 For Single Application, feo for only one Post should " enciosed.

Photographs: One racent (not earlier than one month from the date of application) passport size photograph with clear front view of the candidate in norma! black & white attire without cgp and
| as in tha space provided in the Box balow (i pholograph. TWO Tadntical extra

8.18 _The JopH ing the i should be clearly super~scribed in RED INK "Application for t‘he Post ci . Category Mo. y, i.e.,
\/sc:swoacrumesm‘. withoul which the applicalion will be rejected. : ;
8 ENCLOSURES:: . :
The foliowing enclosures should be firmly stilched along with the application in the given order: T !
a) A valid indian Postal Order or the Bank Draft for the amounl as prescribed In Para 7 of Ihe application should be fizmly tisd/annexed on the top of the application form.
b) Two coples of ical passport sized p graphs duly signed on the front, firmly slitched to the application (apart from one copy pasted,on the form). ' :
_€)  Application form in the prescribed format. s
d) A d copy of Malriculation or equivalent certificate regarding the proof of age. A
e} d copy of the A ic/Technical quali jon and marks list as applicable. ..
1)  Atlested/Photostat copy of Caste certificale from competent authorilies not below the rank of Tahsildar in the case of SC/ST candidales.
gy A P lat copy of ity certificate in the prescribed formai as per Annexure 1 issued by the competent authorily in case of OBC candidates.
h) Ex-servicemen applying for the post shali submit A f copy of approp certifi issued by the services o claim educational standards
i)  No objection cerificale from the employer, if already employed. .
i) Incase previous experience is essential. documentary prool should be enclosed indicaling period of service. A *
k) P copy of requisite certificale in case of claiming age relaxation.
NOTE '
- .
a} - ALL ENCLOSURES SHOULD BE EITHER IN ENGLISH OR IN HIND! ONLY. WHERE CERTIFICATES ARE NOT IN ENGLISH/HINDI, ATTESTED TRANSLATED VERSION (TO .

o) IF ANY OF THE ABOVE ENCLOSURES AR

7.5  The candidates should write the Employment Nolice No, Name of the post appiied for, Category Number of the post and Name and poslal addsess of the candidate on the raverse side of Bank

Orafl/spaca provided in the Indian Poslal Order.

16 Remittance of examination fees in any other form excepl Bank Draft/IPQ will not be accepted.

7.7 The particulars of Bank Drali/IPO should be indicated in the space provided in the prasciibed application format. ,

7.8 An application not accompanied with Bank Draft/IPO of requisite amount towards examil i (4 | ges will be summarily rejected .

PR HOWV: 10 APPLY::

8.1 The form should be filled up in candidates’ own handwriting.

82 Application(s) should be made on good qualily whita A-4 / foulscap size plain papar and should be in contormity with the format given in the Employment Natice. Candidates are advispd o

ansure lhat tha applicalion Is logiblo, pralorably lyped In English or Hindl,

ion form (rom the market should ensure thal it conforms Lo the format prescribed in the Employmenl Nolice. |
1

8.3 Candi P ing printed
y international ‘numerals (Le. 1:2_.3 etc.) shoujd be

his/her own handwriting, with ink/ball point pen (not in pencil) daled and signed. Onl
didate should affix his/her normal signatyre in

Gr Hindi only, striclly observing the inslructions given in Lhis E Nolice. The
will be trealed as invalid.

wrltten logibly In ENGLISH In bold capltal lettors, oven it a Candidate fills<in the

8.4 The application should be filled up by the candidate in
used. The applicalion form should be filled up In English’ s
the application form (English/Hindi). Applications signed in capilal letlers / spaced out lelters

8.5 The Candidate’s Address with Pln Code, Father's name and Nearest Railway Statlon should be
application form In Hindl. '

- sunglassas should be pasted on the application form in the space provided and signed on the photograph as wel [
copies (duly signed on the front} of the photograph should be enclosed with Ihe appli lon i g ‘s name and calegory numbor oh the reverse of each photograph. Candidates
may nole that the RRB may reject al any stage for pasting old/unclear phatograph on the application and for any significant variations between photograph pasted in the application and the

. actual ghysical appearance of the candidate.

8.7 in para-2 of the app ion 1 didate should indi

lorm, any Iwo visible marks of identification tike a mole or a scar elc. Normally this should be same marks entered In the official
idgentification documents such as School Leaving Cerlilicate etc. d :

8.8 The candidate should wrile the declaration at para-6 of the applicalion form In English/Hindi in their own.vunning {not in capital/spaced out letters) handwriting, falling which’their applicatigns wilt,

be rejecled. .

icalion d Xerox copies of the bonalide certificates issued by the
ied by \r d Eng {indi copies.

3

8.9 Proof of age, prool of qualifications/experience and pvéol of community should be losed wilh the X
authorities only should be enclosed with applicalion form and not the originals. The certificates it not in English/Hindi should be ]

8.10, Candidates are required to send clear attested copies of all relevant mark sheets and of the finaliprovisional certificates in proof of their educational/technical qualifications.

Ication. Therefore, all encl. 3s should be sent along with the applicalion and if any. enclosures are sent separalgly, the

8.11 It should be understood clearly that lhe enclosure form part of the
application will not be connected and will stand rejected. .

all respect for one category of post (Excepl wherever single application is invited for more thits-ane category of Posts). C

8.12 Each candidate should send only one application complete in i
e/she will not be offered appointnient later on and Is even llablg to be

submilting more than one application for a category will be disqualified. If any such candidate gegls selected inadvertently. h
debarred from ail RRB8s examinalion for a period of 2 years,
8.13 A candidale's single application only should be contained in one cover. Coveis wilh more than one application will be summarily rejecled.
8.14 Candidate who is to apply for more than one calegory should send separate application, separate IPO/DD for Ihe prescribed value as well as a separale selof enclusures as required fqr each
caltegory in separale covers. .

without photo of candidate, not having Xerox copy ‘¢t certificales, not having IPO/DD or

8.15 Applications which are illegible, incomplete, unsigned. signed in capilal letters, not on prescribed formal,
iable ta be rejected. It the post and category munbor is not indicatad on the top of the
|

having IPO/DD purchased before date of nolification and allor closing date of Employmant Notice are |
envelope containing application, the same will not be entertained.
C

. & Communi|

HINDVENGLISH) SHOULD BE ENCLOSED. THE APPLICATIONS WITHOUT THE REQUISITE ENCLOSURES WILL BE REJECTED.
€ SENT SEPARATELY OR SUASEQUFNT TO THE RECEIPT OF APPLICATION, OR THE ENCLOSURES NOT FIRMLY STITCHED.TO
APPLICATION, THE APPLICATION WILL BE REJECTED. N

10. :INVALID APPLICATIONS

Applications with IPO/Bank Draft of lesser value than prescribed or IPOs purchased

The appiications, which suffer from any of the 7] ici firrggultarities, will be st ily rej
iy illegible applicati or ications made on advertisoments cutlings appearing in Newspaper.
ii) Unsigned and undated applications or writing name in capitals under signature columin or on the photograph. )
it prior to the dale of publication of employment notice.

P :l\:)) App i without lete/proper enclosures or enclosures other than in Hindi/English or illegible enclosures.
C e v) “without the photograph pasted on the applicalion and signed on the front.
! vi) Applications not in conformity wilh the formal.
vii) Without proper caste certificate in respect of SCISTIOBC .candidales.
- viil) Applications of uf aged id )
ix} Applications of candidates who do nol fulfil the eligibitity criteria,
x) Applications received after the closing date and time. .
\/:_(i) ——— Applicalions without the candidales’ lhumbdidm;:vessian {n m: p:jesc'lllpegdlrpli":?bresu'bmj pace .
il tications wilhout declaration in the candidates’ running hand writing In ti ibe: G . )
xn),/Ahg :m::lopo containing the application should be clear!gy super-scribed in RED INK "Application l?(_l!_vg.Posl of Lul.ogfx_ly_rtl_of_w_” & Community, le..
. SCIST/OBC/UR/ESM”, without which the application will be rejected. * ) . B et e
; xiv) Il the envalope contalns more than one application, all the appli ions will be rejecled
i' 11. RRB may hold wrilten exaninalion anywhara In the country Tha Conters allottud by RIRB will be final and binding. 4

. ACCPIANCo 67

2 Vhe decision of RRB in ail ¥ e v
wrilten axaminalion and inlurview, skill/Aplitude
no enquiry of correspondence will be entartained by

for any inadvarient erof

13. Tha Railway f t Board is not resp!
14, Any lagal issues arising out of this Employment Notlce shall fa
15. | WARNING 3

Dear Candidates.

Beware of touts/cheals faisely promising to get you some favour. We would

promises of louts/cheats of
appearing in afl RRE

Pt

and p K

st allotment of exammnation center, selection. alloiment of p
Ihe Rallway Recrullmant Bom In his regaid ““

1l within the legal junsdiction of Central Administrative Tribunal / Courts in Guwahali

wilh l'zem. you are bound lo lose your precious candidature Candid.
i ding will be Iniliated against them

un_of lree Rail Ea;ses._uellal:y for tatse inform
osts 10 selécléd candidales elc. willpeifinal an

ke

ations

Cy e i

only.

e. The recruilment will be strictly or_mexit alone. If you listen to .

like 1o assure thal such a thing is impossibl iclly o« I |
f impersonator in RRB Examinalion will be debarred for life from

ates who oblain services 0

LHAIRMAN
RAILWAY REGAUITMENT BOARD

GUWIKATL-781 001 Contnued
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Railway Recruitment Board :: Guwahati
Station Road, Guwahati - 781 001

Phone : 0361 - 2540815

Result of Written Examination for various Catepories of £

On the basis of their performance In the Written Examination, candidates bearing Roll Number as mentioned below, are prov

mployment Notice No. 1/2004

zslonélly found

eligible to be called for Verification of Documents andlor Viva-Voce, as indicated. It may be noted that this result is provisional, subject to fulfilling of all
eligibility conditions faid down in the Employment Notice No. 1/2004. : T

|" 40100016 20100014 30100085 30100134 20100270 10100380 20100511 40100534 40100616 40100650 20100766 10100888  4010p914 20100954
401011256 40101213 40101222 TOTAL = 17 '/ ~ i [ o T
Date of Viva-Vote : 06/09/2005 (MONDAY)
2 Cat. No. : 27 of Employment Notice No. 172004 Name of Post : Appr. Sectlon Enginger (Eloctrical) '
’ 42700011 22700038 22700078 22700164 22700176 TOTAL =85 .
_Dato of Document Verification : 26/08/2005 (FRIDAY) . L
3. Cat. No. : 30, 31, 32 & 33 of Employment Notice No, 172004 Name of Post : Appr. Section Englineer (Bridge, Drawing, Works, P.Way) .
13000005 13000042 23000074 13000084 23000108 43000116 13000123 43000164 23000249 43000318 43000327 43000365 4300D371 43000447
43000496 43000540 43000616 43000669 43000672 13000673 43000723 43000729 43000731 13000915 33100003 13100050  3310p054 23100079
' $3100088 13200066 23200133 23200178 43200185 23200293 13200221 43200273 33200279 23200298 23200299 43200395  2320D421 23200454
23300128 TOTAL = 43
! Dato of Document Verlfication : 30/08/2006 (TUESDAY) .
4 Cat. No. : 37, 38 & 39 of Employment Notlce No. 1/2004 Name of Post : Appr. Section Englneer (Dlesel/Elect, Diesel/Mach, Workshop)
| 43700077 43700088 13700107 33800047 13800001 43800005 13900059 13900120 43900182 33900245 TOTAL = 10 v
" Date of Document Verification : 26/08/2005 (FRIDAY)
1 Cat. No. : 44 8 45 of Employment Notice No. 1/2004 Namo of Post : Appr. Sectlon Engineor (Signal, Telecom) !
14400022 14400027 14400175 14400247 14400291 44400406 14400416 24400504 14400508 24400514 44400541 34400682 14400699 54400704
' 14400705 44400820 44400983 24500262 44500271 TOTAL =19 :
. Daté of Document Verification : 30/08/2005 (YUESDAY)
; Date of Written Examination : 20/03/2005
1 Cat. No. : 25 of Empioyment Notice No. 1/2004 Name of Post : Appr. Supervisor (P. Way) .
. 42500168 42600196 42600599 22500584 42500626 32500782 42500891 42501023 22601075 42501099 42501356  12501492- 42603803 12601850
! 42502339 22502438 - TOTAL = 16 i
+ Date of Document Verification : 26/08/2005 (FRIDAY)
2 | Cat. No.: 26 of Employment Notice No. 1/2004 Name of Post : Appr. Junlor Englneer Gr.-ll (TM )
42600310 22600333 42600605 TOTAL =3
Date of Document Verification : 26/08/2005 (FRIDAY}) i
3 Cat. No. : 28 of Employment Notice No. 1/2004 Name of Post : Appr. Junior Englneer Gr.-ll {Electrical) .
32800028 12800130 32800131 22800181 12600235 32800304 42800418 42800462 22800510 42800541 42800595 42800618 12800632 22800656
i 42800664 12800674 42800736 22800751 12800767 42800780 22800795 12800797 42800837 12800843 32000884 22800908 TOTAL = 26
Date of Document Verification : 26/08/2005 (FRIDAY)
29 of Employment Notice No. 1/2004 Namo of Post : Appr. Junlor Englneer Gr.-il {Bridge)
2900025 42800035 22500154 42900280 42900370 22900410 12900636 22900806 42900874 - TOTAL = 10
cumont Vorification : 26/08/2005 (FRIDAY) - .
& -Cat. No. : 34, 36 & 36 of Employment Notice No. 1/2004 Name of Post : Appr. Juntor Engineer Gr.-Il {(Works, Drawling, P.Way)
{ 43400004 13400047 43400074 13400207 43400226 43400258 13400279 13400283 13400294 33400364 13400367 43400518 13400838 13400565
. 43400572 13400623  13400636- 33400657 13400727 13400797 43400832 43400942 43401034 43401044 23401091 23401114 13401117 43601142
i 43401251 43401253 ' 43401300 43401306 43401311 43401356 4401386 33401381 41401401 13401548 13401644 23401647 13401:674 - 13401738
13401870 43401804 43401888 43401922 13401934 23401937 43401974 23401980 13402066 43402082 43402164 43402174 - 43402263 - 33402289
23402280 13402322 43402320 43402368 43402388 23402440 23402482 23402501 43402537 23402543 43402546 13402682 13402815 43402833
43402646 13402678 13402695 43402726 43402811 - 41402881 13402894 43402904 43402066 23402983 43402990 43403052 23403134 43403176
23403224 43403245 43403306 43403404 43403431 23403432 43403478 43403533 13403626 43403640 43403646 43403669 23403835 23403923
43403982 13404025 23404035 13404063 43404138 43404139 31404280 43404285 33500056 33500146 13600156 33500258 23500320 13600406
13500666 43500684 43500707 33500746 23500814 43500847 33500876 43500943 43600125 TOTAL = 121
Date of Document Verification : 27/06/2005 {SATURDAY) 4
] Cat. No. : 40, 41, 42 8 43 of Employment Notice No. 1/2004 Name of Post : Appr. JE-Il (C&W), Appr. Mechanic (D Aech & Di. ), Appr. JE Il (Workshop)
44000302 14000345 44000426 44000432 14000509 14000553 44000738 34000748 24000786 44000855 3 - 44001008
34001016 14001076 44001081 14001259 44001374 44001379 24001402 24001541 44001588 14001728 44001916 44002000 44002122 34002153
24002162 14002340 14002348 14002441 44002444 44002455 14002673 24002678 44002682 24002764 44002768 14002875 14002934 44002962
44002999 24003020 44003087 14003260 44003433 14003493 24003509 14003775 24003796 24004021 44004186 44004487 14004538 44004614
14004621 44004633 14004740 44004757 14004804 24005012 44005041 44005266 14005278 24005327 44005418 14005468 - 44005520 44005558
44005560 14005677 24005624 44005657 44005658 14005684 14005760 14005781 44005788 24005836 24005858 44005979 44006088 24006191
14006204 44006250 . 44006581 14006614 14006707 24006924 14007057 14007145 44007252 44007268 14007401 44007452 24007479 44007480
44007576 14007626 14007650 24007688 34007717 14007812 24007892 24007909 44100120 24300259 1400285 TOTAL = 109
Date of Qocument Verification : 29/08/2005 {MONDAY) !
7 Cal. No. : 46 & 47 of Esmployment Notico No. 112004 Name of Post : Appr. Junior Engincer Gr.-ll (Telecom, Signal)
24600420 54600460 44600492 44600591 44600673 14600690 44600742 44600805 44G00927 34600959 34601098 54601130 24601134 44700258
14700394 TOTAL = 15
_Date of Document Verification : 30/08/2005 (TUESDAY) ~
Date of Written Examination : 27/03/2005 .
1 Cat. No. : 40 & 49 of Employment Notlca No. 172004  Name of Post : ESM Gr.-ltl, TCM Gr.-tll R
14800183 14800702 14800953 34800964 34801059 24601738 14002367 14802997 . 34803508 14803513 24803615 44804187 44804281 14804675
44804691 44004772 44805075 44805232 44805458 24805789 440805879 44006092 34806256 24806359 44506603 14806708 44806866 44806813
34807064 24807217 44807317 44807339 44807644 148076855 24808052 24808273 44800279 44808352 44808371 24308443 14808499 24808778 .
44008847 14808096 24800098 44009198 14608402 24809598 44809729 44809886 44809890 44809965 44810096 14810147 44810207 44810295
44810372 14810387 14810405 44810485 44610648 44810720 24811050 44811052 44811133 44811181 14811240 14811461 54811817 14811924
14841959 44811969 14812335 44812363 44812702 14B12665 14812871 44812905 14812930 44812938 34012954 14813009 14813216 14813353
44813419 24813434 24813453 44813492 14813525 44013626 44813606 44813701 14813708 14613794 44014070 14814080 14814171 24814262
14814298 A4814356 14814485 44814540 24614710 34614823 44815027 14815174 24900547 14900939 44902349 14902390 24902978 449802994
24903476 44903876 24903738 24903816 44903961 14904090 44904112 44904406 44904407 TOTAL = 121 .
Date of Document Verification : 31/08/2005 (WEDNESDAY}
Date of Written Examination : 03/04/2005
1 Cat. No. : 07 of Employment Notice No. 1/2004 Name of Post : Primary Teacher (Bongall Modium) .
10700055 0700092 10700113 40700119 30700241 20700265 30700268 30700270 10700271 40700272 40700312 10700322 20700334 40700390
10700394 10700400 40700404 40700406 10700434 10700506 10700508 10700521 20700530 20700593 10700595 10700622 10700721 20700780
140700761 40700854 40700861 10700898 10700904 40700960 10701017 10701020 40701041 10701052 10701115 10701147 30701161 207011988
10701266 40701292 30701295 10701354 10701360 10701403 10701455 20701517 40701544 10701559 40701586 40701620 10701643 40701710
TOTAL = 56 2 .
Date of Viva-Voce : 07/09/2005 and 08/09/2005 (WEDNESDAY and THURSDAY)
2 Cat. No. : 08 ot Employment Notice No. 1/2004 Mame of Post : Primary Teacher {Hindi Medium)
10800116 10800362 10800513 10800536 10800667 TOTAL = §
Dato .of Viva-Voce : 00/09/2005 (FRIDAY}
3 Cat. No. : 09 of Emplaymont Nolico No. 1/2004 Namo of Post : Primary Teacher (Tologu Modium)
10500040 10900049 TOTAL = 2
Dato of Viva-Voce : 05/09/2005 (FRIDAY)
4 Cat. No. : 10 of Employment Notlce No. 1/2004 Name of Post : Primary Taacher (Engllsh.Modium} .
21000007 41000044 41000074 31000007 31000164 41000166 41000211 31000409 31000436 21000474, 31000709 41000754 TOTAL 7327 ¢.-
Date of VivasVoco : 09/09/2005 (FRIDAY) N . .
. No, & mployment Notice No. 1/2004 Name of Post : Primary Teacher (Assamese Medium) . i
: ' 513:0(;‘2065 " 401'1§03p13°Y 11100397 21100502 11100558 11100860 v 11100961 11101002 11101073 21101081 21101082 11101108 31101662 21101742
- 41101766 11101625 11101970 31102166 11102189 11102501  TOTAL = 20
- Date of Viva-Vace : 12/09/2005 (MONDAY) ’ Conlinved

Roll Numbers are arranged in ascending order (Last Seven Digits) and NOT in order of Merit

Date of Written Examination : 30/01/2005
Cat. No. : 01 of Employment Notice No. 172004

Name of Post : Law Assistant




o cde s,

i
) - Date of Viva-Voce : 13/09/2005 (TUESDAY)
Z 7
i

N A L

| 13 Cat. No. : 52 of Employment Notice No. 12004- Name of Post : TGT - Drawing (Bengali Medium)

4/ L ~i5"based only-on Teritif the ‘candidatesy —_— -

7

Continued from page 58° ~ * ST
6 931- No. :'13 of Employment Notice No. 1/2004 Name of Post : TGT (Bio Science - English Medium) ' .
" ¥E291300078 41300100 11300134 TOTAL=3 | t
) . )
£

Cat. No.

# 14 of Employment Notice No. 172004  Name of Post : TGT (Pure Science - English Medium) N ;,

~NIL == e T . i

8 - Cat No.:15of Employment Notice No. 172004  Name of Post : TGT (Pure Science - Assamese Medium) I
11500001 21500039 . 21500099 11500136 TOTAL = 3 . {

- Date of Viva-Voce : 13/09/2005 (TUESDAY) {

$ CatNo.: 46 of Employment Notice No. 1/2004 "Name of Post : TGT (Pure Science - Bengali Medium)

>

ey
F0Y 3

42201232 TOTVAL = 10

21600004, 21600010 . TOTAL = 2

Date of Viva-Voce : 13/09/2005 {TUESDAY) _ ;
10 ' Cat No. : 47 of Employment Notice No. 12004  Name of Post : TGT (Hindi - Bengali Medium)

SNIL-t e : :
1 - Cat No. : 18 of Employment Notice No. 1/2004  Name of Post : TGT {MIL - Bengali Medium) i

. 41800032 - 41800071 14800083 21800094 41800112 TOTAL =5 - F

Date of Viva-Voce : 13/09/2005 (TUESDAY) _ . = f

12 Cat. No. : 22 of Employment Notice No. 12004  Name of Post : Electrical Signal Maintainer Gr.4| }

o 32200079 . 32200140 12200737 42200742 42200852 42200853 42201019 22201168 12201228 :

Date of Document Verification :. 26/08/2005 (FRIDAY)

LA

25200004 15200005 TOTAL = 2
Date of Viva-Voce : 13/09/2005 {TUESDAY) . ‘
i 14 Cat No. : 53 of Employment Notice No. 1/2004 Name of Post : TGT - Drawing (English Medium)
P SNIL - - L : )
1 15 Cat. No. : 54 of Employment Notice No. 172004 Name of Post : PT| (English Medium)
-NIL - ’ : .

16 Cat. No. : 55 of Employment Notice No. 1/2004 Name of Post : PT! {Bengali Medium)
15500032 TOTAL =1 _
Date of Viva-Voce : 13/09/2005 (TUESDAY)
Date of Written Examination - 10/04/2005

1 Cat. No. : 03 of Employment Notice No. 112004 Name of Post : Extension Educator
10300124 TOTAL = {
Date of Document Verification : 26/08/2005 (FRIDAY)"

2 Cat. No. : 05 of Employment Notice No. 172004 Name of Post : Radiographer Gr.-1
10500025 10500076 TOTAL = 2 -
Date of Document Verification : 26/08/2005 (FRIDAY)

3 Cat No. : 12 of Employment Notice No. 1/2004 Name of Post : PGT (Education)
41200018 11200054 TOTAL = 2 . )

LAY

Date of Viva-Voce : :13/09/2005 {TUESDAY) ’ -
4 " Cat. No. : 23 of Employment Notice No. 1/2004 . Name of Post : Chemical & Metallurgical Assistant Gr..|
: 12300044 22300106 12300143 42300242 12300243 32300244 42300309 TYOTAL=7 -

5 Date of Document Verification : 26/08/2005 (FRIDAY) :

! 5 Cat. No. : 24 of Employment Notice No. 1/2004  Name of Post : Appr. Draftsman {Mechanical)

. 42400152 22400160 42400247 TOTAL =3 :

Date of Document Verification : 26/08/2005 (FRIDAY)

" Call letters are being dispatched by Registered Post to all the above candidates individually for appearing in the Document Verification / Viva-Voce,
to be held at Office of the Railway Recruitment Board, Station Road, Guwabhati - 781 001, Assam, indicating the date, place and reporting time. However, if
any candidate does not receive Calj Letter, he/she may report in person to RRB, Guwahati as per the date(s) indicated along with counterfoil of the call letter
of Written Examination and af) testimonials. RRB, Guwahati will not be responsible for any Postal delay or wrong delivery.

While every care has been taken in preparing the above results, the Railway Recruitment Board, Guwahati, will not be responsibie for any
"], typographical error and reserves the right to rectify the errors and omissions, if any. : : '
~4 7T Beware of unscrupulois persons who may misguide candidates ‘with false promises of getting them selected for the job, on illegal
[} -consideration. Such persons deserve to.be handed overto the police.;RRB, Guwahati assures thatevaluitionfselection is fully computetized.:

——————




L e -CALL LETTER for DOCUMENT VERIFICA[ lON
. No. RRB/G/4[/10 R o v ‘ Date: 08/0b/2005 -

NN

To, Ty ' I
MANABENDRA SAlKIA , S S 4
VlLRAlDONGIA ael
~ % PO AIBHETI -~ : - . - S
.» +  DISTNAGAON ..
P e AS_SAM-Pln'-.782002.-

,.'i52900006 o

";,,«,.a.nbu No A

o

o “ Sub.: Document Verlﬁc'\tlon for the post ol‘APPR JUNIOR ENGINEER GR.II

. undér. Catcgory No. 29_of Employment Notrce No. 1/2004

Lo Wlth reference to~ your applrcatlon for the post mentloned above in response to the Employment Nofice
cited, you are: hereby advrsed to attend the office of Railway Recruitment, Board Station Road, Guwahati-781001,
Assam’qon 26/08/2005 at 09:30 hours tor verification of original certifi cates testlmonrals elc. .

: Thrs Call Letter does not in itself entrtle you for selectron

2. "'You should brrng your orlglnal Vlll Standard or above Certlﬁcate lssued by the competent authorily
T 1. for verification of your date of birth, educatlonal qualification etc. You should also bring all of your
L~ original: certlﬁcates and marks sheets of Matriculation: and cnwards issued by the respective

' . 'Board/CouncillUnwersrty along with experience and other certlllcates caste certificate, if any. If the
pe "-_orrglnals of ‘abovef; certifi cates/marks ‘sheets have- not been - received from respectuvo
: J ' :‘.lheh provnsronal pass - certificate and marks-sheets ©issued- by the

?._ R ‘e sheets and other certrf cates along with the onglnals

W,

v

'-'You may be subjected to re-examrnatron durmg the process of verrfrcatlon of documents etc.

;Your attendance may be requtred for more than one day (i.e. date as mentioned above) and you
~should come prepared for that.

LN lease' brlng “No Objectlon Certlfcate" from your employer failing which you™
cons rdered for the post: . .

(For SCIST can dates: only) ) :

o on productron of this letter you are’ entllled to travel free by the Rarlway in Second Class from’ GUWAHATI
S Statron to.NOT APPLICABLE Station and back. This'pass will be valid up to NOT APPLICABLE

e (Authorlty Rallway Board's letter no. E(NG)II- 84/RSCI122 dated 23/11/84). -

© Eor CHAIRMAN, RRB — GUWAHATI

ﬁ’éﬂtx o ‘m%%m;mmﬁnmmmA
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The Direccor, Sainik .Jelfare, #Assam.
Date 31 August,Ob,

bub S hecrultment in raitway, Through Ra;lway Recruitment
. ~02rd, Guwahati, Guwunati-~1,

rTeies 0301~2540815,

Sir,

4 have the nonour to state that I have appeared in
Recrultment ertten hxamlnctlon held on 20~3-05 under the
KRB as quotfd aDove, Roli No, 52)00006 Cat o, 29 of 1/7004
Post ApprentLee Junior “ngineer Gr 41 &Brldge) in the-vacancy
of ;x-oerv1ceman Reserved uuota, The:eafterrl'was called for
Documenés’verification on 26 Aug'05 by Call letter aftér»the.
feamlt offqualifying the writtien examination. 1 have undef~
stood t et 4 cnuld obtaln atleast mlnlmum margln of marks
requlred to be llg;bie. L have been intlmated by the RRB-
uuwahatl that'i have not_been able to be qualified'as 4+ donot
fulfill the criteria'unger genera; cast/community aé un-reser_

ved class.,

As 1 have applied in Ax-serviceman Reserved ~uota only

so 1 may plecase be conside.ed in ly respective reserved-ESM

i

Jquota,

As 4 have applied in ix-verviceman Reserved fduota only
so 1 may pleave ne considersd in my respeetive reserved-iuSH
quota.

Iours faithfully,

_ , 3 Sd/= Lllegible
Manabendra Saiikia ‘ : \Manebendra Saikie‘ -

Addrss. 3

C/o ualen'uhQSaiklé Lx-Sergeant

Vill..Ra;dongia ASM707/002906.
.0 Aibheti - |
Dist. wagaon,assam,

¥iii782002,
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Tl BE/FAX 8 254229 GOVERu-ENT . OF ASSaM , _
L EGRAME RV YADOARL . DIRECLORALE OF SALNIKA ELFARE
' SALNIK BrAWAN, HOUSE NO. Y4
LACHLT NAGAR, .GUWAHATL |
wo., Dtsw.'110$22;-2j 31 August, 2005 °
From 3= Code Lok, Chahraborty (\Retd.)
Director.

Lo
‘*he Chairman |
Railiwdy Recruitment. soard
\Station_ oad, Guwahati.~1~

Sub i- REER l\bCRUI’.L‘MbN'i‘ IN RA_LLWAYO THROUGH RALLWAY
l\ECRU.LTuDu.L‘ BOARD , G1Jw. -MAT.L GU»JHA’J..LlTEa '

Sir,

- Refer your advertisecment for the post of Junior
Engineer ‘in Railway Lmployment Lotice Lo, 1/2004,
2) D AnapplicatiOn,has'baen received,from'an»EXmQQrviceman
stating that he has not beer considered for the post of Junior
ungineer;’because‘he does nout fulfill. the criteria of'gen@ral
categdry. rle has requested &s the 1nd1v1dudl has anpxled fox
the post under wx-<erviceman Juota., So, he may be conoldmled

as such.

3) . @4 copy of the appliration f the bx-o€rviceman is

enclosed herewith for your information.

Yours faiﬁhfullyf
3d/~- Lllegible
Director, Sainik Welfare
‘ Assam, Guwahati,
memo Ho, DSN,110/22/23-A dated Guwahati the 31 Aug, 2005, .
Copy to 3

1l. vhe voint Secrrtary to the Govt, of “igsam,
Genesal Administrationis) Department,
Lispur, CGuwahati-6,

2. Shri manakendra &aikia
Vill. Rangkini, #.0. «<ipreti
Dist., Nagaon(assam/, win 732002,

i/ +liegible




— 2=

i

. To
. Tne Chairman, Raiiway_gecru;tment'BOard,Guwahatl.

suwahati-781001 : _ :
rvate ve Oct.05.

Sup 8- Recruitment , Cates, 29 of % 1/2004 !
Post, ApPPre Yr. sryineer Grall (drldge), -

Kef,3s- Roill o, 52900000
. w~ame : Manabendrs 3alikia
_— Reservation Code Ex.Serviceman. _ L

Sir,‘
L have the honour to state tﬁatvé was Ex'caliéd for
document.vepification o 26=8=05 éfter decxaraﬁionlof result
) ‘of Writtan Bxamination‘.}ELd on 20-~3-05) and iatef‘on by the ;‘
call letter. ;
uurlng the docum*ut vcrlfiCdtién I was verbally inti-

mdted thap my candldatu”v cannot be forwarded for empanexment

as + cuu;d not fdlfll T crlterla as like un—reserved—
general”cast/community waich 4+ belongs to, although 4+ am an

Ex-serviceman. ‘he final list is also not puplished yet.

. 4 will not bhe ab.: to avail any more chance for a job

as I have attained age o 40 years plus (Date of »irth 01-3-6L)

30, 4 implore tha. my candidature may please bhe re- -

considered sympathatically, which will be a great succer to_me%
. ' by
' ' A

/

;
a

my family and dependents.

In case kind conc:rn authority £in it not .easiole to
place me in sx-wervicemai quotasvacancy for which & have
applied, 1 request your 1onour to furnish with a satisfying
answer autientically. *

Thanking you. : et -
SRS XOurs fa1tnfu¢lX,

| sd/-+llegible - T
T . \Nanabpndrd sailkia ‘
. Fse v Vv ° Pe.U.A y,
Uirector of .ainix Jelfare, : : ﬁll R?ldongli Jbﬂtt
Govt. of Assam, sainik chiawan - bist. Hagaon,sssam.
| sam, ’ ' pin 782002.

Lachit Nagar, #o.se wo.'t,Ghy=7. . UHlno Ug64006570

>
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34~ ANNEXURB-10

LM TI_!}}:, CENTRAL | ADMINTBTRATIVE ‘-I*RIEW*HXL . GiKJWM‘.‘i?}f}TI‘“ BLNCH

AT GUWAHATT )

( An spplication Under Section 19 of the Administrative
© TribunalfCs, 1985 ).

0. j0. R8I or 2005

l, Sri Manabendia Balkla
- 8/o Bri Balen Ghe Saikia
| Vill. Ratdangia -
P.O, Aibheti
PiBs Jajm;i

- Dist. Nagaon (Assam)

. 5e A@pliméﬂt
nV@Egu&wl | |
,1&"N;Fy Rallway, ﬁag#eﬁ@ﬂﬁed hy.'
G:env‘eai'.e;;};. vﬁémagert vﬁaligam,z Desam,
| ' Eﬁ The Géner&l tanagey, - |
: | o .  ; SNme;ﬁaiiway@ maligaan@‘
| T | “” 3. The{@hai#mau; - |
‘ Railway»ﬁ@cruiﬁmegtg&aanﬁ,Gawahagi,.

Statlon Road, Cuwshati-l,

4. The Chief Personal Officer,
N.Fy Fi?ai.lwa‘y) |

Maligaon, Guwahatl.
ser e ROBLODAGS . -

wOntde s « a2
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D STAILES OF RPPLIC&TE@& L

 PARTICULARS OF THE ORDER MCMIWGT. WHICH THLS APPLLCATION

HAS BEGN MADE s

Lo

y;

4ely

That ‘this appl:l.c.at;mn hasg noﬁ boen directed agalnsi

any partiaulnr sspec.,iﬁJ.c, order but it m £iled agalnst

the illegal action of tha Cm:}_t‘mn af the i?.wmm":wm

_Eeazs‘d, Guwahat:l n@L cmisidering for appo,mi,m@zm of the

etpplimnt inspl.t:,e of duly zmle;c:wd ag per aelection

145t publkished in Ex»bevamemﬁnn (;_uﬂha ap the applloant |

is an ex~gervicer@ns

JURTEDICTION t

_'ma applicantss “nemin &eszre that. this Hmn 3ﬂ ¢ Tri-

burml has got the jurisdlction to ad judicate t"mw

m&i..ter." dng regatieels o which Lhe _llc.at.iau is made.

LIMITP&TION 1.

| ‘rhe appiic,anta further cl@c,l.am that this applicaticn
'i.e w:all within the period of }imitation prescyibal
-Under Sactlon 21 of the administrative Tribunal sct,

_THL EACTS OF THE c:rnaxs *

That rhe applmam. .;,s an. mﬂsmvmcman }"e;t“u el o

_Inﬁian ale Fama on .31- 1m0 ai:uar: c‘}mmlecim) of

inltial engagements

contde eed




442 ,;

: .:,:;.Zﬂ.?}:;-:__n;.—._ .»‘11'

 "A cqpy O£ disChaﬁga.bcdk ana Exw a;v:aw«

- man identity card. issued bY Zila Sainlk ) |

.‘ﬂWeiiare @fﬁ&ae are ann@xed ag. Aunaxupg - g
.Nmr_l and ?. e S 5“. !

AP e S e

Thab uhe Railway Remruitment Beaxd, Guwwha&i had
publishad an advertiaement viﬁe employment nmhivw‘
No;@i @£ 2004.published in the Fmplcym@ng Nevis dated
13 - lﬁ June, 2004.2004 for filling OF vm&}ous poate
in the N@xth Bast. Frontier Radlway and ﬁepelﬂtﬂ app» 

1icationg war“ﬁinvited far t@Lal numb@r off cnbeqmry

‘ ; Qategoxym‘g?;dmmm : r C(MIIWH li_y; Lw e
. m/sr/@m/’tm/sm.” “and out: of t',he aforesaid 55
o eatagary:mf pos”a mentloned inAadVaﬂtiaemen&' gataqu"
izgﬁ”'“L x”ahe,pos_ﬁef Appx.duni@r Enginaer Gr, LT (Bridge), i
anﬁ,tatal »umber wﬁ vacanmiea w@re ﬁhnwn 1 . @nd .. §
aﬁor@sa"d 1'Ayomtm werm/axe to h& Qpp@intéa among~
« varhoua aommunity as menhiﬁngﬁ baicw ¢~‘ o
‘ -(ﬁwaervieeman} °¢,; 1iJ
5 .U\ §Un Res@fV%d) TS
' Petal ?ﬁ'_; ;t,fX§M”mM
contde.. .4
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4ede

eara hearmg R.@,L&s Na, 55?90!)9@6 ai.' the

I's cOpy OF m\playment t%omce tm. L mﬁ “
2004 iveq mavezx‘&,mm@m for vax imm

pests by RRB, Guwahat.l m ﬁnnexe,d ng

”EBN%I)c 3; S

'mm. the: applj.cant bemg t:he eligible canchrim.e

:Ln x:egaxd of qua:t.;i ficatj.m a8 mll as. ot.ha:: tarms
_ | and conﬁiticn aa arx Exmﬁerviaaman xmaer adve: tﬁ,imam
.i'!.'ment. had applieﬁ i‘er the post. oi Qa&egm*y No. 29
:..t.va” t’he I&pprf B‘und.or Dng.l.mner m:.n (Bmdqa}
mder the cmmuniﬁy of mwﬁewmeman. as the npp:t im "
" cani. :La a».li.aima :Em: nx»-&nervia.eman qtmta. And v,hil @

" su:bm:l. ‘ﬁing hé ap a}.icai:ien, ,%:ha e.nvdl.@gc; cmmm.n “Lmj

o t::he " applwai:"bﬁ Was al.aa ’l'.’f.y' mmar;scx::&bad in st.‘.i? THE

:n _x: Encginﬁxm .

| .-'y ey

ﬁhe Railway Recruitmmm aoard haé. duly regel w& tlm
3.:‘mpplmauon oﬁ the pemﬁi«max amz after: aues mruu by
amﬁ vm:'.».ﬁieai.mn of the appli.camon it was i:oun.d .

caxraat and amm‘éinglé' ‘they have: degued ah admit

appli. :l.cmm: emﬂ

_—

—re

o dat:e “91: e‘:ami.nation Waa 2®-93~05.

?md amord.ingly thsa peﬁ::i-t' loner hac’é‘a appe‘em@d

'ﬂae saxq.mj.naﬁmn pmcfzdumz W

computerised procedure :

nd on Liaa_; m& m.dee of t‘,hm'




count,ez:f cil eﬁ the adm;i.t. em:a hczéx oleax:.ly m seructed . i
sh@wing samp‘.l.e methmi of. ma.v:king fer Ral.L No., Quem«" B

S o t:ion Bookleat Sex’i@ﬂsz Qu@stion Boekleh Nove w’ae""‘w‘“

- tion Code and &ategory HoW Vmerem x:eservat:&.an Coda 14
: can ba marked .only One b.i,cck amél acaerd:&.ngly (,h@

applicam. has marked aa L@w.;
’ <':.f.""

'l‘he \C.Opy‘ ai: ceunte&fml .’m adm*t_ oeud

é K : annexad in Lhe Amwxure ﬁo 4'*4

€45y That. the l\allway Ree:f:gt}.tmmm Bmaréi Guvmhd u fh:w\

'publmshacl ‘the' x‘:esult oﬂ Wx:itteﬂ ecaminat,ion £ox vax e

-.i-:,(ai@nally -.»."unél eli,qim.a i:.e ha Qﬁ&al&d for ven. imwumx
. o oi: !chmnemts achor Vivame@- ~

In afomsam Result shaef; caeego,ry rso.?‘g cui

A "l.-a‘

o mployment; uot.:ima Nm. 1/.300@ Waa publiahmﬁ and m

1 S ._.sa.id &‘eeultz shc:ct. the applj.cant beaaxﬂ.xx;; Rolkl . Ho.
' 52900005 mun«i ela.gible i:.o be C:allead {:m sariﬂ.imt.iwn,

r:mmen& *Vexfi,ﬁima Lim w.m

e L__

‘nat,:i.on &ox: varicma aamgar;l.eaa .:aniudlnq

category NO.28. of Eknploymcam. Not ima Ko,

e .
Y
©

Qon Ulle s 96 4




hat‘.'_i t:hearaaftm? t:.he Abs.i.ﬂtant‘. &eare%:.wy for Chaliw

,mem RRB, Gumhatl hacﬂ semt a 1e:ti,exr H('}i RFZB/U/JI,J./.I"}

'z"""ddted 28482005 k0 me &pplicant to &‘“L@n“ ths

- office o:C Railway Reaz.u.!.tmezm. Eaa:,d G’mmhahi on

4:.? »

,-‘8»-8-2005 Lhe agpl '

'-'_mark iﬁ 25/5. Bm. ;Ln c!ag;.e 01. {ye”

26-8-»200& at 9--30 Hx:a; L’m vwiﬁicat.inn of cn:l.gi nal

certifivaﬁas; Testzlmoniam et:c,

e RS c(apy 0&: call, .‘Lei.,t@r‘ élm:sd 8»&-200'«
IR &0 the qa'alicant fﬂr msmmnn vari fira
f_-mavt:ion' fox t:he pos:t: of Appiy -Junm., |
",S:ngimer Gx’ﬂi {Br:zdge) Ls annmtac.i g

, ~-_-~f:'}\nnmm&"e No;

_'i'l'xm. .I.n pureuance o;E afamsamﬂ call lettc:r: cmmcx

m-.r appeamd beﬁ@ra Lhea Chail:mmx

,..mnent;' ;va* .&f J Lol m"* doxy

-.@dm.a t.ional ’l‘eam d=

mon:ials ag well‘ as d@mm\em‘. ,Ln suppom 'oﬁ L‘ac«amvw

ceman. ,

But dm:;v.ng dammnt Wris‘:i mtmn m@ Mmlz MR,

RRB Czuwahati haﬁ im:imatad the appligam; M k. Lhmzqh

‘3.:? A ha_ applimnt baing wa?;miceman b@d Qn;w o Lower

aaat@/cmmxunit.y i,el. sf.,, .ﬁ',mac fux: wh"iczh cmal;!h, Ay

'aJ. Cz..ssat.eﬂ c*armi dmus .

S

C‘-Qnt,do &8 n

-y <-:~' .
Il "




q’uali:{:yinq ma:t:‘ka iss ’&5%“:

(o} tha applimmt Paliug. mw

: Genara; c;aste :I.a no‘ ' e;m.:! t,ladk for t.he ol t:.hmugh he

4,8,

:l.s an Ex-wsemriceamn ‘as he lm.s obta.inead mm‘m e

i:han 3bA P

But t:he aPPl:Lccmt haéclezaxly axpmssed hm
v.ieyw beﬁm:e the Chaix.mn R&B Guwahat;i as he bhad

ap;alied in Lhe cmnmn;l.t.y of Eixusearviczexnan there is |

, Bo, queatimz oﬂ appliczunt’ﬂ cz:ast.e :L.a. Sﬂ:’, o(‘, OBG.

or @eneml axxd s::ncm km we.s £oun<1 er,!.igija?e m uxim &t

1&145 ':ama c_wlled f@r amzumam-: varifimat,i,m m»mdw e

serv -aman cmm.a now chal man eaxmcm ﬁ&my Sy wplite

'*empaﬁéemenﬁ¥ir“£‘nal maleet 1isns But the

' Ghamn R&,A:_ l:Guwah&tindmlmgea w amcmL Lhe. vl ew.of

Lhes ,appl ic:ant.,

That. ;Lt :Ls st.atm‘i hex‘ein that ai,i,ez. ver.mwc:ntwm Qf
dacnmants t;hea Lhaimvm RRB is am,pposad t;@ publigh,

final reemlt:s cf: the all the camnd«tes who -;I:e

c..al..led far @oczumeni:. verifimtim and :’m Litml J;‘s:ysmlk

:i.t; w t'.a he cleax?ly mcantﬁmned ;L;E any z.,awim-ﬁatc is

founcll ixmliqula shewimr prmpear" x:’aascmﬁ AN .ﬂh:a.r.

—

BuL rzkhe peatiu,mm:‘ ‘hasioomeito. kmcsw 'glmimf RS

Z

g
Smmes that the f‘haimm AR~ szahau had a llxzb;,(‘l'}g-"

appmved panal wi.t:houf 'mpm“ov:i.rx,} Ll mamm (O ohe
appl:!cant.. undm E»Cnfawvic:eman quata and 50, :@.ar uc;

nam@ iﬁ mpaneled for- M@M&mn emot and morecver

SN0 » m o D




Lo

é_4@?;.

. tmly the appll.cant beconea qualifl.eﬁ ag. I’Me-ﬁ' A r.;camzm

:L’ctr the ﬂingle pﬂﬁtn

That whﬁnfﬁﬁe~namg*éfsﬁhgwaépl&hantJ&s'ﬂ@ﬁfemp@nélﬂé‘

iti £inal 'resﬁ'él.-t as E;&uﬁewicemam -t’.’hé é\pplicant; hr-a ing

Ex«Servﬂacman had written,a latter co Lha ulxanun& o

éaa.ixaik Welfare J\ssam em 31«-08w200” inﬁmnmzq hm*

':-griewmas t‘.hat: @nep ha :x.s .aaan selacwd as mxwehx e

' fi-'ceman them is nc: quesi:ion Whel:hﬁr ha be Gm-l@ w 8T,

-.ac,, @BGI Or Ge:ner’al et.m x‘md aﬁt.@:c:‘ raaeivmq t.hez Jl.m ter

-AﬂdvinufﬁpiY~ﬁbftﬁé 1attetwdatéﬁ‘31ﬁaﬁ@?aos of

) Dix'ec,t;or of Sain.ﬂa Welﬂax‘e t.he Lha.ammn had ...nﬁm:rmedl

the Dimct@m B ainik. nalzfz’ax:e thmugh the; past,lt.ionm: was

V:&alle& for hb“ veliEica“ @n'af ﬂceumenua but he 8 below

3.

‘merit. a.,s uuc.h he J.s nm,. rwoxm\ended i.o.:: .ng,u,xrm.l.mm'n .

_‘And th@ samca was infemad o t'.he appliaant verbal ly‘-

'.by the Direct.or.

A ac:py 0& le%‘i’.ezr dated 31%8»200"-

: au}‘mf'tteu by ﬂm applic,anﬁ. 50 th;ﬁzv

..,aim.k Welmz:e Asgmn A

anne.a %3_ aq @X\&g_ga Nm“lw

PRI

MR he n )
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g e

4430,

. . 4011‘

*again aem, A fepmsmm&( . ":bn da

o

A'copy of letter dated B3mw0B+3005

That: when the amalicaxxt“ts caae 16 not: ammider:ed

by the bhaim\ars RRB, Guwt.«hatsk the a,p;pl.&cam had

"‘ma 6«3,&-9905 o

tha .g.hawman RRB Gmralmm 'v;t.da (Eagiﬁtex‘aéi pm.t,-

requ«asting h:l.m m amxaane.l mﬁ mame \nder L: meaz:v&w -

‘eman c{umza ‘as he was du..i.y e&.e.a.t;ed. Buts t:he Ghaj.?’md"z

had raiused w dmopf:. the mgiataﬁeﬁ lm.tar OF: Lhe‘a o

ap}plicam. a,agél @b suqh Bame wamremzmed &a t.'hes

3\ copy eﬁ E’oam«l reeeipt &ataé ‘leﬂwzom
and envalcapa r@fwing tm accept are

axznexed as Mn@mrg Ng::;a? and 9»’\» !

'I’Ykat i{. is submit'.t:@d respem:.;ﬁulﬁ-y H’iat mc@ t,lne

applicam. hmi appliei as w~w@xvlmeman for: Lh@ LG’SQW( d

qum:.a O hx«ﬁerviceman aml a;l,se quali:ﬁi.ad and pmvm'l,m-.

nally £ound Ieiigihla in wmtten testz and was' called for

t;icm \@f ;;lcacmmenw maw tha Chaiz:mau RRB c.auwahm i

ﬂ'—‘ann.‘,t Bay’ th.at. the app&icant iﬁ not. enti tlcm for: empa—-

nelmant under mvﬁswvmeman qu@ta, aa ha Cl@@o not; bel@ng

- 2 Lo g e T T T T T T L e




T

to ST, ‘SC,‘ 04C for whéch qualif

Cof General Caste canoldate the

3

g

ying mark is. 257 but ' in case

.—lO—

quallfylng marks is 35m and

the uetltloner has got less mark than Geneal canuldate i.e.

35... xhe sald view Of the Chairman is totally wrong and

taken 1n malaflde and as his vested 1nterest 1s not fulfllled.

That the term “EXam ux-aerv1ceman candldates spec1f1cally

described in column NO . 5 of Employment Notlce as 1/2004 as

ffolloWs :

N C X.QU.LDA’J.‘ :

ifggll Thl emplojment nothr_gﬂntalns vacanc1es reserved for”

,_,..-._
e
e

mmunlty. ﬂoweverﬁex-

,,ex—serv1cemen*lfﬁesgggt&ye of thelr [ele)

.Serv1cemen may also: apply‘agalnst otherhxacanc1es forlwhich

ranted age relaxatlon andffees”exemptiongas

o

they . w1ll be g

B

lndlcated ‘in . Jaras 4 di 7o

(5.2, ‘“he term sx-servicemen means a person, who has served.

in any rank (whether as a comuatant ‘or non—combatant) in the‘

regular army,.Navy or Air torce of the +ndian- un:Lon but does

‘not include a person who has servcd in the uefence Securlty

'the Ueneral Reserve unglneerlng Eorce, che uok Sanayak

cor, JOS,
" vena and the Pa"a ullltary Forces, and
¢

ai - "ho nas retlred rrom sucn service after ear.ing his/
her pension Or

fo), wno nas been reicased trrom such serv1ce on medical
grounds attributable to miiitary service or circum-
stances peyond his controdl and awarded medlcal or
‘other dlsablllty pension or '

'¢) . who has seen released otherwise than:‘on his own request
as a result of reduction in such estaolmShment or -

&) +ho has oeen released from such serv1ce after completlng

thex specificx oeriod of engagement othe
way of dismissal. or discharge on

1nefr1e1cncy and has peen given
£ the. Lerrltorlal Army

own request or Yy
account of misconduct or
. a’gratuicy and includes persons
of the following categorles :

contdee-

rwise than on hlSF




EN

i) fens;on holders f r contlnuous emnodled serv;cé

'iil Pen51onsw1th dlsa01L1t1es attloutable to mllltary

service -and
er}uallantry award winners-
uAHLAJALlUW s=ihe’ oersons serv1ng in the Armed Forces. uf the Union,
wno on retlrement fromservice wouxd come under the category of ux-'

serv¢cema1, may be permltted to apply fOL re—empLoyment one year be=

rore the comaeletlon of the spec1f1c terms of engagement and avall
thenseives of all concess;ons avallabxe to ax-Oerv1ceman but shall nat
ve permitted to - Leave the Unlfor untll they compxete the =EExwkEs spe-
Crflc tarms of engagement in the Armed Forces of the Unron.;,}

~ervice oersonal who are to be dlscharged from m1l1tary serv1ce on

or oetore 12~ 07 2004 are eligiple to apply agalnst thls advrtlsement.

el wx oervrce en who have already secured eﬁployment under
Cent-al ovrnment 1n Group‘c .follL be: oermltted the
~oenef1t ur age relaxatlon as orescrlbed for ux-uerv1ce-
men for securing anotiher employment 1n a hlcher graoe.
or caore in uroup‘C/) unoer tentral Government; However,

such candldates w1l¢ not bemx ellgiole for the beneflt of

ix-Servicemnen in tne ”’ntral Govt. JODS.

5. . & ROUNDS FQR hLLLh H

5.1. For that, the Chairman RR3 Guwanatl has totally falled to

undﬂrSigned that once the appllcant had appi;ed.as Dx-Jervice-'
wan tor the reserved quota of ex-berviceman and Quaiified in'v
wrltten Lest and called for Document verlflcatlon and durlng

docunent VPrlflcathn the Lhalrman is to verlfy the documents

only. and after ouallshlng of result of ertten iest -and
‘qualified in dritten rest later on e Uhairman cannot dls—'
qualiify the Jppllcant on grounds that ‘the - aopxrcant had gotd
;lens wark as requlred. | o

CO.’ltd PRI )

g e s




o -lla-

| 5.2. For that the Lhalrman RR3- Guwahat; has Lalied.to understand
that once posts are reserved for ux-uerv1cemen 1t means tor
ali “the- ellgrbre nx-uerv1ceman and there is NO- further caste
llke oot bi SC etc in reseerd quota of Ex oerv1ceman,_1t
| means there is, no questlon of cest etc. |
'5.3;»ror that-the Chairman has_committed maiafidekand intentionally
debarred the aps;icaht from empanelment in final select iist T i
due to hislvested interest. . | .f R h 1 | |
5.4. For that, the leeran has commltted gross. 1rregular1tv and
malafldt by net publishlng the flnal select list as well as not
g;y;ngyproper reason oF cancellatlon of candldature of the [
agpiicant;‘, N ' _ d o ' | IR : »
. N _ - » v l

5.5. For that the - Lhalrman,an Guwanatl has 1ntent10nally refused

to accept the reglstered letter of the appllcant.

5 GETATLS F ﬂsﬁsmlts EXHAUSETED 3

)

Ihe n)pllcant oegs to state that he exhausted aLl the reme-

dies and there 1s no other alternatlve remedy other than

'approach;ng thls‘Hon Dle Tripunal Dy way of filing this

apollcatlon. *

Ie 'HID MALTHR ;b NuT #REVlOUbL; FPILED COR PENDING

&umm AN ome& &Du@

-

rhe appllcant oegs to state that the appllcant has nelther

oreferred and’ flled any appllcatlon ln thlS regard before

this n;n‘ole rlounal for pendlng 51milar matter any otner

i

court,

contde..
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shaw causa iﬁ any the following

relief may kindly be granted to the applicant 8o

8,1,. To anpanel the name wf tha applicaut for the post

the Rail iy - ecruitment Hcara Guwahati unaex

.31: >

‘ .

entiuled tn unéer'th& ahava fact and cireumstanaes of

the eaae and deem fit prepan by this Hon bl@ Txibunal

i ',_IN'."ERI‘ ) ORDI:.R PMJ{LD FUR z

Pending disposal oﬁ thia applieaﬁien $mux hoxdahip ahall
'b§7 ' 3 ':_fﬁﬁﬁty
e ’.-‘a”not; to:
f;ll up pasts of Appr. Juniux &nginaex Oreal (3xidqe)

under categery “0.39 af Bmp&oymenﬁ Natiqe N&. j;u”

‘L~hr' f
ST RY P

_of Appre,d unior Bngineer Griig 'fﬁr_?;légél“ ﬁﬁéiék 'é'aﬁegmmf -
yment Notice N 1/2004 § publish@d by o




]1, TR e0 Nu, T |
:2, Date of issue ,LZ////OS' ISP S
‘.‘3. T spued tfrom "6Po, @WW L

4, Payable gt - Cé'/ @M“’W

YERIFICATION
1; Shri. Manabandra Sa:tk:i.a, son of shri Haien x:h. -
Jaikia, agad a’bauﬁ; 41 yeaxrs, residant of viilage.-— Ra;donqi 3 4
PoQe M.bheti,? e Jajbri, °Hist. Nagaon, Asssam éta Rareby

stats anc‘i vex:i:ﬁy as follews P

1) That J- am thra 'ap'glicarit'aﬁnﬁ 'Eullyfawarea- a’h@ﬁt the
aware ab@ut the faczts and air@umatancaa Of "ch;t.s c.am ag auuh

i am ;Eully cempetent m sign ﬂus Vemticzaman. "

2) " That tha ;at.ai.amenta made in paral 2, 3 lf 3 ‘{ 2,4 SX é

‘ _ arsﬁ brue to my kxwwlmiqn cmcl
-mese mad& in paralf llf 2. t, z, z, z(,é, L, 3 z,m z(l;,xzm tmu
to inf@rmatien a\s dem.veé fr:om Laeem\s aucl res’c;s ax:m humb“ua

aubmissien. |

& sign thisg Vfamfiaahlon cm this .. day of

i‘fmvember. 2008 at Gm\rahextﬁ. .

Signatura,

R R T T
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\X ) 1IN THE CENTRAL ADMINIST RASTIVE T RIBUNAL
. _ . GUWAHATI BENCH.
13§ . M/P 7. ) -~ INTHE MATI EROF = OA. 289/2005
o ‘/() Lin ' N E ;
Gk Shri Manabendra Saikia ......... Appllcant
/87 /'/-U o .
'/_tww-a Ty C Versus ' .
R %)1.“(‘?"5,.'“,«4‘, ’ Un|on oflndra&others ' _ R_espondentsj 1
_ ;,,,Eﬁ d b ' _ _ .
’ AND
IN THE MATTER OF '

a Wrrften statement of behalf of Respondents

-

The answerlng respondents respectfully SHEWETH

1. That'the answering respondent has gone through the copy of tha
apptlcatron frled and has understood the contents thereof. Save and except tne ‘

statements which have been specrﬁcally admitted herein below or those whrt

hare borne on records all other averments /allegatrons as made in the

applrcatron are: herby emphatrcally denred and the applrcant is put to the stnctest

- proof thereof.

2. That for the sake of brevity meticulous denial- of each and every
allegation/statement' made in the. application has been avoided. Hdwever the
answering respondent has confined replles to those- pornts/averments of the
apphcant which are found relevant for a proper decision on the matter '

3. Thatthe’ '1pplrcatron suffers from want of a valid cause of actron as wrll be

clear from submissions made be.ow

4. That the apphcatron suffers from wrong represcntativcn and .ack of

understanding of the basic rules about recruntment of staff whlch have been

‘meliculously fo!lowed at every stage in respect of the applrcant’s case -

S. FACTS OF THE CASE

The mmlmum quahfyrng marks in the wrrtten examrnatrons conducted by

Railway Recruitments Boards for various catego_rres of post are as follows: -

Unreserved - 40 percent

—_

2 Scheduled Caste and OBC — 30 percent
3. - Scheduled Tribes - 25 percent. i

The authorrly in this- regard is contained rn Ra|lway Board s Letter
No.99/E (RRB)/26/3 dated 29.10.03-. '

A cooy of Rallway Board's letter dated 29/1 0/2003 rs annexed and
rnarked as ANNEXURE-A. '
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~ Shri Manabendra Saikia, the applicant, who apbeared as Ex- Servicernan for the

post of Apprentice Junior Englneer Gr. |l Bridge obtained 25.33 percent of marks in the -
Wrrtten Examination. As his surname is ‘SAlKlA’,'lt was surmised that he belonged to .

the Scheduled Tribe community as some persons with that surname: claimed to belong

- to that category The appllcant was accordingly called for verlflcatlon of documents on

26.08.05. - : - : f

Selectuon of candldates for vermcatron of documents is provrsronal ‘This is .

"~ clearly: mdrcated in the notice for. publication of result for the wrltten examlnatlon The

result was 'déclared on 03/08/05 specifically dlrectmg that “It may be noted that this

result is provrsronal subject to fulf‘llmg all the elrglblllty condltlons lard down in |

the Employment Notice No. 1/2004." Copy of the result annexed as Annexure “B”.

At the time of vermcatron it was seen that appllcant was not a scheduled tribe

~ candidate but belonged to unreserved communrty for whom; the mlnlmum"

qualrfymg mark in the Written Examlnatlon is 40 percent. In vrew of thls the
applicant could not be accommodated although he applled as ex-servrceman

The posrtlon would have been otherwise if he were an ex-servrceman of the -

' Scheduled Tribe communlty, for whom. the mmlmum qualrfymg marK in the '

written- exammatron is on 25 percent.
PARAWISE COMME\ITS

~

6.1 That as regards paragraphs 4.1 to 4 6 the respondent has no remarks to offer - -

except to State that the statements made therein are part of the records and the

applicant is put to a strict proof of the same. , :
6.2 That as regards para 4.7 the respondent submits: that the appllcant was not

able to apprecrate what the Chairman, Rarlway Recrurtment Bard, Guwahatl explained

at the time verification of documents. The Chairman took. pains to explarn that the

‘applicant was called for verlﬂcatron of documents on the premise that he belong to the
. Scheduled Tribe cornmunity as sorne persons wnth the Surname SAIKIA belonged to

that “community, for whom the minimum quallfylng mark in the Written examlnatlon was
lower at 25 percent. As the marks obtarned by the applicant in the wrltten examination

was lower than the mlnlmum qualrfymg mark required for the General candldates he
- could not be accommodated although he applied as an ex-servrceman The averment;

that the applrcants case ‘was not conmdered of flimsy grounds is therefore not

acceptable

6.3 - That as regards para 4.8 and 4.9 the respondent submits that the question:of
empanelment of the applicant did not arlse in view of what has been explamed at

paragraph 6.2 above. In this connection a copy of letter No RRB/G/O. A. 289/05/MS

dated 20/12/2005 sent to the Director, Sainik Welfare Govt of Assam is annexed

herewith and marked as Annexure C.

L

—b



‘applrcants reglstered letter was .not accepted by the Rarlway Recruitment. Boards

The records of -the Boards office shows that no such letter was produced for

.‘;_;acceptance by the postal authorrtres

6 5 That as regards para 4 11 and 4. 12 that respondent states that the posrtron of

: ‘the applrcant s status has been adequately explarned in the forgorng paragraphs of thls

t

wrltten statement

" In the circumstances explained in
the foregoing 'paras'the respondent ’
begs to state that the appllcatron,'

- based . as it . _isv “on af'

' mrsunderstandrng of the merit of the
‘case, may be dlsmlssed wrth the

‘costs.

‘And for-,"this act of kindnessthe respondent as in duty bound‘sha‘ll ever‘pray;

| _AV.ERIFICA‘TION

- I, Shrr Jibon. Jyotr Borah, son of Late Brdhan Chandra Borah aged about 48 v_
| "years and at present working as Chairman, Rallway Recruitment Board, Guwahatr do o :

hereby verrfy and solemnly affirm that the statements made in the paragraphs 1106

E are true to the best of my knowledge and lnformatron derived from records which |-
believe to the true and the rest are my humble - submrssrons before the  Hon’ ble‘ ‘

Trlbunal

And | srgned this verrflcatron on this the 9th Day of January | 2006

%Ltoml 8’3 /)7 B [JWv

Slgnature
| : r""q—'"\i . .
: N . PRI " ..”‘r\‘ '
- Designation . |
[T rﬁurnom W

& '15_“‘;\_ g
v . Jdi Y\’{Y‘J‘

.su’f-?“’h Ml

g0

r64 That as regards to the para 4.10 respondents deny allegatron that the"
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{ Railwzes Recruitment Board :: G2 wwahati SR
»‘ Station Roads Guwahalt - 731 001 . S
. .F“npe 0351 - 2540815 '. ._, .Q; ~
B SN : < SR A .. : RIS oL

L - ." . N -

_ Result of Written Exam isaton for varists Ca.eoones ofEmp]onnent \on;—-:—:ﬁﬁf}-i
.On th~ basis of their periormance in the Writien Exaimination, candx:::es beanng Roll Number as mentioned below, are provisionally found
elicible to k< called for Verification cf Documents andlor Viva-Voce, as indiczt=G. It may be noted that thns r&euh is prowsnonaL subject to fu|f']]mg of alf
" eligibility conditions Isid down in the Employment Notice No. 1/2004.
. : Roll Numbers are arranced in ascending order (LastSe\ €D Dmts) and \O’rm order of Merit
Dszte cf Written Examination : 30/01/2005

4 Czt Ns. : 01 of Employment Nozice No. 1/2004 Name of Post : Law Assistant . )
L0100 20102214 301005G:5 30100134 20100270 10100380 20100511 +3100534 40100515 40100650 20100786 1010.288  40100%14 201002954
40101925 40109213 4010122 TOTAL = 17 . -
. Dazte of Viva-Voce : D&/0/2005 (MCNDAY) ’ i . ' .
2 Cat Nz. : 27 of Employment Notce No. 1/20C¢4 = Name of Post @ Appr. Section Enginz=s (Ele'tn.a') ! .
° L2701 22702028 22702LT8 22700134 22790175 TOTAL = 5 : )
+Date of Document Verification : 25082005 (FriDAY) . . ‘L
3 Cat Nc. 1 30, 31, 32 & 33 of Emzicyment Notice No. /2004 Name of Post Appr. S=——ca Engineer {Bridge, Drawing, Works, P,Wa)}) N
/,130"30" 130030642 23000G74 . 130000S¢ 23000102 43000115 = 13000123  <£3000164  2300CZ:% - 43000318 43000327 42002333 . 430006371 43000447
43005436 43002540 43000578 4300082% ; 43000872 13009573 #3000723 23300729  4300C731 12000915 33100003  1310¢S0 33100054 23700078
13102322 13252035 23200123 23200172 43200185 22200233 13200227 43200273 33200275 23200298 22200299 43205385 23200421 23200454
22302128 TOTAL = 43 - — _ ’ .f
) Date of Documert Verification : 30/08/2005 {TU=SDAY) N . - :
4 Ca_ Ne. 1 37, 38 & 39 of Employment Notice No. 172004 Name of Post :*Appr. Sz—=on Enginzer (Diesel'Eiect, DimWech, Workshop)
&370KX77  437020&8 13702157 338003047 13500001 42500005 13900055  -:500120 43900182 32300245, TUTAL = 10 .
! Date of Document Vertfication D05 {FRIDAY) ‘ e
5 Cal Nco. @ 44 & 45 of Employmert Notice No. 172004 Name of Post : Appr. S=Zon Engincer (Signal. Telecom) . 7 N
14402022 1440077 144007735 14400247 - 14200281 42200405 14400416  Z£100504 144005056 24200514 44400541 | 344005%2 14400809 54400704
14LDTTIS 44403820 44400833 24500262 44500271 TOTAL = 19 : v i .
“Date of Documenr: Verification : 3082005 (TUSSDAY) ' < s
Date of Written Examination : 20/0372005 - T e
1 Cal No. : 25 of Employment Notice No. 172004 Name of Post : Appr. Supervisor (5. Azy) : }’
42500153 42500156 425003 22500584 42500825 32500792 42500821 22301023 22501075 42501099 42501355 & 125071432 42501803 12501850
42507333 22502433. TVOTAL =16 _..-: : . . T . - - '
_ Da‘edbowmer:\!enﬁmbon‘&tmsmv) )
2 Cal Na. : 25 .of Employment Notce No. 172004 Nzme of Pcst Appx. Junior Engine= Se.-l (TM ) .
42500310 - 22600333 | 42606505 . TOTAL =3 .. 5 . ¢ . : .
Dmdnmwwmnmgmzwsmmm . o
3 | Ca. Na_ : 28 of Employment Notce No. 1/2004 Name of Post : Appr Junior En:nna' Sl (Slectical) W ° - o
i 3280228 12800130 32800131 22800181 12800235 ° 32800304 42800418 23800452 22B005% 42800541 42800595  42BODSIS 12800532 2250256
42800554 . 12BDD574. 4280G73€ 22800751 12806767 42800780  22B007S5  <IS007S7 42800837 12500843 TOTAL = 26

32800884 22800938

Date of Documert, Vesification : 25082005 (FRIDSN
4 Cat Ka. : 29 of Employment Notice Na. 172004
52900005 22900025 42900035 22900154 42900280

Dmdbmmat.kﬁmm mzzoos(mm

Name of Post : Appr. mior Engineer Gr.dl (Bridge)
42900370

22300410 1=S00636 229008058 42900874

1o be Us®
w’ﬂ\“

‘ pCvooet®
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Cz No. : 34, 35 & 36 of Employment Notice No. 172004 .
43400374

,_——gb

/7
W

Nzmoe o Post : Appe Junior Engineef Gr -li (Wores, Drawing, F.way)

, £3L30004 13400047 43400207 4340020}, 43200233 13400273 . 13400283 E‘Y.‘.oozs-. 313400364 13400367 43400518 13400535 13430565
13226572 1340CEZ3 13400335 33400657 1340077 13203757 43405832 43400942 43401034 43401044  23201pgq 23401114 13401147 43 3401142
£3204251 43404233 0 43401300 43401305 4340131 43209355 43401333 33401391 43401401 13401548 13401644 23404647 13401674 "‘1738
13224670 43401684 43401833 43401922 13401534 Z3LILIET ¢, $3401ET4 43401seof. 313402055 43402082 23402154 £3402i74 43402253 33457259
emo73g 134023272 43402328 43402369 4340225 23202243 23402422 23402501h7 43402537 23402543 43202545 13402582 13402615 43402633
23007505 , 13402578 33402385 43402726 34022 3:02581 13202254 434029042 “43%02866 « 73402983 43102990 . 43403052 23403134 43333175
erasze wABCEZAS 43403305 43403404 1340301 23103432 43403478 43407533 13403626 43403640 43403548 43403638 23403835  23£33923
23203542 1HLL0T5 23404835 13404063 43404138 4.~L+‘-"-"‘ 33464287 43404285 33500056 33500145 12300155 33500258 23500320 13350406

4330535 43L0CS34 . 435DIT07 33500746 , 23500214 4.,a : 335<.:=zr= £3500943 43600125 TOTAL = 121. I o . .

. == dof Docurreat Veﬂﬁtzbon 2710872005 {SATURDAY) : .

2w Cz2 Nou 7 48, 41, £2 & 43 of Employment Notice No. 1/2054 zne & cht A.)p_ -h-u (C&W), Appr. Mechanc (D:eseUl&ech & DleseUElect). App.. JE i (Wockshop)
£8300302  14D0CC345 44000425 44000432 14000503 'wW:;ss 420003 34000748 24000785  44DDO855 24000855 34000960 34000090 44501008
016 14001076 44D0M0S1 14001259 44001374  £480%373 24091407 24001541 44001588 = 1£001728° 44001916 44002000 44002122 34202153
2ex2i52  140CZ540 14002348 14002441 400214 4RDC2455 14002ST3 24002678 44002682 24002764 42002768 14002875 14002934 44302962
Le2oes 20003020 44003057 14003260 44003233 14D034E3 24003502 14003775 24003756 24004021 44004185 44004487 14004538 44004614
12004521 T 44QTLE3Z 1400474 45004757 14004534 24005012 24035021 24005266 14005278 24005327 42005418 14005468 44005520 44003558

225:2530 14005577 24005524 44005657 44005333  14005EN 14005780 14005781 44005788 24005836 24005858 . 44005979 44006088 24005191
1LYE24 4200530 44003331 14006614 14005757 24003%zd 14D07C37 14007145 44007252 44007288 14007401 44007452 24007478 44067480
LeXC7576  140GTE2S 14007850 ° 24007688 34007717 14007Ei2 24037852 24007909 44100120 24300253 14300285 TOTAL = 108 . )
Sz of Documect Verification @ 23408/2005 (MONDAY) .

C= No - £5 & &7 of Employmerz Notice No. 172004 Name of Pest 1 Aspe. Junior Encineer Gr.-l (Telecom, Sig-=f) -

7e5°C220  B4BIOLS0  44BDDL22 44600591 44800573 1A3d0E L4BDTTLZ " 44600805 44600827 24500953 34503088 54601130 24601134  4470C258
147:¢334  TOTAL = 15 . Lt o . ‘

D= of Documesnt Vesification : 3408/2005 (TUESDAY) -

Czt= of Written Examination : 27/03/2005 ' : )

Cz N7 : 42 & 4 of Employmerz Notice No. 172004 Name of POt :":'SH Gr.dll TCM Zrdll S

125°0-23  1480CTTZ 14800353 34800964 34804053 - 248017 14BCI3ET 14802297 34803508 14803543 © 24503615 .(4B04187. 44804281 14804575
Leseazsq  44BGLTT2  ALBOSCTS 44805232  44BOSLSS  Z4BOSTES  44B253TE £4B06092 34506256 24806350 44805603 . 14806705  44B06BGS 44808913
3LECTCSE 248TTIT 44807247 44B0T339  448CTSLL ',4537255 24BDECIT 4808273  44B0B27%  fiBOE3S2  44BOE371 24808443 1480B49e 24838778
LL85eT  48CSCSS  24B03TS8  44B0919B  14B0SLL2  24E0SESS  44BOTZE L<BOSBBG  <+B09830 14809965 44810096 14810147 44810207 44810285
ceseaiT2  ILBICIZT 14810435 44810485 44810543 £:EITT20 24831150 4B11052 £2811133 44811181 14811240 14811461 54811817 14811924
q2i1e53 44811561 14812335  44B12363 44812702  14812BI5  34B1ZETT 4212905 12812930 20812938 34812954 14813008  148132i6 14513353
Lese3e15  2459303%  24893£53 44813482  14£13525 42813323 44813383 4813701 12813708 14813794 44814070 14814090 14814171 24514262
14334258 12356 14814435 44814540 24814718  MEILEI3 44BIXZI 14815174 24800517 14500939 £4502348 14902390 24902976 4402994
sLiafTE  445CISTS 24003738 24903816  449038E1  14I0LDI0T 4400£11Z 4904406 44804207 TOTAL = 124

 Dete of Documest Verffication © 31/0§/2005 (WEDNZSDAY) , : .

Det= of Written Examination : 03/04/2005 .
Cz Na : 07 of Employment Nodce No. 172004 Name of Post : Primary Teacher (Bengali Medium) -
1Conss 10700052 10702413 40700118 30700241 26700285 30700258 30700270 10700271 $5700272 40700312 107060322 20700334  4070C390
167ICISE , 10700400 40703254 40700408 10700434 10700555 10703S0F 10700521 26700530 26700593 10700585 10700622 10700721 207780
sCroeB1 T 40TOCESY  4D7D0SST 10700898 1070034  40TUOSSD 10703017 10701020 4C701041 +0701052 10701115 10701147 30701161 20701198
WITI256 40701252 307C1ZS5 1':701354 10703359 10‘1:11.33 10704255 20701517 £070154% . 10701552 40701585 40701529 10701643 4070710
TORAL=55. - - - o
" Dat= of Viva-Voce : 6770372005 20 0870972005 (WEDNESDAY mﬂm\’)
Cz_ No. : 08 of Exnployment Nodce No. 1/2004 Name of Post : Prismary Teather (Endi Vedlum) .
1020115 1080C382 10805313 105005,.5 10860357 TOTAL =5
Det= of Vive-Voce © 0032005 (FRIDAY) :
CE Ko : 05 of Er:ioymem Nxice No. 1!?004 . Neme of Post : Primary Teacher (Teiegu Medium)
10300020 10000048 TOTAL =2
Datz of Vive-Voce : CHOW2005 (FRIDAY) g5 - N
Czt Na. : 10 of Empioyment NotSce No. 1/2004 Nzme of Post : Priccary Teacher (==gish Medium) Pon - -~
21000067  41DOCC44 41009374, 31000087 21000184 410001& 21007271 31000409 31000436 21000474 31000703 41000754 TOTAL = 12
Date of ¥iva-Voce © 050372005 (FRIDAY) z . . AN
< [Page No: 2] : :



C=z Na.: 11"of Employmecz Notice No. 112004 = K==z of Post : Primary Teacher (Assamese Meoium] L .
44500265 41100373 Tq44C0287 0 21106502 2S5 14100850 11100961, 11101002 135 108+ 21101082 11301109 31101852 24101742

By h\
1144786 111C £26  111C1S70 311021R8 1.1:2“89’_ 11102301 TOTAL = 20
Dta of Viva-Voce 3 1270372765 (MONDAY} ~ : )
Cz No.: 13 0f Employmert Nstice No. 12004 K=oz of Post : TGT (3% science - English Medium)
1135078 41300100, 11385734 TOTAL = 3 _ - = . ‘ .
'D:.-sow"mﬁlvoce:‘st‘zﬁ {TUESDAY). & . . s v
cz- No.: 14 of anptoa&ngrz' Nctice No. 12004 Nz of Post 1 TG (Pure Science - English Heslum) LS . B
Gz No.: 15 of Employmerz Nctce No. 112008 Post : TGT {Pure Science 3 A'ssan_}%'e ﬁédiu:,f:_ RCI o . -

11370001 21500039 215CES 11500135
Dz= of Viva-Voce © q3209720¢S (TUESDAYY)'

C No. : 16 of Employmers Nodce No. 172534
21500004 21600010 TOTAL =2 "

-

Post : 1GT (Pure Science - Bengali MédiumF. -

e

“ras or Viva-Voce : 1309726C5 (TUESDA I I : :
. Cz No. : 17 of Employmer< Notice No. 12004 Nems of Post ¢ TGT (Hindi - Bengali Medium) v
¢ -NIL - : 8 - : , -
i : 41 C=z No.: 18 of Employmer=< Mosce No. 112004 sz of Post : TGT {MIL - Bengali Medium)
i © a1p0032 440071 31ECUCE3 21800054 TOTAL =5 o
' Date of Viva-Voce : 13/0¥22CS (TUESDAY) ' v
12 Cz No.: 22 of Employmet= Ncdce No. 112054 Kz of Post : Electizal Signal Maintziner Gr.-l . .
32200079 32200140 1Z2ECTT 42200742 2I203IE2 42200853 4220101¢ 22201168  12207==% 42201232 *TOTAL =10
Dz of Documerk VerificaSea @ 26/08/2005 {(FRIDA” -
, . : 13 Cz No. : 52 of Employm== Notce No, 172084 Nzme of Pest @ TGT - Drawing (Bengali Medium) .
i 2520004 15209006 TOTAL = . R " Lo
i Dete of Viva-Voce : 1302205 (TUESDAY) - : A uls T : ..
. 4t  Caz No.: 53 of Employmer hctce No, 112054  ha—e of Post : TGT - Drawing (Englisi®sdiird),  * - _ N
15 Cz No.: 54 of Eraploymers Fotice No. 172024 hz=e of Post : PTI (Enclish Medium) C . ' - L <! e
. Nl‘_' . '(f_ b L _ - A - -
: 46 Ca. No.:55 of Smploymerc Nctce No. 12074 ha™= of Post : PTI (3engali Medium)
; 15502632 TOTAL =1 - : . . . g
| Date of Viva-Voce : 13042005 (TUESDAY) ‘ ’ _ v}/
g Date of Written Examinztion : 1010412005 A N
; 4 -¢Ca No.: 0300 Employmers Nodce No. 12034 \z—e of Post : Extersion Ecusator : /)’\‘ pb
'; . 10303124 TOTAL =1 ' : [\Fn/ 3\ \
! : . Dz:ie of Docume= Verificzton © 26/08/2005 {FRIDAY) : : ] fj )
2 Ca Ko.:05of Employmerz Nctce No. 112004 Nz—e of Post : Radiographer Gedll ' B . - .
i 4050028 10500076 TOTAL =2 » _ c o R "
: : D= of Documert Verificztioa © 26/08/2005 (FRIDAY) , ‘ 4 )
3 Ce No.: 12 of Employmenz Nctice No. 1/2034  Kame ot Post . PGT (Education) - ) ' s
- 24200018 11200054 « TOIAL= . _ : ' , SR c .
. Date of Viva-Voce 1 13/08720C5 {TUESDAY) . o . . . -
X 4 Ca Ro.: 23 of'Employmec: Nctice No. 172004 Name of Post : Chemical & phemtiurgical Assisant Grd -
: L 47300044 22300106 1230C143 42300242 473503430 32300244 42300308 TOTAL =7
; Date of Documert Verificzboa j25/08/2005 (FRIDAY) o ' ' : .
=, 5 Cat No. :-24 of Employment Nctice No. /2004 Nazoe of Post : Appr. Drafsman (Mechanical)
; 42200152 22400160  4240C{T TOTAL =3 g '
‘ Dzt= of Document Verificaioa = £6/08/2005 (FRIDAY) ¢
, Czll letters are being dispatched by Regtstered Post to all the above candidates individuaBy for appearing in the Document Verification [ Viva-Yoce,
; : to be held at Office of the Railway Regruitment Board, Station Road, Guwahati — 781 001, Assam. indicating the date, place and reporting time- However, if
‘ any candidate dges not receive Call ter, helshe may repoct in person to RRB, Guwahati 2s per the cate(s) indicated, along with counterfod of the call letter

atson and alf testi

T

o ‘ O Pagere:3]

of Wnitten Exam? jals. RRB, Guwahati will not be responsible for any Postal delay or wrong delivery.

- _— R .. ‘ <



“ ) X e - - . s . <_.

While every care has baen teken in preparning the above results, the Raitwzy Recruitment Board, Guwahati, will not be responsible for any L
typographical error and reserves the right to rect¥y the errors and omissions, Ii any. A : ' ‘ .

o,

Beware of unscrupulous persons who may-misguide cgndidates with feise promises of ‘getting them selectéd for th2 job, on illegal
consideration. Such persons deserve to be handed oVéﬁ;tb the police. RRB, Guwzhat 2ssures that evaluation/selection i¢ fully compugesiged and :

isbasedonlyonmer'rtofthemndidate. » o SN, s . .,
, o Y 1 . N 4.'-"~,_ o S . e S )
. . W ) . ’ 4" N s .'-’.,‘. < A .‘)‘..z“;. ¢ ~ 'gv
| , B _ S " (JJ.B _
, 2 i 03082005 o o | - Chairman. RR3. Guwzhati.
‘ . ..'. ) _ -
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RAILWAY RECRUITMENT BOARD:GUWALIATL
STATION ROAD, GUWAHIATI-781001

L.NO.RRB/G/OA/289/05/NS . Date-20/12/05

To
The Government of Assam

_Directorate of Sainika Welfare

Sainik Bhawan, House No.74
Lachit Nagar, Guwalati.

Sub:- Recruitment in Railways through Railway Recruitment Board, Guwahati. '

Ref-  Your Letter No.DSW.110$22$23 dated 31/08/2005.

!
Sir,

In acknowledging your letter under reference that on the basis of the performance
of the Written Examination, Shri Manabendra Saikia was called to attend the oflice of
Chairman/RRB/GHY on 26/08/05 for verification of his original documents, He was
called for verification of documents on 26.08.2005 as Ex-Servicemen (ESM) category
presuming as a reserved community Scheduled Tribes (ST) candidate, being his surname-
is “SAIKIA’. 1t is mentioned that minimum qualifying marks in the written examination

_is different to the different communities as per Railway Boards guideline.

‘Total marks secured by the Shri Saikia in the written cxamination is 25.33 out of

100, as such he was found provisionally eligible .to be called for verification of -

documents as Ex-Serviceman Scheduled Tribes (ST) candidates. :

During verification of the original document, it has becn found that he bel_ongé to,
Ex-Scrviceman and Unreserved (UR) community.” But Shri Saikia could not even got
minimum qualifying marks as Ex-serviceman/UR i.e. 35 out of 100, Shri Saikia could

not be accommodated in the list of empanclment candidates against the post of Junior

Engincer-1V/Bridge, Category No. 29 of Employment Notice No. 1/2004 carmarked for
ESM/UR. , Lo A : ‘

Delay in replying your letter is sincerely regretted.
~ Thanking you.

Yours Faith{ully.

Asst. Sceretary

BA -
L\)‘X)"(b N (ab . _ / |
L \\; \ \\ : ' _ (R.KT Sonowal)
A\

For Chairman, RRB/Guwabhati.

e

Copy toi- -~

-’

S ' : .
1. APO/Legal Cell, N.F. Railway Maligaon, for inl'ormatiﬁ&lcase.

bv-

© (R.K. Sorowal)

Asst. Scéretary :

- [or Clmirman,ﬂlRB/G,uv‘lahati.
3l
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‘ ) o THE CI NIRAL ADMINIST i?MW}" T mmrwm,,_ smm_mm R

BE, N("H AT f’iiWMMT“ |
OB ZRH/005

Rhvi Meanshendra Sk — A ppdicant
«-uvxr—' o o T

N i‘ Ruttway ﬁm:i ors-— R &Wpﬂﬂdﬂ“f‘s

I THE MATT mg,g_ | . |
A ](momdw ﬁ!cad Dy applicant in OA 23905

sgainst the wmmn stateps ant filed why the a

R nfgpm}dimtﬁ ;

-, Shri Manabendya. Spikia, n/ﬁ Sh Hnlﬂi Seikia ”W ﬂi"’l’i"““‘m of {)‘A
No. 289/05 pesiding bafore this Hon'ble 'i‘nhimm w?wh i5 ?‘f‘“d“’” for
.Mpn«s«ﬁ aned i the meantime R espondents had filed vritters statements, now

108 SURS "A Mo )89/0‘5 /s

bam agai preferring s Hq}mm‘tvr m, my ﬁpph“m

iojioww;
l‘j - That, the amphmam IS an h —ﬂzmvmmmn mwd ﬁom Indiam An
)*mw and Ju this !f’g,ms‘l dmmmamm had zﬂmﬁﬁy beﬁu anmexed
| alongwith the application. ‘ |
) That, the Respondant NQ (imnmﬂn Reilway Kf‘&“nul;mnﬁ

Roard, Guwahati  hed pnbhwhf"d A m‘lwrmwurm vide

A I niployment Notice No, 01 of /004 for filling up various posts i
.,\i.j:'?\ ~ine Jm@in s the post of Apyw, .Emamr}mg;mmr (.}l (Hm‘fgv} mrmt'ﬂt '
i }5 vacteies out of whidh one is kept reserved: m Fx- Sﬂ'\m‘mﬂl‘li
1 | And wmrdmﬂiy the ﬁpphmmt had: ﬂpfx]im’i for- ihﬁ said post as an

sfwmmrmmu A0d _pot admit oard 10: ﬁpps,smng n-the written
wmmmn!mu | ‘ |

3) T b, the npp)u ant had “l’ﬁmjv n_pp)n*d ;J"m the: Said: gmt:r ayan Fn:

s wuwmn nw dashmtmn 0f l‘xu-%mmmmn hm ﬁisﬂr]y t,mplanwd -

71 emplnymmé Notice Mo, 61, 0f ?OM as Minws




It clearly mvmmm‘\d that the vacansies for Fx-ser vicemn wwwed o

éo-—-f'

5. E}i 3 L*E’W(“} M AN

ﬂn mﬂpinvnwm Nﬂhw cOoaIns vRoaAcHeR msum'cd 503 X-

'. servicemar iesprecive of thir conmmity.

withont any further reservation of mmmumfy if. means there can. sot be

. va casto like SC, 57, ORC pte. for ex-servicama. hmpbgrmf‘m Nmm

NG 03 of ?004 has wln—%sdy bean annexed ey Amwxum NOL 3tothe OA

No. ?89/03.

4}

Thet, the npphﬂﬁni had appessed for wmtm swmnnmiwn fm'

dforesaid post as an ex-servicamam and accordingly yosult W”‘N o

published wherem Lhe applicant. is found eligible,

 And it js stated heyein thal in aﬁmmmd mwlt it is r'!t*mly
nmm(mml that “RRF, Guwahati aﬂsnmw that ﬂvaiuulmn/weiacmm
)s hﬂly computerized and is based only on merit of the cmydsd:ﬁa
ﬂm yesult qiww of the written mmrnnatmn hes ﬁlmady bven

mmﬂxml A’ Ammmne NO., Sto the ¢ )A NO. 289705,

Thet, v written statoment the enswering rﬁwpo:mﬁmm s ﬂtﬂu‘d |

that the apphicant 33 not a'5¢ Sednle Fribeeandidate but belongs to

_wnresesved: fﬁ‘amnmmty, a5 guch.. ﬂpphram “hag™ 7ot nbtanmd”'
qum‘ ying maks, And the. position wonld have been otherwise if
he were 8 ex-servic eman of the Schedule Tribe mmmum!},f fm' :

whnm myininum qu&mfymﬁ marks is on wrtten rxﬂmnmnnn in
25%.

th_g rtﬁquxjﬂesnt‘m »ﬂw-ﬂ.ﬂppﬁ(mlﬁ;jlHS&R{)!J]iﬁd..sﬁ})ﬁj&'hﬂamﬁmwﬁd;}mah AR S

f‘m ﬂX -8

mxyﬁ other. mnmmm%y” -Moreover in- ﬂd\feﬂ;semkmt* =g niaaﬂy» i

menimnm‘l thei.. varmmewmqamf?d mr ex«»%mcamml ]ﬂ‘ﬁ%’pﬂ!‘ﬁVﬁ“

Qj thmr any wmnmmty Thm*by wtatumamh of ﬂw ms:; mdmvm arg
very: e wafnw and nﬁjnsﬁﬁed

e e e elmeeee

“Rut’ the- a}npl‘i«-:ﬁirt*fii{m"*smmgﬂ‘S?“dmieﬁ'*tiié"*’"%falmtimﬂf‘“ﬁf:‘*" 3

mmn, not-ax-an ex-serviceman-of-Schedule<Tribe:os; ..

‘ -
. . : s
e e S @"Qi
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Thet this Rﬁjomd@r hey baem made im‘ smi»z of gusﬁm ;

P S L S
e g T o

— &) —

3

That, in wmrml %mmmm the anwmug wmmndmﬁ hey suamfl ilmr,
the msun jmﬁ ‘!men dﬁ(‘}ﬂr@ﬂ showing, passad tlm apphcam dup fo

his BUr pame “bmkm" bﬁ)ongad to St:hﬁdit]ﬂ Tnba C‘ommumty

Rut in prosent case it fﬂ stated t}mt the entira process of -
seloctionfevolution is ﬁﬂly caampuwrwd and it ‘based only 3 in (;lm :

manlt of the. mm!uiam as samh tlm mqpmdams mem aam;ot

~-:A

presume that t!w prh(‘ﬂﬁt JS fichadu]a fp’bﬁ 85 sucb the 3mumla-

shown by tha res;mndents are nm‘ 'mnable m ﬂw ceye of ]aw
Thaf it i f-‘mnd‘ hal ;am

T SRR

'mqpe?ldentsi_; mlmwi'ng th@ -:apiﬂwmﬁ as‘ passm‘i me; the bmw ‘
| mzthnm ¥ ‘cenmot deviste the same which i “bﬂm'd by I‘%mppel

'?hm mxmdamg the above fuot, smbpmmn maﬁﬁ 4 vmmm :
"‘itﬂtﬁmﬂm by llm mswmng mipamdanta are mmﬂy faisa vagun
w:z!wm zmy mawﬁai m;iamva, gs’ @.uch samc naxmoi 001:robammdf
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It )5. ﬁmref‘om, pmyad ﬂmt Yquf Lordship
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‘ Re)omdnr and mns;damg, t;lm “merit " of
PRI W X

Ongmal App]warwn as wall as ‘Rc)mndm’.
the prayer of tha ﬂpp]wam may- be allowed
vmh cost.

Far this at of lmdnﬁss your applwam shell
pmy forever.
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- <6~ ANNEXULE — A%
L —£2 0 ~

(,LNH\AL ADMINISTRATIVE ’ll\lBUN/\L | &
' GUWAHATI BENCH |

KK

Or'igiqal Application Nos. 289 of 2005.

e . ]‘. .
B : ,Dat@of Order: This, the 22" September, 2006 ¢

R

THE HONBLE MR. K.V.SACHIDANANDAN, VICE CHAI[\M/\N

2 IHL HON’ BLD MR. GAUTAM RAY, ADMINISTRATIVE MEMBER

.‘ 1.  Sri Manabendra Saikia, ‘
U S/0. Sri Balen Ch.Saikia
A VL Raidangla
i P,0.Aibheti
o ‘P.8Jajori :
i :Dlst N. agaon(Assam) ........ Applicant
" By Advocate Mr.C.Baruah, P.B.Dasgupta, Mr, $.U.Ahmed
o Mr.N.K. Lahkar \
. ‘ -\/e,x‘sus-
ST 1. N.F.R&ilwéy,represented by General Managerf .
NS ~ Maligaon,Assam. v o

Theﬁééne-ral Manager, :
N. F Railway,Maligaon.

Thb Chaixman
Railway Recruitment Board,

Guwahati-1.

\' 4.  The Chief Personnel Officer,
N:F:Railway,

v * Maligaon, Guwahati. . e “Respondents.

' By Advop@&e Dr. M. C. Sarma, Railway counsel.

ORDER

; G.RAY MEM '1?' ER(A);
By ~thils’ Original Application under Section 19 of the
A ND

Ad‘ministfaiive " Tribunals Act, 1985, the applicant prays for

mpanelment of his name for the post of /\pprentice Junior Engineer,

G.1l (quge) and also for appointment as ,uch undcx the quota

| reserved ffr Ex-Servicemen.




a3 = 64 —

N | ' o

(]

? Briefly stutod, the facts of the case are, that the applicant is an

Ex Sowxcemeu 1etued from Indian Air Force. In résponse to an
_..advettxsement pubhshed by the Chairman, Railway Recruitment

v

Board Guwahaftl Vide Employment Notice No. 01/2004 to1 filling up

,..,

*V'lI'lOllS posts 1nclud1ng the post of Apprentice Junior Englneer Gr.
II(Brxdge) and out of total 15 vacan01es one kept reserved for Ex-

Serwceman, the apphcant apphed for the sa1d ‘post as an Ex-

'\ LR
»‘ ‘Serviceman: and got admlt card and appeared in the wntten

l

M\examlnatlon Thexeaftex he was called for verification of documents
Bz

v1de letter No 8805 by the Chauman leway Recnutment Board,

Guwahatl At‘, “the time of document verification, the Chaxrmcm '

".- mformed the a;lphcant that he was not eligible under Ex-Serviceman -

‘ quota as he dbes not belong to SC ‘ST or OBC but a General Casto

 " Cand1date. Though the applicant, as told by the sald Chairman had
o

I
'selected as Ex—Servmeman, being the General Caste. Cand1date, he is

"hot ellgible fqr the post and if the apphcant would have been ST, SC,

he ould have been eligible for appointment as Ex-Serviceman for the
‘re?rved post; of Ex-Serviceman. However, accordmg to \’the apphcant :

.n tl) re was no specml categonzwtlou of Ex-Serviceman and there was
+10 question of caste, community etc. m case of Ex- Serviceman, which
- 13 specitlcally mengloned in Column No.5.1 of the ,advorllsunenl_
, notxce, - | :

\; i Kl

’3 The respondents have filed their written statement contesting
; »~ i, Y

the claim of ‘thse apphcant It is submitted by them that the minimum
i "qualeying n\arks in a written examination conduet'ed by the Railway“
-l» Reuuxtment BOard tor various categories of posts are as follows

1. Unresewed .. 40%
S 2,8C and, OBC 30%

2 | i : | B!




2% ST

3,61 25%

In tlus regaxd the r‘espondentzs have annexed a copy of Railway

!

M ‘ J&oaxd S lettm‘ No 99/E(RRB)/26/3 dated 29.10. 2003 as Annexure-"A'
'v\,- .
'4 Accordmg to them, the applicant, who appeared as Ex-

Servxcemau foﬂthc post of Apprentlce Jumox Engineer GI IT (Bridge),

0bLamed 25, 33% marks in the written examination. As his surname is
i e

~:.i'f'Saikia, it was 'burmxsed that he bclonged to the ST community as

'-"_':-omo persons thh that surname claimed to belong to that (,dl.(,g()l y.

5 It is fur'th'er submitted by the respondents that selection of
-‘ candidate$ for verification of documents is prov1sxona1 This is clearly
'f‘indicated in’ 'tﬁhe notice for publication of result for the written

:vexdmination {The result was declared on 3.8.2005 S spccmcally

Q....._...._‘-..—-__.«

: duecung that. "It may be noted that the 1esult is p10v1s1onal subJecL

‘ :/,/ ‘l‘;::m .~.¥9“@i lfilling all the ehg1b1hty condmons lmd down in the Employment
| ( (/‘“(ﬁ"sg)\ :ﬂlot):;p : No. 1/2004 " At the time of verxﬁcauon of documents, it was
Vo A J ;ﬁ‘}ee\t} hat the apphcant was not an ST canchdate buubclonged to

\‘:i)" ,uripéserved commumty for whom the minimum qualifying mark in the

T s et —-"‘

WIthen exmmptmon is 40% In vxew of Lhm the applicant. could not be
1

accouunodatul athough he apphed as Ex-Serviceman. 'Ihe position

vould ha‘/c been otherwise if he were an Ex- Serv1ceman of the ST

. -_- »

examlnatlon 1s 25%

-6 “ Heard Mr C. Baruah learned counsel for the apphcant and Dr

M C.Sarma,, leamed counsel for the respoudents at length

7 'Ihe uudlsputed facts of the case are that the dpphcant in

' Iespunse to the Fmployment Notice No.01/2004 (supm) applied for '

ﬂle post of Appxenhcc Junior Engm(,cx (Bridge) '1gamst the vacancy

;;l' .
. reserved for Ex-Serviceman. In total, 15 vaczmcxegWue found

f‘ oY,
KN . . e

R d""

'Communlty 'ﬁof* whom the minimum qualifying mark in the written




Py, ,‘.‘ 4

avallable for the said post out of which one was ear-marked for Ex-
qarvicaman |
Y

.

8.‘ It is not in dispute ‘that the applicant belonged- to general

. L\\sﬁ&‘ — .
‘ thegory andé_ma appeared in the written examination as an Ex-

Sarviceman agalnst the quota reserved for Ex-Serviceman.

"',; The contenuon of the respondents made in tr;,elx written
w%utement that the applicant, in the written cxmninauon obLuiued
10\’N(,I marks thau the ,muumum qualifying marks required | for geneml-
\(:c‘mdldates ,hd%‘ not been refuted by the applicant in his IClelldLr The
'-c:bntentiou of th‘e applicant is that once he has been declared as
-~;‘Jassed, the same authorlty cannot now deviate from the same and

.dgaclare him ab no’c quahﬁed Wthh is barred by principle of estopel.

’.10 A plain reading of the entire Employment Notice enclosed at. -

pagus 21-25 of thls Ougmal Apphcatxon would show that -
Vacanc1es of Ex—Servmeman (in the table in the saxd

notfce) are not separate but included in thie fotal number

of vaca'ncxes

.for t\he post of Apprentice Junior Engineer’ 'Gr.1I (Bmdge)
(t_or whx_ch the applicant applied for) and the sald vacancy
o is  reserved for Ex-Servicemen - irrespective of their

i community.

ii) In 'ternis of Para 5.1, Ex-Servicemen ‘may also 'apply

'.1"\ s .
agamst other vacancies for which they will be granted age

B relaxauon and fees exemption as mdxcated in paras 4 and
A o . .

7

herefore, it is ‘obvious that as per the terms and conditions stipulated

x';u'ux the notice, '.Lhe Ex- Semcemen who applied against the quota' :

1
X Vo

There is.only one vacancy ear—marked for Ex—Serviceman




o, raserved 101 lsx Sexwwmcn cannol be treated equally w1Lh Lhose who

apphed ageunst general quota. "
!

{ 11. In terins of Government of India O:M.NG.36012/58/92-Estt.(SCT)
dated 1.12, 94 ”Ex-Servicem(,n selected under the reservation

provided for them should be. placed in the appropnate category viz

4

SC/S'I/OBC/(‘enexal Category dependmg upou the categoxy to which

L he bclongs

"n -‘.‘“ '

+.12.  Therefore, when an Ex-Serviceman applies agamst a vacancy

.1'1 N “

0
‘u reserved for Es Servxcemen he has to be selected first under the

I

f-.\, roaervatlou px()vidod for tho samo and thon to bo plm od agalnst tho

approprlato reborvatiou point.
L 2’13, In the hmployment Notice (supra), we find that' there is ona
‘-"vacancy resefved tor Ex- Serv1ceman According to Lhc 1espondonts
‘,\ athey have madvutently selected the applxcant as an Sl candl(lnu‘ and

\’ .
| called lnm for verification of documents and/or VlVd voce and his

‘e, ‘yqes without saymg that the respondents uuually

consxdered Lhe candxdatuxe of the applicant as an ST candidate and
i\ : e )
found him sultable as he obtained 25.33% mar ks whxch is. more than. -
» x:the mlmmum quahfymg marks for the ST candidate but afterwards
.:l'. RN o

wowhen it revoaled that he belongs to Generdl Category, they found hun
i

not quahfxod as he could not get the quahfymg malks as required for

A Lhu General (‘dQegory candldates

14 It is e\hdent from the letter of the Chairman, Railway

Recrultment BOdld Guwahati vide No. RRB/C:/OA/ZBQ/OS/NG dated

"5' 20.12.2005 addressed to the Govemmenr of Assam Directorate of
'y , _

T

ré




(O

."'Saimka Welf‘arc Guwahat1 enclosed as Annexure-'C’ 10 the writteh

'statement flled by the respondents, that the apphcant cannot be

candidates agginst the post

accommodated in the list of empanelment

! qf Junior Engmeer II/Budge Category No.29 of Employmeut Notice

No 1/2004 ear'mmked for ESM/UR as he could HOL sccme thc,

'. ,mlmmum quahfymg marks of 35% as Ex-Servxceman/UR in the wr ritten

!
: examination 'Ihe respondents ‘have enclosed the letter of the DepuLy

: Duector, Estt. (RRB) Railway Board dated 29.10.2003 (Annexure ‘AY

_4
B to the wrltten shtcment which shows that the Rallway Board has

l'\

plescubed the following nnmmmn pass marks against'the categories

‘ t
(]
v

(.
¥ mentxoned herem under

i UR St a0% \
S o !
o sc & QBC ~ 30% }

BosT . 25% |
--‘?15 The- abo‘ve' prescription 18 applicable  w.e.f. 4.11.2003.
Admlttedly, the abphcant applied in response to the -Employment

m\ “.
.- No. 0112004 The . respondents have not enclosed any

g that the 35% is the quah

ok m @ nstruction showin fymg ‘marks for the -

r the Ex—Serv1cemen quot

prcscnbes the rnode of recrultment of Ex-Serviceman who applies
_ o
!
it agamst the Fx-Serwceman quota. :
16 As mentxoned above, in terms of Govemment of India O.M.

No 36012/58/92 Estt (SCT) dated 1.12.94, when an Ex-Servic'eman

ed for Ex«Ser\ncemen he

"apphes agamst the quota reserv has to be

'selected fu st under the reservation provided for them and then to be

plz\cod in Lhe approprnate category Vviz. SC/ST/OBC/General Category.

lheu,iore cons1derat10n of a candidat

L

a who -

:\'. =
:%X‘B rvicemen who apply unde
< R A }
L ,wo herwise belo;pg to general category In fact no rule/instruction

e who applies against the Ex- ‘



.4.' .
.‘;(:I.'.vu:emeu quol,z: _m the :ame nmnnel as- in t]u, case of general

"\

unoqory Cclndl(ldle 1s (,onbxdercd is not only wrong but alsc) frustrates

th 'vexy purposc oﬁ keeping the post reserved under the quota of Ex-

!

chlcemen

- ,‘,l'
\.'

1% . We axc, Lhmc‘t‘ore of the view that the respondents have. fdlled"

to apply Lheu mmd m consxdexmg the candidature of the - appltcant

v,

‘ w} 0 had apphed agt'}mst the quota reserved for Ex~Serv1cemdn

18 8. therefovre,.dlrect the respondents to re-consider the

candidature of fhe applicant who had applied agamst the vacancy

& ﬂ-r-‘-'—' 1“‘ T
xesm’ved for I.‘x-Serviceman in the Employment Notice No 01/2004
n"' ! e T T T S B IS E ak

(en(‘,losed with the Ongm@épphcahon) as per the norms prescnbed

. .
Io; tha same and: pass appropriate Qdex w1th1n a p_g__o,d of two

: B C rl'
LT monlhs flom th(, date of conununication .of this. ordel Till an order is
/’ / ‘;‘."'-y, .,Jq)a&se‘ . I.he: re.spondents shall not fill up the vacancy 'em'-m’zwkecl for
. | ..’:/ e Y0 ——-

L % «__,

NS 11"dasa lt lS already ﬁl]nd up, the same shall be “l]bj@Ct to the order to
B \' ,-,.(.'.. . _f m.'

7
N "““beﬂpassed as mdu.dted above. In this case, re spondents shall issue
<

\-&..4 L r Y
¢ u); ngcndum duly uvox poxal.mg the same. g

l‘_J;.',‘ ) 111(' Ougnmf /\pplxcatlou is chsposod of accordmgly with no

()ldel as to costs. .
..l..'
9 : . . - . '
T sa/ VIGE DIAINTAS
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: _ 5/ MEMABER (A)
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M 57-43 ANNEXUPE M/
Date: X@/ (7/(76

e‘..‘ . ‘&?\/ . TO’ o @;ﬁ
| >" | The Chairman, |
* - Railway Recruitment Board
(mwahdtt-

Refi- An order dtd. 22/9/06 passed in" OA No. 289/05 by the Centralv '
Admunstratnve Tnbunal ‘Guwahati Bench”™ .

Sub:- Compliance of order of Hon’ble CAT; Guwahati Bench,

“In'referencé and subject cited above T'would like to inform the
followings for -your Kind ihforiiiétitm*’as ‘well as' urgent necessary action’
by complying- the-order'df the Hon’ble Tribunal.

That 1, bemg ‘an ex-serviceman, retired from Indian Air Force,
-had applied for the post of Appr. Junior Engmeer Grade-1I (Brldge) m
terms of your employment notice No. 01/2004 for the reserved post of
ex-serviceman and thcrcul‘lor I appcared lor wrntlen tost on 2()/3/200
Roll No- 52900006 DLl O
A and result was declared in employment news on 20-26 August 2008
wherein 1 was declared passed, and 1 was called for verification of
document and accordingly I furnished all the documents to you on
26/8/2005 and after verification of my documents I was informed that
~ though the post is reserved for ex-scrvxceman [ am not entitled for the
said post as | belong to general caste even bemg ex-serviceman.
‘Being aggrieved I had approachcd before Hon’ble Central
| Admmlstrattve Tribunal preferrmg Ongmal Appllcatlon No. 289/05
g seckmg Justice. And after hearing the partxes, perusmg the records and
written staternent the Hon ble Tnbunal was pleased to dlspose the OA
No 289/05 on 22/9/2006 w1th a dlrectlon to the Respondents to




=

reconsrder my candidature as I had applied agamst the vacancy reserved
for ex-serviceman in the employment notice No. 01/2004 as per the
- norms prescribe for the same and pass appropriate order within a period
of two.months from the date. of communication of tne order. It is further
direoted that fill an order s passed - the Respondents shall not fill up the
vacancy earmarked for the e_x-serviceman. |
CItis, rherefore, request that your Honour would be graciously
pleased to accept this.application along with order dtd. 22/9/2006 and to -
«.comply- the-order-.of: this. Tribunal by: appomtlng me as Appr Jumor 1
Engineer Grade:1I (Bridge) forthwith. |
Thanking you. . D
| Yours faithfully. . =

-Shri Manabendra Saikia
S/o Shri Bolen Ch.'Saikia
Vil Raldongra

P.O:-~ Alikheti
~ P.S:-Jajori,

Dist:~ Nagaon Assam.

NF Railway, représ_ented by General Manager, Maligaon,
Assam

9*‘/ '

o T
24 Rw:ﬂu/

. -The General Manager NF Ralway, Mahgaon !
3. The Chref Personal Managcr N F. Rallway, Mallgaon,
Guwahatl




RALMW AY RECRU l'l',\lt'.‘\'l"B():\RD: GUWARAT
SLATION ROAD PANBAZAR, GUMW MIATLN 0] -

No.E/RRB/G/QA/Z80S(MS). Dated 317 Qet” 2000,

To

Shri Manabendra Sathia
C/0 Balén Ch. Saikia.

Vill. Raidangia PO.Aibheti.
PS.Jajari,Dist.Nagaon,
 Assam, .

Sub: Disposal of yvour representanon dr.2o:0900 in e tieht of 1ton bie

CCAT s order d.22/09/00 in OA No.288:00.

aunthority i.e. Chairman. Railway Recruitment Board . Guwahati has

jorder di.22/09/06 in OA N0.289/06 and after reconsidering the
in comphance of Hon’ble Fribunals

‘The competent
gone through the Judgement
candidature of applicant passed the following order

order:-

“Notwithstanding what is contained in the Cat’s order dared-22/9.06 in pursuance 10 OA Mo

289 of 2005, my speaking orders are as follows:-

(01)  Shri Manabendra Saikin. S0 Shrn Balen € handra Satton, Vil
. - e v B . v ' : .
Raidangia. PO- Aiblels PS- Jajaric Dist- Nagaon had apphed for the
post of JEAL/Bridge against N M uota

“I'he selection for empanelment againsi any post/category notified by
RRB are always being done on the basis_of performance in the written

) examination (purely on murit all 1ndia basis) subject to T e Tt -
- the cligibility conditions as per notificat CHEWEET N case ol any

diserepancy iis-siatement given by the candidité, h hercandidative

‘may be rejected at the me-of verification of original documents even

after appointment or at any stage.

(031 In orerms of Rly Board's lerter NOOOERREII6:3 dated 29003 the
qualify g marks i the weitien Testare as under:-

LR- 407

SU- Suta
- - o - P
OBC-30"%

N 1R

@srificd 1o

&"i’?’fﬂr’:[ B



\, \m(v Shrir Manabendrn \nl\n on verification of dociments 1w
— : ascertained that he befonged to tareserved Community w.mm A
Serviceman quota.  Ax such. minimum-qualifving  marks  to an
unreserved candidate is 40% and we cannot-eo lower down ol the 40
-qualifying marks as laid down by Rly Board’s .1I)0\e mentioned
circular.

(04) " Vide para 2 of this oftice call letrer for documem verification Mo
RRB/G/HI1710 dated = 08/08/0%5 it is stated that = 1. This call letter does
not itsell onutlc vou for selection = since Shri Manabendra Saikia could

‘ onh' secure 25.33% out of WO (hundred) marks in the written

Lo
S ‘c\.unumtnon for the post of JE/II/Bridge does not himself qualify as Fx
)y Service Man (UR) candidate. As such, he has got no right to claim for
‘&f\* empanelment as kx Service Man ol Ry e andidate tor wineh e had

applied for in response to Category No- 29 for the post of JEIPBridee
of Employmient Notice No. 1 of 2004,

(US)  ine reason for catling o e \'cx‘aiif'm'm gt nrrenl docunents b
alveady been indicated vide para § (fucts of the case) in our PWC lewer
dated- 09/01/2006, However, on vel ‘ification of documents it is found that
She Mo whendra Saikin belonged fo by Serviceman t R Commumb

.As such. he could not be empanelle(l and also there is no any provision
to reconsider for empanclment to a fail candidate in the written
exanmination whatever he/she belongs to any community including I

Service Man.

In hououun" the CatGHY s order Dated- 220906 and the appenl preferved hy Shr
Manabendra Saikia. 1 have gone through his appeal: the undersigned considers that Shri
Manabendra Saikia cannot be empanelled since he failed to secure the minimum qualifvine
marks in the Written Examination as specified tor kx Service Man (U R) candidates.”

Thas is for your information please.

s
A\
i R Sanaw

Seoaganry
For ¢ han m.m.‘ I(I(B Y.

\ : .

|
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IN THE HON’BLE CENTRAL ADMINISTRATIVE TRIBUNAL g

Written statement of behalf of Respondents.

The answering respondents respectfully SHEWETH:

GUWAHATI BENCH, GUWAHATI . .: é
IN THE MATTER OF OA No. 24 of 2007 i gz %E &
Sri Manabendra Saikia @ ... Applicant 5 s 3 £
4 § i
Versus <% .g
Union Of India & Ors. ... Respondents -—? é ¢
(o)
AND %‘ 2 £
IN THE MATTER OF: j Z
5o
el
2
4
1

That the answering respondent has gone through the copy of the application

R Da T Senlkon
S. o Rwlvowny

Hwou\afex S

filed and has understood the contents thereof. Save and except the statements which
have been specifically admitted herein below or those which are borne on records all
other averments/ allegations as made in the application are hereby emphatically denied
and the applicant is put to the strictest proof thereof.

That for the sake of brevity meticulous denial of each and every
allegation/statement made in the application has been avoided. However, the
answering respondent has confined replies to those points/averments of the applicant
which are found relevant for a proper decision on the matter.

That the application suffers for want of a valid cause of action, as will be clear
from submissions made below,

That the application suffers from wrong representation and lack of understanding
of the basic rules about recruitment of staff, which have been meticulously followed at
every stage in respect of the applicant’s case.

.Contd.P/2
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5. CTS OF THE CASE: <§Q

The minimum qualifying marks in the written examinations conducted by Ranway
Recruitment Boards for various categories of post are as follows:-

1. Unreserved - 40 percent.
2. Scheduled Caste and OBC - 30 percent.
3. Schedule Tribes - 25 percent.

The authority in this regard is contained in Railway Board's letter
No.99/E(RRB)/26/3 dated 29-10-03.

A copy of Railway Board’s letter dated 29-10-2003 is annexed and marked as
ANNEXURE-A.

Sri Manabnendra Saikia, the applicant, who appeared as ex-Serviceman for the
post of Apprentice Junior Engineer Gr-II Bridge obtained 25.33 percent of marks
in the Written Examination. As his surname is ‘SAIKIA’, it was surmised that he belongs
to scheduled Tribe community as some persons with that surname claimed to belong to
that category. The applicant was accordingly called for verification of documents on
26-08-05. This was an error/mistake for which the respondents express regret.

Selection of candidates for vearification of documents is provisional. This is clearly
indicated in the notice for publication of result for the written examination. The result
was declared on 03-08-05 specifically directing that “It may be noted that this result is

provisional, subject to fulfilling all the eligibility conditions laid down in the Employment

Notice N0.1/2004. “Copy of the result annexed as “"Annexure-B”,

At the time of verification it was seen that applicant was not a scheduled tribe
candidate but belonged to unreserved community for whom; the minimum qualifying
mark in the written examination is 40 percent. In view of this the applicant could not be

..Contd.P/3
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accommodated atthough he applied as ex-serviceman. The position would have bee Q

E

otherwise if he were an ex-serviceman of the Scheduled Tribe community, for w
the minimum qualifying mark in the written examination is on 25 percent.

Leflaae lm

ARAWISE COMMENTS: : \

6.1 That as regards paragraphs 4.1 to 4.6 the respondent has no remarks to offer
except to state that the statements made therein are pait of the records and the
applicant is put to a strict proof of the same.

6.2 That as regards para 4.7 the respondent submits that the applicant was not able
to appreciate what the Chairman, Railway Recruitment Board, Guwahati
explained at the time of verification of documents. The Chairman took pains to
explain that the applicant was called for verification of documents on the premise
that he belonged to the Scheduled Tribe community as some persons with the
Surname Saikia belonged to that community, for whom the minimum qualifying
mark in the Written examination was lower at 25 pelj;gnt. As the marks obtained
by the applicant in the written examination was lower than the minimum
qualifying mark required for the General candidates, he could not be
accommodated aIthough he applied as an ex-serviceman. The averment; that
the appiicant’s case was not considered on flimsy ground is therefore not correct.

6.3 That as regards para 4.8 and 4.9 the respondent submits that the question of
empaneiment of the applicant did not arise in view of what has been explained
at paragraph 6.2 above. In this connection a copy of letter
No.RRB/G/OA.289/05/MS dated 20-12-2006 sent to the Director, Sainik Welfare,
Gowvt. of Assam is annexed herewith and marked as “Annexure-C".

6.4 That as regards to the para 4.10 respondents deny allegation that the applicant
registered letter was not accepted by the Railway Recruitment Board. The

..Contd.P/4 "



6.5

6.6

6.7

I _%@M%WP/{ /&&M son of 0&/& @ c. ﬁﬂm
agéd about S 0 yn ahd at present working as M@V\l’ mo , RER

\’ej uslAh ol do hereby verify and solemnly affirm that the statements

-4-

records of the Board's office shows that no such letter was produced for
acceptance by the postal authorities.

That as regards para 4.11 and 4.12 that respondent states that the position of
the applicant’s status has been adequately explained in the forgoing paragraphs
of this written statement.

That in regard to allegation in paragraph 4.16 & 4.17 of the OA it is submitted
that the "representation submitted by the applicant dt. 26-09-06 was
reconsidered in the light of Hon'ble Tribunal's order dt. 22-09-06 in OA
No.289/06 'by the competent authority and speaking order was passed
accordingly. He could not be empanelled since he failed to secure the minimum
qualifying marks in the written examination as specified for ex-serviceman (UR)

candidates.

That in the circumstances explained in the foregoing paras the respondent begs

to state that the application, based as it is on a misunderstanding of the merit of
the case, deserves to be dismissed with the costs.

ATION

made in the paragraphs

are true to the best of my knowledge and

information derived from records which I believe to the true and the rest are my

: humble submissions before the Hon'ble Tnbunal

And I signed the verification on this the

W@“W’M

Sgo.
W o e :
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Railwzss Recruitment Board :: Grywahati R |
Station Roady Guwahatt - 781 001 T L
oy dgeeseent &,
B - - Result of Written Exaainarion for various Categories ofgmp}oimie;.(i,,.mwd' | L '

_ “On fh'e’b'asis' of their pézfor"fnanoe in the Written Examination, candidzies Seaﬁng Roll Number as Mmentioned below, are provisionally fo@nd
eligible to be called for Verification of Documents andlor Viva-Voce, as indicated. |t may be noted that this resuft js provisional, subject to fulfilling of all
elinihility conditions Isid down in the Employment Notice No. 1/2004. » L o L o - S

Roll Numbers are arraneged ir ascending order (Last Seven Digits) and NOT in order of Merit

Date of Written Examination : 30/01/20605

1 Cal No. : 01 of Employment Kozice No. 172004 Neme of Post : Law Assistant
401010 20103014 3010035 - 2010013< 20100270 10100380 20100511 #3100534 40100515 40100650 20100786 10105888 40100014 20100854
4010412 40101213 4010722 TOTAL = 17
Date of Viva-Voce : 06/09/2005 (MONDAY) . .
2 Cat Nz. @ 27 of Employment Notce No. 1/2004 Neme of Post : Aopr. Section Enginzer (Electrical)
4701 22707123 22702CTE 2270C154 2270831758 TOTAL =75
*Date of Document Verification - 26/08/2005 (FRIDAY) | . ©
3 Cat Nc.: 30, 31, 22 & 33 of Emzicyment Notice Na. /2004 Name of Post : Appr. Se—cn Engineer (Bridge, Drawing, Works, P_way)' N
13002025 13003642 23000074 . 1300008« 23000109 43000115 13000123 £3000164 23000248 ¢3000318 43000327 43005385 43000371 43000447
43003435 43000540 43000615 <¢300065% ¢ 43000672 13000573 43000723  <3000729 43000731 13000915 33100003, 13103050 33100054 23700079
1310322 13253035 23200133 23200172 43200185 22200213 12200221 £3200273 3320027 23200288 22200299 43208385 23200421 23200454
2330228 TOTAL =43 . _ S ) L L
/ Dte of Documenrs Verification : 3008/2005 (TUESDAY) T : i
4 Cat Nc. : 37, 38°& 25 of Employrent Notice No. 172064 . Name of Post :*Appr. Seesion Engincer (Diesel'Siect, Diesel/Mech, Workshop)
437077 43702088 13702127 33800047 . 13500001 42500003 13900059 -2500120 43900182 33300245 TOTAL = 10 _+
[ Date of Document Verification 00S-FRIDAY) - : - o 7 ;
5 Catl No. : 44 8 45 of Employmert Notice No. 172004 Name of Post : Appr. S=<Zon Engineer (Signal. Teiecom) . '
1440022 14402027 14400473 14400247 14400201° 44400405 14400416 22400504 14400508 24200514 44400541 34400682 . 14400699 54400704
14202705, 44405820 44400923 24500262 44500271 TOTAL =-4§ o e
Daie of Documer: Verification 1 30/3872005 (TUESDAY) o s 5.
Date of Written Examination - 20/0312005< T o .
1 Cal No. : 25 of Employment Notice No.-1/200<-. Name of Post : Appr. Supervisor (£, Azy) : . .
4250188 42500156 - 42500555 - 22500584 42500525 32500792 42500891  £2501023 22501075 42501009 42501803
42502339 22502439. TOTAL 218 3o - : : o e -
Oate of Document Verification { 26/58/2005- T R ;
2 Cat. Na. 1 26 of Employment Notice No: 1/20C4 - Name of Post : Apps. Junior Enginesr el ™) St ) :
© o 42600310 » 22600333 _ 605 .. ] ‘ DA .o : T T - 3
. Date of Document Vexi : S ' ’ : - '
KN o : 3 - Name of Post : Appr. Junior Engine= 3r.dl (Electrical) & -
12800235 ° 32800304 42800418 43800462 22800513 42500541 12800632 22800656
12800767 42800780 22800795  <2800797 42800837 12500843 TOTAL = 26 '
4 Name of Post : Appr. Jurdor Engineer Gr.dl (Bridge) - )
42500280 42900370 229004190 13900636 22900806 42900874
’7\,0 . W B
L"n\ 2L z‘“ﬁ \ e
\ o1 0{) - x .
A, 98w X
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Ce= of Docurrent Verification = 27/08/2005 (SATURDAY),.
CZ Nc. - 4D, 41, 42 & 43 of Employment Notice No. 1/207¢

Ca Ke. : 34, 35 & 36 of Employment Notice No. 1/20046 .  Name of Fost - Appe. Junior Engineer Gr.-li (Wers, Drawing, F.viay) :

ABLIGFAT | TANAAT 43400074 13400207 4340023, 43400233 13400273 . 13400283 e\53400294 313400364 13400367 43400518 13400536 13400565
' 13420572 13400623 13400536 33400657  $34007Z7 13403757 43405832 43400942 3401034 13401044 23401091, 23401114 13401117 43201142
43434259 143404253 - 43401200 43401305 43401311 43407335 43401182 33401391 43401401. 13401548 13401644, 23401647  1340167¢ 13401738
IMITET0 43401834 43401223 43401922 13404534 23401637 ¥.4340187¢ 2340198@;:_ 813402055 13402032 43402154 43402174 43402253 3%209259
412730 134023220 43402328 43402369 43402355 23402440 23202482 23402501% 43402537 BAO2543 . ¢3402546: - 13402582 13402615 43402633 .
43432546 , 13402678 13402385 . 43402726° 43402611 - 43402821 "1340285¢ 434029047 43402956 - 23402983 23402990 . 43403052 2340313« 43203175
23423224 42403753 1 43402305 43403404 43403421 23403232 43403473 43403533 7., 13403625 13403640 43403648 43403653 23403835 23403923
43423362 13404075 23404035 13404063 43404733 43404932 23404237 43404285 3‘35'00056 33500146 13500155, 33500258 23500320 13585476

- A30SEE 43LICE24 43500707 33500746 23500514 - 43300::7 T 335L0L7T 43500943 43600135 TOTAL = 124 ' 3 ’ :

Name of Post - Aopt. JEI (C&W), Appr. Mechanc (DieseUMech & DieselfElect), App.. JE -II (Workshop)

LLACIHZ 140CIL5 44003425 44000432 14000508 14000553 . 44D0GT3E 34000748 24000786 44000855 24000856 34000960 34000990 44001008
SECICIE 14001076 44001051 14001259 44001372 44D0I3TS 24001402 24001541 44001588 14001728 22001916 44002000 44002927 32502153
ZLI2s 14002340 © 14052348 14002441 44062224 42502433 14002673 24002678 44002682 24002754 4002768 14002875 1400293« 44032962
24003520 440033 14003260 44003233 1400345 25003502 14003775 24003756 24004021 44004185 44004487 14004538  4cdqe614
| 4LOTLEI3 14004743 44004757 14004254 Z2G05212 24003544 14005265 14005278 24005327 44005418 © 14005468 44005520 44203558
16003377 24003224 44005657 44005353 1400555 S 14005781 44005788 22005836 24005858 744005878 44006088 22006191
TESEZE LLDOEZI0 44002331 14006614 14005757  24002c2e C 4007145 24007252 14007268 12007401 = 44007452 24067475 44067480
CLLTITE 14DCTE2E 14097350 24007688 34007717 44007e12 24007282 24007909 44100120 24300259 14300285 TOTAL = 108
C== of Documeat Verification : 2920812005 {MOKDAY) : .
€= Nz : 45 & 47 of Employmzz Notice No. 172004 Name of Post : Aoke. Junior Srgineer Gr.-ll (Telecom, Sig~=) ' .
FESCL20 S4BICL3D 44603232 44600591 44500373 TASO0ESI  4B0TTLZ 44600805 44600327 34500959 34501092 54601130 24601134  4s700258 r
3€7ICI% TOTAL'= 15 . i o L ‘ - .
U= of Document Verification : 300812005 (TUESDAY) - :
Cztz of Written Examination - 27102/2005 ‘ S
Cx NZ @25 & 4% & Employment Notice No. 12004 Nams of Post : ESM Gr-il TCM Gl : ) : - :
T4SCTI3 14BOGTTZ 14800533 34800964 34801033 - 24BOTI3E 14BCZ3ST 14802997 34803508 14803513 24803615 | ¢4804187 44804281 . 14894575
ST 44BLLTT2  44BLSCTS 44805232 4480545% 24805785 44BDSBTE 44806092 34806256 24806359 44806603 ..14806705 44806865 44806913
BeECTLS4 T 2680TZ17 24867317 44807335 4480754 T4BOTESS  24BOSCIZ . 14808273 - 4280827¢ 44808352 | 44508371 | 24808443 14808490 24538778
4LECBBLT  14B0SCSS 2480388 44809198 14808202 Z4B0SSSE  £44B05T2:  4480c8gs 44809890 14809965 44810096 14810147 44810207 44810295
4LII3T2 14BIC3ET U 14810435 44810485 44810543 44810727 24811050 14811052 - 4811133 - 44811181 14811240 14811461  54811p17 14811924
TATIESS 448115817 14812335 ¢ 44812363 44812702 14812885 34817871 44812905 14812930 :£4812938 - 34812954 . 14813009 14813215 14513353
LEI341S 24813434 24843433 44813492 14813525 © 44813225  £4481338: 44813704 14813708 ... 34813794 44814070 14814090 14514171  2e812262
JEIAZE . 44BTAISE 14814435 44814540 24812718 FBI4ET 44BISDZT 14815174 .24900517 . 14900939 - 44302348 14902390 24902978 44802004
| 28MIZLTE T 44608378 . 24903738 - 724903816 44903081 14902050 44904112 44904408 - 44804407 TOTAL.= 121 -
. D=’ of Documect Verification. - 31/08/2005 (WEDNESDAY] , e RS ‘ .
Dztz-of Written Examination - 03/04/2005 o p . -
Ca 'Na. : 07 of Esiployment N3Sce No. 172004 Name of Post 1Prmary Teacher (Sengali Medium).: . . R N R . R . .
: .. 10700113 40700119 30700241- 20700285 3070225 39700270 110700271 - 510700272: . 40700312, < 10700322 ...2070033¢4 ~ 40700390
1407002 00408 - 10700434~ 10700506 107D350: 10700521 - °20700530 - : 20700593 - 10700595 18700622 10700721 20700780
40700881™7210700898 * 10700304 - 40700550 10707017 10701020 46701041 - 10701052 10701115 . 10701147 30701161 20791198
252¢-'30701285°° 719701354 10701380 . 10701203 10703455 20701517 40701544 10701558 40701586 40701623 10701643 40701710
e P . I . “?_;? \ i ) T
357 Dt of Viva-Voce : 670972005 and 6809/2005 (WEDNESDAY and
Cz Na : 08 of Ecployment Nosce No. /2004, Name of Post : Primary Teacher (incti Medium). .
1080116 10800362 10800513 40800 10800667 TOTAL =&
Du&mvu_:mmmm vy
um:mdemmw NameofPos(:PrimaqTead:ef(’:e%eguledium)
10300040 10900048  TOTAL = 2 ’
mumm:mmn) - N L -
Cx. Na. : 10 of Employment Notsce No. 172004  Name of Post : Primary Teacher (Znglish Medium) i
21000007 41000044 41000374 31000087 31000164 410001&S 41002211 31000409 31000436

[Page No: 2)
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10

13

14

15

16

1

Nze—me of Pest

Ca. No. : 52 of Empioymers Motice No. 172054

22203004 15200006 TOTAL = 2
Date of Viva-Voce : 130972005 (TUESDAY) )

Cat No.: 53 of Employment Matdce No. 1/2034 hame of Pest
SNIL . P »

Ca No. : 54 of Employment =tce No. 17204
<KL - : SN

Cat No. : 55 of Employmers MNcdce No. -1/2004 2
15502032  TOTAL = 1 ) .
Date of Viva-Voce : 13/0%20C5 (TUESDAY)

Date of Written Examinzation : 10/04/2005
rCal No. : 03 of Employmerz Natce No. 1/2004
10307124  TOTAL.= 1

Bat= of Documért Verificasonr : 26/08/2005 (FRIDAY]

Cat No. : 05 of Employment Matice No. 172004 Name ot Post :
10500029 10500076 TOTAL = 2

Date of Documere Verification: : 26/08/2305 (FRIDAY)

CaL No. : 12 of Enfploymere. Nctice No. 172034 Name of Post -
41200018 .. 11200054« TOTAL = 2 .

Date of Viva-Voce 1 130972005 (TUESDAY)

Ca No. : 23 of Erfiployment Notice No. 1/2004 Name of Post :
12300044 22300106  1230C143 42300242 12300243
Bate of Document Verification :J26/08/2005 (FRIDAY) -
Cat No. : 24 of Employment Notice No. 1/2004 Name of Post :

42400152 22400160 42‘%TOTAL =3
PaEdDocunatVel_'iﬁcaim:"g 2005 (FRIDAY) ¢

Name of Post :

Nee of Post

32300244

— ? - ) i Cw

£ N i ~ -

Cz. No. : 11 of:Employment Kotice No. 12004  Kame of Post : Primzry Teacher (Assamese Wedium) .

1100285 41160373 11312€3S7 21100502 11100355) 11100280 11100961 11101002 11105673 1101081 21101082

1111766 11‘,’&8‘25 1110170 31102166 11102188 11102501  TOTAL = 20

Date of Viva-Voce's 12/092005 (MONDAY) - o . .

Cat No. : 13 of Employmerz. Kotce No. 172064 Karne of Post.: TGT (Bio Science - English Medium)

19300078 41300100 11303134  TOTAL = 3 - v

"Date of Viva-Voge : 13092005 (TUESDAY): + " S .

.Ca Ko, : 14 ofgar‘nploymgém MNctce No. 112004 . Kzmez of Post : TGJ (Pure Science - English’ Meslum) g o

- NiL - H : : ’ S, : N

Cz No.: 15 offEmploymerrz Nctce No. 112904 g #ost : TGT(Pure Science - Assamess Wedium)

19500001 21590039 213I0CSS 14500436 7o = s : T '

Datz of Viva-Voce :, 13/09/26CS (TUESDAY) . o - B

Cz No. : 16 of Emzloymers Nadce No. 172004 KRzr.¢ of Post : TGT (Pure Science - Bengali Nediumj®

21300004 21603610 TCTAL =2 o :

Uiz W Viva-Vore © 1300%2¢0S (TUESDAY) .

Cal No. : 17 ofiZmpioymers Matice No. 1/2034 Neme 5i Post @ TCT (Hindi - Bengali Medium)

- NiL -

Ca No.: 18 of Employmers NoZce No. 1/2054 {MIL - Bengzii Medium)

47870032 41800071 11 3 21200054 3

Date of Viva-Voge : 13032505 (TUESDAY) ¢

Ca. No. : 22 ofia‘hpioyrr‘»:—r: NoTce No. 172004 cTice! Signel Mainziner Gr.-! . .

22203079 3200440 1ZZICTIT 0 42200742 42201018 22201168 122072 42201232 TOTAL = 10

Daiz of Documera VerificzZcr : 25/08/2005 {FRIDAY -

CT - Drawing (Benzali Medium!

R -
Af e

TGT - Drawing (EngtisgMsdjiind)

PTi (English Medium) e

1 FT1 (3engali Medium)

Extension Educzator

Radiographer Gr.dll , BT
. Lt
.1' J
PGT (Zducation) ) e o

Chemical & Metallurgical Assisant Gr4
42300309 TOTAL = 7

Appr. Draftsman {Mechanical)

D A

11101109

Mmoo
AL -

31101852

21101742




) ‘1 ,.;7 Whilz every care has been taken in preparing the above results, the Raitway Recruitment Board, Guwahati, will not be responsibie for any -
A typographical error and r,eservae the right to rect¥y the efrors and omissions, if any. n \ . L
o v 7 P
i e T Beware of unscrupulous perso'ns ‘who _may* mtsgunde candidates with felse promises of-getting them selected for the job, on lllegal
B SO consideration. Such persons deserve to be handed ove!to the pollce RRB, Guwzhati assures that evaluation/selection is fully computeqzed and’
;,f{' i is based only on merit of the candidate. . ) A SRR . -y ;
' “.JA H . . - . L N | . . . 3 ?‘ | ‘..z '.."- B \ "o;”f‘ :.l . . . A .
“ ’ Twte:03/0872005. . o : o : Chairman RRB. Guwahati.
Lo e
.\7
; l L

o AN .

S 9 A

i 4 : .

{o ¢

“ . . -
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RAILWAY RECRUITMENT BOARD GUWAllArl
STATION ROAD, GUWAHATI-781001
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LNO RRB/GIOAI8Y/05/NS . - . Dale-20/12‘/_(4)5‘_
To

The Government of Assam

Directorate of Sainika Welfare

Sainik Bhawan, House No.74 . R
Lachit Nagar, Guwahali. : ‘ o

Subi-  Recruitment in Kailways through Railway Recruitment Board, Guwahati.

Ref- Your Letter No.DSW.110$22$23 dated*31/08/2005.

, Sir,
¥ ..
&
In acknowledging your letter under reference that on the basis of the performance
of the Written Examination, Shri Manabendra Saikia was called to attend the office of
Chairr.an/RRB/GHY on 26/08/05 for verification of his original documents. He was
called for verification of documents on 26.08.2005 as Ex-Servicemen (&= SM) category
presuming as a reserved community Scheduled Tribes (ST) candidate, being his surnaine
is ‘SAIKIA’. 1t is mentioned that minimum qualifying marks in the written examination s
is different to the different communities as per Railway Boards guideline.

i Total marks secured by the Shri Saikia in the written examination is 25.33 out of
100, as.such he was found provisionally ecligible to be called fo; venﬁcatlon of
documents as Ex-Serviceman bchcduled T nbes (ST) candidates. '

_ . B mns verification of the orlgmal document it had beenfound tbat he belon;,s to,
. -Ex-Serviceman and Unreserved (UR) community,. But Shri Saxkla*codd not-even: 5ot

i minimum qualitying marks as Ex-serviceman/UR ie. 35 out of 100, Shri Saikia could

i not be accommodated in the list of empanelment candidates against the post of Junior
Engincer-11/Bridge, Category No. 29 of Employment Notice No. 1/2004 earmarked for
ESM/UR.

*- ' Delay in replying your letter is sincerely regretted.

Thanking you.

Yours Faithfully,

o o
L\)’X) RIS /
e
/g \\ ‘ (R.IKKT Sonowal)
5 Asst. Scecretary

For Chairman, RRB/Guwabhati.

Copy to-

-'"-;\ ¢ APOLegal Celll N Railway Mahigaon, for illfOl‘rl]a;imease. .
' LD

Asst. Setrétary.
For ChairmanfRRBGuyatati
Q\i"’ "1\.) ;1‘(: ‘
Colrarsy Rec it Lasay
LI o8 i
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" % INTHE CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI
R BENCH AT GUWAHATI
0.A. 24/2007

Shri Manabendra Saikia — Applicant
_ --VIs—
N. F. Railway and ors.---- Respondents
r
IN THE MATTER OF
A Rejoinder filed by applicant in QA 24/07

against the written statement filed by the

Respondents.

I, Shri Manabendra Saikia, S/o Shri Bolen Saikia the applicant of OA

No. 24/07 pending before this Hon’ble Tribunal which is pending for

disposal and in the meantime Respondents had filed written statements, now

I'am again preferring this Rejoinder in my application in OA No. 24/07 as

follows:

D

That, the applicant is an Ex-serviceman retired from Indian Air

Force and in this regard documents had already been annexed

~ alongwith the application.

2

3)

Z

That, the Respondent No. 3, Chairman Railway Recruitment

Board, Guwahati had published an advertisement  vide
Employment Notice No. 01 of 2004 for filling up various posts
including the post of Appr. Junior Engineer Gr. II (Bridge) for total
15 vacancies out of which one is kept reserved for Ex-servicemen.
And accordingly the applicant had ‘applied for the said post as an
Ex-serviceman and got admit card for appearing in the written
examination.

That, the applicant had clearly applied for the said post as an Ex-
serviceman, the definition of Ex-serviceman has clearly explained

in employment Notice No. 01 of 2004 as follows:

=<



5. EX-SERVICEMAN

5.1. This employment Notice contains vacancies reserved for ex-

serviceman irrespective of their community.

It clearly understood that the vacancies for Ex-serviceman reserved

without any further reservation of community, it means there can not be

any caste like SC, ST,' OBC etc. for ex-serviceman. Employment Notice
NO. 01 of 2004 has already been annexed as Annexure NO. 3 to the OA
No. 24/07.

4)

>)

That, the applicant had appeared for written examination for
aforesaid post as an ex-serviceman and accordingly result was
published wherein the applicant is found eligible.

And it is stated herein that in aforesaid result it is clearly
mentioned that “RRB, Guwahati assures that evaluation/selection
is fully computerized and is based 6nly on merit of the candidate. ”
the result sheet of the written examination has already been
annexed as Annexure NO. 5 to the OA NO. 24/07.

That, in written statement the answering respondents has stated
that the applicant is not a Schedule Tribe candidate but belongs to
unreserved community, as such applicant has not obtained
qualifying marks. And the position would have been otherwise if
he were an ex-serviceman of the Schedule Tribe community, for
whom minimum qualifying marks is on written examination is

25%.

But the applicant has strongly denied the statement of

the respondent as the applicant has applied for the reserved post as
an ex-serviceman, not as an ex-serviceman of Schedule Tribe or
any other community. Moreover in advertisement it is clearly
mentioned that vacancies reserved for ex-serviceman irrespective
of their any community. Thereby statements of the respondents are

very much vague and unjustified.

Nomaeonsbre B



Lt

7)

8)

>

10)

1)

3

That., in written statement the answering respondent has stated that
the result has been declared showing pﬁssed the applicant due to
his surname “Saikia” belonged to Schedule Tribe Community.

But in present éase it is stated that the entire process of
selection/evolution is fully computerized and it is based only in the
merit of the candidate, as such the respondents mere cannot
presume that the applicant is Schedule Tribe, as such the grounds
shown by the respondents are not tenable in the eye of law.

That it is stated herein that once the result is declared by the
respondents showing the applicant as passed, now the same
authority cannot deviate the same which is barred by Estoppel.
That, Shri Jiban Jyoti Borawho is the Chairman of RRB, Guwahati
has filed written statements before this Tribunal narrating false and
vague statement in his written statement, | )

That, the answering applicant has gone through the copy of written
statement and has understood the contents thereof. As such this
rejoinder being filed controverting the statement made in written
statement. |

That, save and except those statements made in the written
statement which are specially admitted in the written statement,
other statements shall be deemed to be repudiated and hereby
repudiated and denied by the answering applicant. The answering
aioplicant also donot admit anything which is/are not borne on is/or
contrary to records. |

That, the Respondent NO 3 has - stated that the minimum
qualifying marks in the written examination conducted by RRB for
various categories of posfs are as follows by annexing A to the

written statement i.e. Board’s lettér dtd. 29/10/03 are as follows:-

(1) Unreserved o 40%
(2) Scheduled Caste and OBC 30%
(3) Scheduled Tribes 25%

A

4

Z



Now, from their own statement and letter dtd. 29/10,/03 it can

be clearly noticed that no perc'entage is fixed for Ex-serviceman.

Therefore Respondents are taking false plea of that letter.

12)

13)

14)

15)

16)

That, the contention of the Respondent NO. 3 that the result of the
applicant is provisional it is certainly true whole declaring result is

it is stated that “result is provisional, subject to fulfilling of all

eligibility conditions laid dewn in the Employment Notice No.

1/2004” and in said Employment Notice 1/2004 nothing is
mentioned about the marks of passing the written test as eligibility
conditions. The eligibility conditions laid down in Employment

Notice 1/2004 are for example the applicant is to prove that he is

an Ex-serviceman etc., the applicant is shown declared in written.

test as he secured required wdrks.

That, it mentioned that the applicant is not required shown that he
belongs to SC/ST/OBC etc. as he applied as Ex-serviceman for
reserved quota for Ex-serviceman. - | |

That, the Respondents had written a lettef dtd. 20/12/06 (Annexure
“C” to the WS filed by J.J. Bora) to the Director, Sainik Welfare,
Govt. of Assam, wherein it is mentioned that the qualifying marks
for Ex-serviceman “UR” is 35 out of 100. But Respondents have
not mentioned above the basis of 35% required for Ex-serviceman
UR, it is being shown only to mislead the esteem of Sainik Welfare
Board as well as to the Hon’ble Tribunal.

That, it is settled position of law that when an Ex-serviceman
applies against a vacancy reserved for Ex-serviceman and selected
then the same Ex-serviceman selected for appointment should be
placed against the category to which he belongs, far example if he
belongs to SC should be placed against the post for SC. It means
he is to be selected first as an Ex-serviceman then only he will be
placed in Roster. _

That the Respondents more specifically the Chairman RRB ‘has
illegally depri\}ed the applicant from his legal right inspite of order

Momloordns Fadtecs_



17)

19)

of this Hon’ble Tribunal and willfully and intentionally interpreted
the judgment dtd. 22/9/06 passed in OA 289/05

And it is well settled position of law that judgment held
should be read in it entirely in the light of pleadings of the posts
but Respondent No. 3 has intentionally interpreted wrongly to
deprive the petitioner.
That considéring the above fact, statement made in written

statement by the answering respondents are totally false, vague,

- without any material evidence, as such same cannot corroborated

in the eye of law.

That this Rejoinder has been made for ends of justice.

It is, therefore, prayed that Your Lordship
would be graciously pleased to aecept this
Rejoinder and considering the rﬁerit of
Original Application as well as Rejoinder,
the prayer of the applicant may be allowed
with cost.

For this act of kindness your applicant shall

pray forever.

............ Verification.

Moraloondne_ Faibeaa_
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2)

VERIFICATION

I, Shri Manabendra Saikia, S/o Shri Bolen Ch. Saikia,

“aged about 41 years, resident of village :- Raidongia, P.O:-

Aibheti, P.S:- Jajori, Dist: Nagaon, Assam do hereby state and

verify as follows:

That 1 am the applicant and fully aware about the facts and
circumstances of this case as such I am fully competent to sign this

verification.

o 13,1545 18
That the statement made in parasf;.@,},.‘;.;;.?,la 1%, are true to my

®

knowledge. And those made in paras .5 L8, 0, /%.... are true

to my information as derived from records and rest are humble

submission.

Guwahati.

Signature

!‘vrs
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Sri M. Saikia

—vs. ~< - .
23y
U.0.I & Others -7
e E >
_ _ gl 2
J T
Reply to the rejoinder of the applicant r Z j, "
10 5 ¢
™ J 3
The respondents most respectfully begs to j?kﬁég‘% <
I g -
state as under - T o Z
2z &
few -

1. That the respondents have gone through the
rejoinder filed by the applicant and understood the

contents thereof.

2+ ~ That the respondents reilterated the statements

in the W.S. and state that there is no irregularity or
illegality in not selecting the applicant for the
appointment. The ex. serviceman shall have to secure
qualifying marks according to his status as U.R, 8.C,

Or S.T+ The ex. serviceman selected under the reservation
as such is placed in the appropriate category - VIz SC/ST/'
OBC/General Category depending upon the category to which
he belongs, and shall be placed in the reservation roster.

Contdecee .?/-
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The qualifying marks shall be the marks for the categ

-~ 0

oy

he belongs to. The applicant belongs to unreserved
category ami the qualifying mark is 40% which the
applicant failed to secure.

A copy of the Office Memo
No. 36012/58/92-ESTT(SCT)
dte 01.12.1994 is enclosed

as Annexure - ‘DY,

3¢ -~ That under the positions explained above the
contention of the applicant in para 3(5.1) is denied.

4, That in reply to statements in para 4, 5, 6,

7, 8, 94 10, 11, 12 & 13 the allegation of the applicant
that the statements of the respondents are vague and
unjustified is denieds It is reiterated that the
evaluation process is fully computerised but while
preparing the panel and the merit 1ist, the computerized

evaluation sheet is used, and the panel is prepared

manually considering the qualifying marks and the

reservation roster. There is no 'estoppel' as alleged.
The allegation in para 8 of false and vague statement
by the respondents is denled. In reply to para 1l the

statements made in the preceeding paras are reiterated

Contd. oooa/'-

0 e oo
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paragraph 14 to 16 are denied. It is stated that -
qualifying marks for unreserved candidate 13}40;‘6'. As
such if an ex. serviceman is not SC/SI/OBC, his
qualifying marks is 40%. In the Amnex. C to the W/S,
letter dt. 20.12.05, the qualifying marks as 35% was
written erroneously/in advertantly. This mistake
crept up because under Railway Board's letter dt.
4.6.2001, the qualifying mark was fixed as 35%.
Subsequently, the said mark was raised to 40% by Rly.
Boardls letter dte 29.10.2003 (Annex. A to the W/S).
This qualifying mark is continuing now. The applicant
however obtained only 25.33% of marks. |

6. * That the allegation in para.17 of false and

vague statements is denied.

7. That in the circumstances of the case, the 0.A.

is misconstrud and deserves to be dismissed with costse

f

Se That the correctness of the statements in i

“

s wif o%g

Raflway
7 30,

e

oitment Bcard
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aged about S .
?o years ... 40 hereby verify that

| ' <
I, Shrd .. m{w ﬂ) (

the statemen
ts made in J
h paragraphs . to ?
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